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(Part I—Questions and Answers)

OFFICIAL REPORT

HOUSE OF THE PEOPLE
Wednesday, 20th April, 1953

The House met at a Quarter Past
Eight of the Clock

[MRr. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

LoANs To DIsPLACED FAMILIES

#1685. Shri 8., C. Samanta: (a)
Will the Minister of Rehabili-
_ tation be pleased to state the various
ways in which the sum of Rs. 27
crores, given to West Bengal for re-
habilitation work, is to be spent?

(b) What is the extent of loan to
be given to each displaced famil
the three districts specified lor the
grants?

(c) What is the method of selection
of families to be given the grants or
loans?

(d) How many families in all are
likely to be benefited by the grant?

The Minister of Rehabilitation (Shri
A. P. Jain): (a) The loan of Rs. 2.7
crores sanctioned to the Government
of West Bengal was intended for the
distribution of housing, businesg and
agricultural loans to tke displaced
persone living in or outside camps in
the districts of Burdwan, Nadia and
24-Parganas.

(b) The maxima are as fullows:—
(1) Housing Loans:
(i) Rural—Up to Rs. 500/-.

(ii) Urban—Up to Rs. J.250/-
without any ~ontribution by
loanees to the cost of huvuses.

Above Rs. 1,250 and up to Rs. 5,000
provided loanees bear a pre-
scribed propurtion of the cost
of the houses.
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(2) Business Loans:
(i) Rural—Up to Rs  500/-,

(ii) Urban—Up to Rs. 1750/-
by the District authorfties,

Above Rs. 1750/- and up to
Rs. 3,000/- by Refugee Busi-
nessmen's Rehabilitation
Board.

(3) Agricultural Loans:
Up to Rs. 1.150/-,

(c) Al' inmates of camps are eligible
for rehabilitation benefits, whereas in
the cases of vutsiders requiring rehabi-
litation benefits, individual cases are
considered on their merits.

(d) About 31.000 families.

Shri 8. C, Samanta: May I know
whether the displaced persong in these
three districts are entitled to have
business loans from the Rehabilitation
Finance Administration or from the
West Bengal Government?

Shri A. P. Jain: From both,

Bhri 8. C, Bamania: May I know
whether any more familles are con-
templated to be settled in other dis-
tricts of West Bengal?

Shri A, P. Jain: Yes.

Shri §. C. Samanta; Is it a _fact
that the cost of land that is acquired
Yfor these disp'aced persons is high
and so the rehabllitation work is being
delayed?

Shri A. P, Jain: Certain relaxations
have been made recently,

Shri T. K. Chaundhuri: May 1 know
whether it has been brought to the
notice of Government that the housing
loans’ granted to refugees in urban
areas have not enabled them tp com-
plete their houses, and has it been re-
presented to the hon. Minister that if
a little more grant could be sanc-
tioned then these houses could be
completed?

Shri A. P. Jain: We have stretched
our purse to the maximum, There
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have been some cases in which the
houses could not be constructed, but
in 95 per cent, of the cases the cons-
tructiong could not be completed be-
cause the refugee did nvt contribute
his share of the contribution,

Shri T. K. Chaudhuri: Was there
any condition precedent for the re-
fugees contributing any share 1n res-
pect of urban houses?

Shri A. P, Jain: So far as urban
housing loans up to Rs, 1,250 are con-
cerned no such cundition existed.
where it exceeded Rs. 1,250 and went
up to Rs, 5,000 the refugee had to con-
tribute 25 per cent.

Shri Krishnacharya Joshi: May I
know whether any interest is charged
on this?

Shri A, P. Jain: VYes, interest 1s
charged.

Shri Gidwanl: What are the terms
of the loans, when will they have to
be returned and what will be the rate
of interest?

Mr. Deputy-Speaker: Are there no
announcements issued about these?

Shri A. P. Jain: A number of an-
nouncements have been fssued. they
are all mentioned in the report, and
{rl::_my questions have been asked on

is.

Shri Thanu Pillal: Mavy 1 know
whether the sum of Rs. 2'7T crores
given to West Bengal is by way of
grant or loan?

8hri A P. Jain: Loan.

S8hri B. K. Das: Are these loans,
house building loans and business
loans, given in one instalment or in
more than one instalment?

Shri A. P. Jain: House building
loans are Renerally given in two ins-
talments. Businesg loans are given in
one instalment,

COMPENSATION FOR DISPLACED PERSONS

*1686, Shri Bahadur Singh: Will
the Minister of Rehabilitation be
pleased to state whether any de-
cision has been taken by the Gov-
ernment of India with regard to the
rate of compensation to be paid to
the displaced persons from West
Pakistan in respect of their proper-
ties left behind in that country?

The Minister of Rebabilitation (Shri
A. P, Jain): The matter is under the
consideration of the Government and
a decision iz likely to be reached svon.

Shri Babadur Singh: How long
would it take for the Government to
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come to a decision with regard to

this problem?
Bhri A. P.
mittee has filnished itg p
and now it will go to the Cabinet.
Shri Bahadur Singh: What are the
reasons for this delay?
Bhri A. P. Jain: 1 don't accept that
there has been any delavy.

Shri Gidwani: Has the attention of
Government been drawn to a report
published in a section vf the press
this morning that the Cabinet Com-
mittee yesterday came to no decision
regarding the compensation scheme
as the Finance Ministry was not
agreeable to any contribution from
the Government to the cuompensation
pool?

Shri A. P. Jain: Government very
seriously deprecates all these specu-
latory reports,

Bardar Hukam Singh: May I know
whether the evacuee property has
been assessed and verifled and if so,
what is the amount of verification
reached?

Shri A. P. Jain: The value of the
evacuee property has been assessed.
The flgures wi'l be given at the ap-
propriate time.

Shri Gidwani: Do I understand
that there is no truth in this report?

Jain: The Sub-Com-
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[The Minister of Education and
Natural Resources Scieatific Re-
search (Maulang ): The Cabinet
set up a sub-Committee, After hold-
ing its meetings, it is now sending
its report to the Cabinet. It is clear

that at this stage Government are .
not in a position to say anything
definite.]

PAKISTAN SECURITIES

*1687. Sardar Hukam Singh: (a)
Will the Minister of Finanee be
pleased to state whether there is
any estimate of the value of Pakistan
Securities and shares keld by Indlan
citizens on the 27th February, 1951
and the 31st December, 19527
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(b) Have any cases of smuggling
of Pakistan Securities and shares
been brought to the notice of the
Government of India?

(c) If so, are any cases of suspected
smuggling being enquired into or have
been proceeded against?

The Deputy Minister of Finance

(Shri A. C. Guha): (a) No, Sir,
* (b) and (c). A few cases of sus-
pected smuggling of Pakistani securi-
ties and shares have come ta the
notice of the Government and the Re-
serve Bank of India are investigating
into them,

Shri Bahadur Singh: Do Govern-
ment contemplate to get the securities
held in India declared?

Shri A, C. Guha: We have not
even got an idea as to the exact
amount vf securities,

Sardar Hukam Singh: Do Govern-
ment not think it in the interest of
the country to get these verified and
assess what amounts are held by
Indians of Pakistan securities and
shares?

Shri A. C, Guha: We have figures
vnly up to 30th June 1948. Since then
no figureg have been collected and

. the Reserve Bank considered that nb
purpose will be served by this be-
cause those who want to smuggle will
not declare their holdings.

Sardar Hukam Singh: Would it
not disclose the inefficiency of our
Government.........

Mr. Deputy-Speaker: That is argu-
ment,

Sardar Hukam Singh: I am sorry,
Sir. May I know why Government is
insisting vn exchange at par when the
official exchange is possible?

Shri A, C. Guha: Official exchange
may be there, but the current ex-
change rate in the non-officia! market
is much below par. So Government
must take into cognizance that situa-
tion.

Sardar Hukam Singh: Has ex-
change at official rate been tried and
permitted to find out if it is pussible?

Shri A. C. Guha: I have no infor-
mation.

Sardar Hukam BSingh: Is it the
opinion of the Government that ex-
change at the official rate would be
more favourable to our country than
exchange at the public rate?

Shri A. C. Guha: That i< not the
.opinion. Otherwise Government would
not have insisted on it

Sardar Hukam Singh: May we
know, when we can get Rs. 144 for
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these securities of Rs. 100 that we
give, and what are the special reasons
that Government do not think it in
the interest of the country to allow
exchange at the official rate?

Shri A. C. Gubha: That is a matter
of opinion.

Mr. Deputy-Speaker: Are we not
discussing this matter?

Shri Damodara Menon: Have Gov-
ernment any information about the
number of Punjab, Sind and N.W.F.P,
bonds that have changed enfacement
from Indian to Pakistan treasuries
after 27-2-517

Shri A, C. Guha: We have got
figures, not province-wise but we have
got some flgures. About Rs. 83 lakhs
were enfaced for payment at the
treasuries in Punjab, but we have not
got the fieures for other States.

Shri A, N. Vidyalankar: Is it a
fact that nearly Rs. 5 crores worth of
Pakistan securities have been smug-
gled out from India to Pakistan with-
out any return being received in India?

Shri A, C, Guba: We have got
some reports of smuggling, but it is
not possible to get the exact amount.

Shri A, N, YVidyalankar: In an-
swer to a question on the 20th Novem-
ber last the Finance Minister had re-
plied that he would look into this
matter and consider whether the de-
claration of holdings is beneficial vor
not. Has Government considered this
matter?

Bhri A. C. Guba: I think i+ must
have been considered, ac the Finance
Minister has given some assurances.
But at the present moment I have no
information with me.

Shri Damodara Menon: Will it be
pussib'e for anyv securities to be smug-
gled from India to Pakistan without
the connivance of the exchange con-
trol officials?

Shri A, C. Guha: I repudiate the
insinuation. It Is quite possible for
the smugglers to do it without the
connivance vf any officials.

Shri Eelappan: Is it a fact that
Pakistan securities held by Indian
nationals on or before 17-9-49 alone
could be exchanged. and that at
par?

Shri A. C. Guha: Yes, that is the
position. I think. because. as I sald
on a bprevious occasion. due to the
devaluation of the Indian rupee some-
thing like a stalemate occurred on
that date between the twn countries.
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Shri Kelappan: May I know the
reason for fixing this rate and date?

Shri A, C. Guha: That was due to
the devaluation.

Shri A. N, Vidyalankar: Is it not
the Government view that by getting
these security holdings declared, it
would become easier for Government
to check the smuggling?

Shri A, C. Guha: That is a matter
of opinion.

Sardar Hukam Singh: Have any
holders volunteered to get this ex-
change at the official rate and repre-
sented to the Government that they
can bring 144 for 1007

Shri A. C. Guha: I would like to
have nutice, If the hon. Member has
any definite information. he can pass
it on.

Shri Kelappan: Arising out of this,
is the rule about the date and rate
applicab'e to those who have Rot
transfer of securities after that date?

Shri A, C. Guha: As I have already
stated after a certain date. the hol-
ders of those securities will have to
prove their bona fides.

GRANTS TO SPORTS ORGANISATIONS

*1688. Shri V. P. Nayar: Will the
Minister of Education be pleased to
refer to the reply to the supplemen-
taries on Starred Question No. 103 ask-
ed on the 7thh November, 1952 and
state whether any decision has now
been taken regarding the channel
through which Government grants te
sports organisations are to be spent?

The Deputy Minister or Natural Re-
sources and Sclentific Research (Shri
K. D. Malaviva): The Advisory
Board of Physical Education were
asked to consider this matter and
their resolution is now under exami-
nation.

Shri V. P, Nayar;: May | know
what percentage of such grants made
by Government are spent vn actual
training in sports and games?

Shri K. D. Malaviva: I have neo
information on the subject.

Shri V. P. Nayar: May I know
whether there is any person to ad-
vise Government on problems in
sports and games and if so, what |is
the Bosition in respect of grants made
by Government?

Shri K. D. Malaviya: The Advisorv
Board is there on which one of our
Secretaries is represented. He is the
Chairman of the Committee. He acts
almost as a Lialson Officer between
the Government and the Board.

Shrimati Tarkeshwari Sinha: 1Is it
a lact that the Government of Indla
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had agreed to the suggestion of the
West Bengal Pradesh Sports Com-
mittee to take over the management
of the sports from sports organisa-
tions and bring them under the Cen-
tral control? If so, whether the Gov-
ernment intend to create a separate
department for this?

Shri K, D, Malaviva: Government
have no information on this specific
matter.

Shrimati Tarkeshwarl Sinha: Do
the .Government agree to contradict
the report that appeared in the States-
man of 10th April that Government
has agreed to the proposal to take over
sports frgm the sports organisations?

Shri K, D. Malaviya:
will make enquiries.
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Shri V. P, Nayar: Are Government
aware that certain sports organisations
receiving grants from  Government
regularly are monopolised by certain
persons while in others which receive
similar grants, there s considerable
bickering in the controlling body?

Shri K. D. Malaviya: I do not know
anything about it. If what the hon.
Member says is correct, it is not a
very desirable thing.

Shri K, G, Deshmukh; What is the
amount of grants made by Govern-
ment towards the sports uvrganisations
last year?

Shri K. D, Malgviya: I have no: yot
the figure. for last year.

Government

NEPAL-JNDIAN RUPMTE FX“HANGE RATE

*1690. Shri L. N. Mishra: “Will the-
I;tﬂrtiister of Finance be pleased to
ate:

(a) whether it is a fact that there
has been some steep rise in Nepal-
Incélan rupee exchange rate, of late;
an

(b) if so, what are the reasons for
the same?

The Parllamentary Secretary to the
Minister of Finance (Shri B. R.
Bhagat): (a) Recently, there has
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been a steep rise in the Nepal Indlan
rupee rate. The rratd which was
around Rs, 130-132 (Nepalese) to
Rs. 100 (Indian) during 1952 rose to
as high as Rs. 157: Rs. 100 during
January 1953, Towardg the beginning
of March 1953, it stood at Rs. 148:
Rs. 100.

(b) The rise in exchange rate i
understood to be due to the increased
demand for Indian rupees for pay-
ments for cloth and other goods ﬁur-
chased by Nepalese traders in India
ac alsp for other payments, such as
fares and freights for alr tr
between India and Nepal.

Shri L, N, Mishra: May I know
how the exchange rate between India
and Nepa! is controlled? Is it through
the Reserve Bank or through private
parties?

Shri B. R, Bhagdt: There iz no
exchange control between India and
Nepal, There is no fixed rate of ex-
change. So the guestion of control
by the Reserve Bank does not arise.

Shri L. N. Mishra: May ] know
whether it is a fact that Indiar
money has been in currency in the
major part of Nepal? If so, have
Government any idea about the
amount of Indian money held " by
Nepalese?

Shri B. R, Bhagat: It is su. Ai-
though there is no accurate informa-
tion. the rough estimate is that the
amount of Indian currency in circula-
tion is 4 to 5 timeg of the Nepalesc

currency

Shri L, N. Mishra: May I know
whether there is some proposal to
have some systeimatic monetary ar-
rangement with Nepal accordinz to
the international terms and conven-
tions to achieve stability in the ex-

change rate?

Shri B. R. Bhagat: That is mainly
for the Nepal Government to consi-
der. 1 may inform the House that
the currency problem of Nepal 1s at
present being studied by an officer of
the Reserve Bank who hac been sent
to advise the Governmeni of Nepal in
these matters. This officer was sent
to Nepal at the request of the Nepal
Government.

Ori¥+11¢N CF BANKING COMPANIES ACT

*1891. Shri A. M. Thomas: (a)
Will the Minister of Finance be pleas-
ed to state whether representations
have been received by the. Govern-
ment of India from Part ‘B’ States
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especially Travancore-Cochin regard-
ing the peculiar difficulties that are
experienced by Banking Institutions
due to the operation of the Bnnklnf
Coma:nies Act and the directions o

the Reserve Bank of India?
(b) Are Government aware that
modifications are necessary to suit

the peculiar and pressing demands of
the Banks in Travancore-Cochin and
it s0, what are they?

(c) Has it come to the notice of
Government that whrile the Indian
Barking Companies Act has kept in
view the credit structure of India
as a whole, it has prejudicially
affected small traders, small indus-
tlrll:rlflgtg and small and well-conducted

8!

The Deputy Minister of Finance
(Shri A, C. Guha): (a) Representa-
tions reﬁardi.nx the operation of cer-
tions and bring them unler the Cen-

anicg Act, 1949, have been received
rom the Travancore-Cochin Bankers
Association and the Kerala Bankers
Association. No representations have

received from banks in any
other Part B State,

(b) and (c). Government have no
reason to believe that the Banking
Companies Act has prejudicially
affected small traders or industria-
lists. As the Act principally codifies
what are commonly accepted as sound
banking traditions., Government do
not consider that any modiflcations
are called for.

Shri A. M. Thomas: May I know
whether as compared to the rest of
India, banks in Travancore-Cochin,
Scheduled or non-Scheduled, have a
preponderating portion of their de-
rosigs as time depusits and will not
the insistence of this 20 per cent. re-
serve work hardship to them?

Shri A. C. Guha: There have been
already some relaxation. even for
the banks in Travancore-Cochin and
I think, subject to correction this is
one of the relaxations given tv them,
The position is not peculiar only to
Travancore-Cochin. There are small
banks in other parts of the count‘ry
where ‘the same conditions prevail,

Shri A, M. Thomas: May I know
whether a'most all the banks In Tra-
vancore-Cochin have applied for
exemption under section 11 and sec-
tion 24?7

Bhri A, C. Guha: It is not possi-
ble for the Government to make re-
laxations on a Btate-wise bagis Anv-
how the Reserve Bank is considering
the auestion and whatever is possibic
under the present Act will be done.
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I think some relaxation has already
been given to them,

Shrimati Tarkeshwari Sinha: Is it
a fact that Mr, E H Marker. a for-
mer Under Secretary of the Board of
Trade who came here on the invita-
tion of the Central Guvernment to
advise on the Banking Companies Act
hag suggested that the Banking
Companies Act should be radically
changed and if so, what do Govern-
nent propose to do in the matter?

Shri A. C. Guha: I do not know
whether this concerng witk the gques-
tion under discussion. I would like
to have notice,

Shri C. R. Iyyunni: How do the
time llabilitieg and the demand liabi-
lities in Travancore-Cochin banks
compare with other bankg in Part B
States?

Shri A. C. Guha: Travancore-
Cuochin has a peculiar position. It
has more agricultural or rural people.
This conditlon prevails in other
States a'so, I have glready
stated. This particular point was
made out by two members and I
think certain relaxationg have already
been given in that matter.

Shri C. R, Iyyunni: Ma I know
whether the demand liabilities in
Travancore-Cochin banks are much
less than the time liabi'ities?

Mr. Depuiy-Speaker: These are
arguments,

Shri V. P. Nayar: Are Govern-
ment aware that by the operation of
the law, agriculturists and small
traders will be denied the only help
which they are getting now from
small well conducted banks and that
they wi'l be at the mercy of private
money-lenders who will fleece them?

Shri A, C, Guha: I do not think
that that would be the opinion of the
Reserve Bank,

Shri T. K. Chaudhurl: May I
know if the Finance Department has
received any representation from the
Government of - Travancore-Cochin
In this regard?

Shri A. C. Guha: As 1 said, we
have recelved representations from
the Banks Associations, the Travan-
core-Cochin Banks Association and
the Kerala Banks Asgociation. I have
nv information regarding the Travan-
core-Cochin Government,

Shri A, M, Thomas: Do these two
Associationg between themselveg; com-
El::l‘;inq'n the banks in Travancore-
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Shri A, C. Guha: I can take it
from the hon. Member.

Shri A. M. Thomas: Unlike the
banks in other States like Bengal
whose case the hon. Minister had
taken up on former occasions very
often, so far as Travancore-Cochin is
concerned, is he aware that in the
last so many years, there has not
been a single bank crash?

Shri A, C, Guba: Frum the records
I can say that there have been 97
bank failures in Travancore-Cochin.
Al this information may be available
to the hon. Member from the HBunk-
ing Enquiry Committee’s report,

Shri V. P, Nayar: Are the Govern-
ment at least aware that the present
circumstances will stifle the exist-

Mr. Deputy-Speaker: What is the
1&09 of this opinion that it will stifie
elc.’ »

Shri V. P. Nayar: It is not an ex-
pression of an opinion, Are the Gov-
ernment aware that it will stifle the
existing inadequate rural credit faci-
lities?

Shri A, C, Guha: It is a matter of
opinion. However, I may add that
had that been the Government's
opinion, they would certainly have
taken measures.

Shri C. R. lyyunnl: May I kncw
the number of persong to whom cre-
dit has been allowed by the various
banks in Travancore-Cochin, and whe-
ther it will compare favourably with

Mr. Deputy-Speaker: The hon.
Member is arguing.

Shri C, R, Iyyunni: It is nct an
argument, I want to know how it
compares.

i‘.'Illr. Deputy-Speaker: Next ques-
tion.

PosiTION OF CHIEPS OF MANIPUR

-aope. Shri Rishang Keishing: Wil
the Minister of States be pleased to
state:

(a) whether the Government of
Manipur is ascertaining the opinion
of the Hill Tribes of Manipur in
order to find out ways and means to
ad‘}lu;t the future position of the

els;

b) whether the Government of

India have received any senta-
tion from the Hill Tribes of Maniour
expressing their explicit opinion

pgainst the retaining of the Chiefs
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as heads of villages as well as against
the continuation of payment of heavy
tribute to the Chiefs;

(c) whether they have also ex-
pressed their opinion in favour of
tht:l democratic Village Panchayat;
an

(d) whether Government pro
to take any action in this connection?

The Minister of Home Affairs and
Stltes (Dr. Katjll) (a) Yes.
(b) Yes.

(c) Yes,

(d) The Chletf Commissioner of
Manipur is contacting leading Hil
people, both Kukis and Nagas, in
order to ascertain whether any change
;s ntow called for and if so, to what ex-

ent.

Shri Rishang Keishing: T it not
a fact that apart from making several
representations from time to time to
the Government of India, the tribal
people in Manipur, through their or-
ganisations, made written as well as
personal representations during the
visits of hon, the Prime Minister and
the Home Minister to Manipur, de-
manding forthwith abolition of €hief-
tainship and stoppage uof feudal levies
either by the proclamation of the
President or legislation, and the
establishment of fully democratic
village panchayats, and if so. may I
know how the Prime Minister and
the Home Minister have taken ac-
count of this demand?

Dr. Katju: Some represenia’ions
were recelved and they are all under
examination.

Shri Rishang Keishing: Are Gov-
ernment aware that several persons
were imprisoned and heavi'v fined
for refusing to pay [eudal levies?
May I know alsg whether Govern-
ment are aware of the fact that the
Government of Manipur is trying to
collect the feudal levies thrsugh the
police. on behalf of the Chiefs, and
the tribal leaders thereupou have ap-
pealed to hon. the Prime Minister
and the Home Minister to intervene?

Mr. Deputy-Speaker: How many
questions in one aquestion? Order,
order, pleage. It is impossible to
metain in mind all these questions.
Two questions have been asked: that
is enough, The hon. Minister

Dr. Katiu: I am fully aware of
the whole position, It iz not go bad
or so dark ag it ijtrledh:bemlnted
by my hon. friend. mu are

ancient areas, anui-:lt their
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customs, ancient in their outlook
and not accustomed to quick change.
The Tribal chiefs discharge veiry res-
ponsible duties. administrative as
well as police duties and there are
usually certain customary levies.
They are in themselves, if not mis-
used, not of an excessive description.
We are taking the most active steps
to find out as top what the tribal
opinion as a whole is and what
changes should be introduced. If
changes are introduced, it may be

that fairly extensive adminisirative
machinery will have to be introduced

in every village in order to discharge
the duties, Su far as allegations have
been made about concrete cases, I
should require mnotice I have tried
to give a very complete answer to
all the aspects that are ralsed.
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Shri Sarangadhar Das: Is the hon.
Minister aware that a Bill bas been
introduced in the Assam Assembly to
grant the panchayat system in the
villages, and whether the conditions
of these feudal chiefs in Assam are
the same ag in Manipur?

Dr. Katju: There are 1wd ques-
tions: whether the cunditions are the
same and whether a Bill has been
introduced. So far as thc_introduc-
tion of a Bill is concerned, 7 can take
information from my hon friepd
Whether the conditions are the same,
that iz a matter of opinlon.

Distmict COUNCILS TN AsSAM

'lm Shri 7 Wil

Lupmar m be
plel.oed to sta
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(a) whether the District Couneils
have been functioning in all the Au-
tonomous Districts of Assam; and

(b) whether any efforts are being
made to bring the districts of the
North East Frontier Agency to the
same category of the Autonomous
Districts of Assam?

The ne:nty Minister of Home
Aftairs (Shri Datar): (a) Yes, ex-
cept the Naga Hills,

(b) The North East Frontier Agency
areas are comparatively undeveloped
and cannot, therefore, straightaway be
brought to the same administrative
level ag autonomous districts. Every
effort is, however, being mad: to ex-
tend regular administration into the
interior of tribal areas of the North
East Frontler Agency., A Five Yeur
Development Plan for the North East
Frontier Agency has been prepared
and is being executed accurding to
the programme. The Plan contains
various schemes for develooment of
agriculture, forest, education, health
services and roads.

Shri Rishang Keishing: May I know
whether it is a fact that the people in
the autonomous districts of Assam
have seriously felt the incompetence
of the District Councils to safeguard
even their minimum interests, and if
g what conslderation will be given to

is?

Shri Datar: They have not felt so
at all. On the other hand, the Dis-
trlclg Councilg are working extremely
well.

Shri Rishang Kelshing: May I know
why the District Councils cannot be
ranted to the districts of the North
ast Frontier Agency under the pre-
sent set up?

Shri Datar: The North East Fron-
tier Agency is under the direct control
of the Governor. So far as these dis-
tricts are concerned, they are auto-
nomous  districts. Therefore, it is
better that they continue ag autonom-
oua districts.

Shri N. M. Lingam: May I know if
these Councils are statutory bodies
and what their powers are?

The Minisier of Home Affairs amd
States (Dr. Eatju): I would invite
the attention of the hon. Member to
Schedule VI of the Constitution.

Shri B, 8, Murthy; May I know
whether any zomplaints have been
recelved that these Councils are not
doing proper justice by the people?

Shri Datar: To our knowledge, no
complaint has been received.
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Mr. Deputy-Speaker: Next question.

Bhri Rishang Keishing: One ques-
tion, Sir,

Mr. Deputy-Speaker: We are trying
to make allegations. This llour is
not used really for getting informa-
tion. Either suggestions are made or
debates are started or there are in-
ferences and opiniovns. Twenty-five
per cent. of the time is used for elicit-
ing information and the rest of the
time for giving information to the
Minister.

Shri Rishang Keishing: One ques-
tion, only.

Mr, Deputy-Speaker: The hon.
Member is going on saying that the
Councils are bad. The other side
says that the Councils are extremely
good. What am I to do?

Shri Rishang Keishing: I wapt to
know whether it is true or not.

Mr. Deputy-Speaker: That is the
opinion of the hon Member. All
right: the hon. Member may put the
question.

Shri Rishang Keishing: Arising
out of the answer, am I to understand
that District Councils are aiready in

existence in the North East Frontier
Agency?

Shri Datar: There is no question
of District Counclls so far as the
North East Frontier Agency is con-
cerned. They are in the other five
out of six districts.

MAINTENANCE OF AcCCOUNTs BY ToBACCO
GROWERS

*1697. Shri 8. V. L. Narasimhamn:
(a) Will the Minister of Finance be
pleased to state whether any re-
presentations have been received fiom
tobacco growers about the hardships
suffered in maintenance of accounts?

(b) If so. what steps do Govern-
ment . propose to take in the matter?

ty Minister of Finance

uba): (a) and (b).
Represgentations have been receivea
about the maintenance of accounts
mainly on two grounds (i) that most
of the tobacco growers ere illiterate
and hence incapable of maintaining
accounts, and (li) that since English
is understood only by a few. accounts
should be allowed to be maintained
in regional languages.

2. As regards (i) only large growers
farming 10 acres or more of land for
tobacco, and who constitute only 4

The Depu
(Shri A, C.
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per cent. of the total number of
tobacco growers. are required to main-
tain a simple account of the area cul-
tivated, yield obtained and the me-
thod of its disposal. All other gro-
wers make oral declarations:-to the
Central Excise Officers and have to
maintain no accounts of the area of
the land cultivated and the tobacco
grown. For the convenience of those
growers who cure their own tobarco
and have to maintain accounts, if they
cure 100 maunds or more, a simplified
form of account has been devised.

3. Regarding (ii) all these forms
are printed bilingually—in English and
regional languages—and the trade is
permitted to make entries in them in
the regional language.

Shri B. 8. Murthy: Is it not a fsct
that as many as ten different sets of
accounts have to be maintained by
these growers?

Shri A. C. Guha: I have stated
that there is a printed form. The
form is given to them and they have
to keep accounts in that form.

Bhri Nanadas: May I snow, Sir,
whether the Governmer® has appoint-
ed any officials to guide these growers
to maintain these accounts?_

S8hri A. C. Gaha: The Excise offi-
cers would certainly help lhoem.

Shri B. S. Murthy: May I kiaow how
many sets of forms are give=~ to each
grower?

SBhri A. C. Guha: Az fu. 1 I can
say, there is only one set of . rm. I
am speaking subject to correctivn. I am
not quite sure of that.

Pandit D. N. Tiwary: May I know.
Sir. how assessments f the small
growers are made if they have no
accounts?

Shri A. C. Gnha: They give some
oral account that so many acreg of
land has been cultivated.

Pandit D. N. Tiwary: 1s it a fact
that the oral accounts are not accepted
and heavy assessment is made?

Shri A, C. Guha: I have no infor-
mation. If the hon. Member has any
information, he can forward that.

a5 uww foy : w1 N R
*r arew § fe etwed oiw W &
fot ok & X uverd ®Y awdR &
XY § WA RErA s @ g
Bhrl A. C. Guba: I am npot sure

about the position. I can only szay
that if any such cases are reported to
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the Government, Govermment will
take cognizance and tak:;mper steps
to remedy the state of affairs.

Shri Sarangadhar Das: Does the
Minister know that in certain parts of
Orissa, the seedlings are counted and
then the assessment is made on the
basis that so much will come out of
this crop?

Shri A. C. Gubha: I think the as-
sessment is made according to the
usual procedure, according to the
acreage cultivated. and so there must
be some basis for calculation; it may
be according to the calculaton of
seedlings or plants.

NEw Scares oF PAY IN SECRETARIAT
OF TRIPURA

*1700. Shri Birem Dutt: Will the
Minister of States be pleased to stute:

(a) whether it Is g fact that new
scales of pay have been introduced
in the Secretariat of the Government
of Tripura; and

(b) whether it ig true that under

e new scale the employees of
Tehsil and Press Department and all
Class IV employees will get as yearly
increment less than they were getting
under the old scale?

The Minister of Home Affairs and
States (Dr. Katju): (a) Yes.

(b) This is so in the case of some
employees, but the maximum of the
new time scale is higher except ip
the case of peons. Peons who are
permanent in their posts are allowed
to remain on the old scales of pay

Shri Biren Dutt: May I know whe-
ther{ the post of Tahsildar has been
abolished and Patwari has been in-
troduced so as to make a new scale to
be accepted by them, and if they were
given some option to accept the luwer
scale or not?

Dr. Katju: 1 must say that my
?gn. friend has been much tuo quick
r me.

Mr. Deppty Speaker: He wants to
know if the posts of Tahsildars have
been abolished, and also Patwaris.

Shri Birem Dutt: And Puatwaris
introduced with a lower scale of pay.
Dr, Katju: Not to my informa-
tion, I should require notice for
giving a completely accurate answer,

APPEALS BEPORE CENTRAL Boamp or
*1701. Shrl K. C, !o?.h: Will the

Minister of Finamce pleassd to
mlate:
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(a) the total number of customs
and Central Excise appeals pending
before ihe Central Board of Revenue
on the ist April, 1952;

(b) the number of appeals
ween lst April,
March, 1953;

(¢) the number of appeals
of during the same period; and

(d) whether any of the judgments
of the Buard on the said appeals were
reviewed either by the Board itself
or by the Minister and if so, the re-
sult thereof?

filed bet-
1952 and the ulst

puty Minister of Finance
(Sllrl A. C Guba): (a) to (c). The
information asked for in respect of
Customs and Central Excise aoppeals
made to the Central Board of Revenue
iz as follows:

Number pending on lst
April 1952 1377

Number filed between
1st April 1952 and

S1st March 1953 1021
Number disposed of
during 1952-53 1328

(d) The Board does not review its
own decisions. Under the law such
decisions can only be revised on a
plication being made in this behalf
the Central Government. The total
number of revision applications dis-
posed of so0 far by the Ceniral Gov-
ernment, against orders in appeal
passed by the Board in 19352-53, is
91: in 53 of them. the Board's deci-
sion was not varied, in 23 partial re-
lief and in 15 full relief was accorded
to the applicants. In one such revi-
aion application, the nrders were poased

in accordance with the directions
of the Minister.
Shri K. C. Sodhla: Do some of

these appeals arise from the executive
ntders passed by the Board themselves?

Shri A. C. Guha: That is in the
case of revision petitions. After the
Board's decision, there may be revi-
sion petitlons.

ApvaNCES TO DisPLACED PERSONS POR
PURCHASING QUARTERS

*1703. Shri Gldwani: WiNl the
Minister of Rebabilitstion be pleased
to state:

{a) why Government have failed

to settle ;gehnvmumrenrdmg ad-
vances pa y a

V. Pakistan 'ﬁhl in the
middle of 1950 for urchul quar-
ters in East Patel Nagar; im and
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a half years and when they intend
to finalise the sale transactions; and

(b) how much interest Govern-
nient have earned from those and
other similar advances paid by the
displaced persons in Delhi alone?

The Minister of Rehabilitation (Shri
A, P. Jain): (a) The finalisation of
the cost of quarters in East Patel
Nagar has been delayed as many ad-
ditional claims have been put in by
contractors. Government regret the
delay. It is hoped that the price
will be finalised within the next few
months.

(b) Nil.

Shri Gidwanl: What was the total
amount deposited by each person
who was allotted a house, and what
is the actual cost of the house?

Shri A, P, Jain: The total amount
varies from one type of congtruction
to another type of construction. The
actuals have not been worked out,
and therefore, T am not in a nodition
to say what is the difference between
the two, but I believe that the differ-
ence may be a few hundred rupees,

UNRE* .STERED DISPLACED PERSONS IN
STATES

*1704. Shri Gldwani: Will the
ginitsttcr of Rehabilitation be pleased
state:

(a) the number of unregistered or
unsponsored displaced persons in each
State:

(b) whether any
benefils have been gi
placed persons; and

(c) if not, the reasons therefor?

The Minister of Rehabilitation (Shri
A. P. Jain): (a) A statement Iis
Iaced on the Table of the HHouse.

See Appendix X, annexure No. 39].

(b) and (c). In some States no
distinction is made between register-
ed and unregistered or unsponsored
displaced persons for the purpose of
rehabilitation benefits, Other States,
however, make the distinction and
give rehpbilitation benefits to unre-
gistered or unsponsored displaced per-
sons in special cases.

Shri Gidwani: Will it be consider-
ed ndvisable to give the benefit to all
such displaced persons, whether spon-
sored or unsponsored. in view of the
facz that they are also equal suffer-
ers?

Shri A. P. Jaln: That is a rather
diffcult question. Indla is a coun-
try where, according to the Constltu-
tion, everybody is at liberty to travel

rehabilitation
ven to such dis-
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from one place to another. Now,
quite a number of displaced persons
‘after they choose one place, may go
to another place, and it is impossible
for me to work out any scheme as
rehabilitation benefits may go on vary-
ing from State to State according to
their movements.

Shri Gidwamni: In only such cases
where they have not received any re-
habilitation beneflts so far. I am cnly
referring to such cases.

Shri A. P. Jain;: I have already
said that in special cases State Gov-
ernmentgs are giving rehabilitation
benefits, but I cannot make it a gene-
ral rule

Ex-SERVICEMEN'S COLONY, AFZALGARH

*1%705. Dr. Ram Subhag Singh: Will
the Minister of Defence be pleased to
state:

(a) whether Government propose
to establish an ex-Servicemen's cofony
at Afzalgarh in the Bijnor district of
Uttar Pradesh;

(b) if so, when it will be establish-
ed and at what cost, and

(c) how many ex-Servicemen nre
proposed to be settled on that colony?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes.

(b) The Colony is being developed
as a ‘State-managed’ farm and the
first batch of 300 ex-Servicemen will
be settled in May/June this year. The
estimated cost of the Scheme ig Rs.
47,00,000/-.

(c) 1000 ex-Servicemen,

Dr. Ram Subhag Singh: May 1
know. Sir, whether this colony is being
established as a part of any planned
programme on behalf of the Central
Government, or is it the concern only
of the Government of that State?

Sardar Majithla: It is a planned
programme, and we have got various
schemes in all the difTerent States for
ex-soldiers.

Dr. Ram BSubbag Simgh: T™ay 1
know how many more colonies are
proposed to be established under this
programme, and in which States, and
how many ex-Servicemen are propos-
cd to be settled in them?

Sardar Majithia: I have not got the
figures off-hand. As I have said
thegse schemes are in operation in al-
most all the States from where the
soldiers come. If the hon. Member
puts in a question regarding all of
theg t! can certainly give an answer
to that.

st wew qeiw : wvefiy Woft
wgwa @ wmerar fe qagd At
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Sardar Majithia:. As 1 said, Sir,

it is very difficult to say that. The
%ue;tion only related io this colony in

Mr. Deputy-Speaker: Hon. Mem-
ber, whoever is interested, will put
down a separate question.

AT gTOT WY F Oy aww
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The Minister of Defence Organisa-
tlon (Shri Tyagi): It is a fact that
Japan has been importing Scrap Iron
and Iron Ore from India. = It is, how-
ever, not known what purpose this
metal {s being used for.

oft vowre fag : oqT TR W
wrew § fs oo 7 wqadfr QAT
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Shri Tyagl: From the informstion
available in Naval Headquarters, it
is known that Japan is slowly in-
creasing her naval force, I under-
stand that the United States Covern-
ment has racently agreed to transfere
60 naval vessels to the Japanese
Covernment. About half of tnis
number has already been handed over,
while the others are in the procass of
being handed over.

ot vqare fag : w@r TR #Y
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Shri Tvagl: It may be so.

Mr. Deputy-Speaker: Hon. Members
are only giving information.

Shrimati Tarkeshwari Sinka: May I
kmmow whether it is a fact that the
team of Japanese coming next month
to India on the invitation of the Gov-
ernment of India will discuss the
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question of export of iron ore on a
long-term basis ?

Shri Tyagl: 1 am sorry it does not
relate to my Ministry. I am not ac-
quainted with that.

Shrimati Tarkeshwari Sinha: My
question is in regard to the export of
iron ore for defence purposes, and so
the hon. Minister Defence should
be able to answer the question,

Shri Tyagl: The question pertains
only to navy.

Shri V. P. Nayar: Is it a fact that
as a result of negotiations between the
Government of India and the Govern-
ment of Japan, the Government of
India have recently agreed to supply
huge quantities of iron ore to Japan,
and if so, what is the quantity?

Shri Tyagl: At present there is no
control on the export of iron ore. As
regards iron scrap, it has recently
been decided to limit the tota! quan-
tity exported during the rest of this
year, t0 one lakh tons. Now, Iiron
ore and scrap can go out without any
deflnition of any destination.

Shri V. P. Nayar: That is not my
question, Sir,

Shrl Jasani: May I know how
much iron scrap was supplied by De-
fence Department and sent to Japan
last year?

Shri Tyagl: I have not got ready
information, but if my hon. friend is
anxious to have the information. he
might give me notice of the guestion.

Shri Joachim Alva: Have we got
any naval plan of our own. or &ny

lan by which we can conserve this
on ore for ourselves, instead of ex-
porting it to other <ountries?

Shri Tyagl: In fact, the iron ore
in India is much more than we can
consume for these purposes, and it is
therefore that the Government have
decided to export it outside. We
cannot make use of all the surplus
quantity of iron ore in India.

oft tawe fog @ w7 EORTC Y
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Shri Jasani: May I know what is
the policy of the Government of India
regarding export of iron scrap from
our country?

Shri Tyagi: 1 have said, that the
Government have permitted one lakh
tons of iron scrap to be exported out-
side. to any country, this year.

Shri V. P, Nayar: 1Is it not a fact
that last month or early this month,
an agreement was concluded between
the Japanese Ambassador in India,
and the Government of Indie, by
which the Government of India have
agreed to export three million tons of
iron ore to Japan?

Shrli Tyagi: I am afraid I have no
further information about this.

Go1.p DISCOVERING MACHINE

*1708. Shri Badshah Gupta: Will
the Miuister of Finance be pleased to
state the Customs Houses at which
the gold discovering machine invent-
ed by the National Physical Labora-
tory is in use?

Deputy Minister of Finance
(Bllrl A. C. Guba): Two battery mo-
dels of the electronic device, conveni-
ently called as the ‘Gold Detector’,
developed by the National Physical
Laboratory, are being tried at the Dum
Dum Airport, Calcutta, and the falam
Airport, Delhi. These are yet in #n
experimental stage. They have been
temporarily returned to the Labora-
tory for repairs.

Shri Badshah Gupta: May [ know
the amount of gold detected by these
machines during the year 1952-537

Shri A. C. Guha: As I have said,
these machines have been used only
as an experimental measure, and the
results so far achieved have not becen
very spectacular, but it is too early
to condemn these machines, and the
Laboratory is still doing work on these
machines.

Shri Badshah Gupta: May I know
how many such machines have been
manufactured, and what is the rcost
of each machine?

Bhri A. C. Guha:
come to the stage of manufacture, It
is still on the experimental stage. 1f
these machines prove only
then the question of rnnnuhcture
would come in.

Shri B. 8 Murthy: May I know
whether this machine hag been sent

It has not yet
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to Chittoor district in Andhra, ‘0 de-
tect the gold mines

there?
Shri A. C. Guha: I have no infor-
mation on that peoint. I ~an only

say that the machines are being tried
in the two air-ports referred to.

KaAsHMmirl MusLiMs FLEEING FROM
PARISTAN

*1709, Shri Gidwani: (a) Will the
Minister of States be pleased to state
whether the attention of Government
has been drawn to an item of news
published in the Times of India, Delhi
Edition, dated the 28th Marzh, 1853,
from its correspondent of Amritsar
that a large number of Kashmiri Mus-
lims fleeing from Pakistan to India
without passports, are being interroga-
ted there by the Kashmir Government's
Trade Agents to check their bone
fides?

(b) If so, what is the number of
Kashmiri Muslims who were interro-
gated by the Kashmir Government's
State Agents at Amritsar?

(c) How many of them were allowed
to remain in India and how many
of them were refused entry to India?

The Minister of Home Affairs and
States (Dr. Katju): (a) to (¢). I
have seen the Pmpss report referred to.
My information is that since the
ginning of the year 1853. 59 such
Kashmiri Muslims entered India with-
out passports, They were interviewed
by the Trade Agent on behalf of
this State and 56 of them, who are
not considered to be undesirable per-
snons from the point of view nf the
State. have been allowed to return to
the State.

Pandit D. N. Tiwary: Are the Gov-
ernment aware that the Kashmir
Government believe that this emigra-
tion from Pakistani to Indian area is
a part of planned action for influenc-
ing the plebiscite?

Dr. Katju: The House will remem-
ber that in point of law. so far as we
are concerned, the area of Jammu and
Kashmir now oceupied by other people,
and known as Azad Kashmir, is
a part of Jammu and Kashmir. and in
point of law. the people who are liv-
ing there are entitled to come back.
When they do come back, we do
carry out a very close examination
from the point of view that was put
forward by the hon. Member jusl
now, in the securitvy of the stata
and all other relevant purposes. When
we are satisfled that there is no dan-
der, then the people are allowed to
come back to the State, and their num-
ber is small,

29 APRIL 1958

recently found

Oral Answers 2556

ot gare oz : Y S arfw
a1 @ §, e {14 9T I W W\
wH Y TR # A fed amde ?

WMo wTay : IF T YA WT
ey SR A R AT WE )

Mr. Deputy-Speaker: Next question.

Shri Gidwanl: Do they belong to
the Azad Kashmir area or......

Mr. Deputy-Speaker: Order, order.
I have called the next question. Hon.
Memhers are keeping quiet, and when
some hon. Member starts g nuestion
n}fter a lapse of time, then we begin to
think.

Shri Gidwani rose—

Mr. Deputy- : 1 looked at
him, and he did nut put the guestion.
He kept quiet.

T am now proceeding to the next
question.

DismissaL OF OFFICERS IN THE CENTRAL
Excise DEPARTMENT, HYDERABAD

*1710. Shrl Nanadas: (a) Will the
Minister of Finanece be pleased to
state how many officers were either dis-
missed or suspended in the Central
Excijsg Department in Hyderabad
State  during the years 1850-51 and
1951-527

(b) What were the main
brought against them?

(c) What was the procedure adopt-

those

ed in dismissing and #»
officers?

rcharges

The Deputy Minister of Finanoce
(Bhri A. C. Guba): (a) Duri
1950-51, one officer wag dismissed
8 officers were suspended. F:lgum
for 1951-52 are 5 and 8 respectively.

(b) (i) Acceptance of illegal grati
fication.
(ii) Misappropriation n? Gov-
ernment money,
(iif) Claiming false travelllng al-
lowance
(iv) Neclect of duty and falsi-
fication of diaries.

{¢) For dismissal the procedure laid
down in Rule 8 of the Rules for the Dis-
cipline and Rights of Appeal of Mem-
bers of the Subordinate Services read
with Rule 55 uf the Civil Services
(Classification, Control and Appeal)
Rules was followed in each case. The
essence of this procedure is that full
ooportunity is given to the officers to
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cross-examine the witnesses produced
before the Enquiry Officer on behalf
of the Department: to produce his own
witnesses and to show ‘ause in any
other manner he likes why ne should
not be dismissed

Regarding suspension, there is no
definile procedure and it is ordered
as a nreliminary step in the conduct
of disciplinary proceedings against a
Government servant.

Shri Nanadas: May 1 know, Sir,
how manv of these officers have flled
appeals and how many have been re-
instated so far?

Shri A. C. Guha: Most of the
officers might have filed appeals. As
to how many have been reinstated, I
would like to have notice.

Bhri_Nanadas: May I know, Sir,
whether Government have receiwved
any complaint to the effect that the
Collector of Hyderabad dismisses or
suspends officers just to please some
big business?

Shri A. C. Guha: No. Sir. We have
no information.

Dr. Suresh Chandra: [n view of
the serious charges against these offi-
cers. may 1 know how many of them
were convicted?

Shri A. C. Guba: Sir. most of
these cases have not been taken to
court because there are rertain
difficulties in proceeding jn criminal
court against these officers. The
court would not be satisfied with the
measure of evidence that the depart-
ment may be aatisfied with,

Shri M. R. Krishna: Mayv I know.
Sir, how ma of these offficers are
from Hyderabad and how many ot
them are from outside

Bhri A. C. Guha:
formation.

fhri B. 8, Murthy: May I know,
8ir. how many of these officers have
gone to court to get justice?

Bhri A. C. Guha: I would like to
have notice.

Shri K. K. Basu: Is it the charac-
ter of the Government which is the
inherent difficulty—in bringing to
book these officers?

8hri A. C, Guha rose—

Mr. Deputy-Speaker;: Order, order.
Next question.

GRANT POR VISHVESHWARA NAND RESEBARCH
INSTITUTE, HOSHIARPUR

#1711, Prof. D, C. Sharma: (a) Will
the Minister of Education be pleased
to state whether eny annual grant Is
wiven to the Vishveshwara Nand Re-
saarch Institute, Hoshiarpur?

I have no in-
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(b) If so, what is the amount?
(c) Has the managing committce of

- the Institute made any representation

for having the grant increased?

The ' Deputy Minister of Natural
Resources and Scientific Research
(Shri K. D. Malaviya): (a) Yes,
Sir. Grants have been given from year
tro vear according to availability of
unas.

* (b) Rs. 10.000/- per
been paid from 1951-52.

(¢) Yes, Sir.
Prof. D. C. Sharma: May I know,

Sir, what amount of aid is given to
other similar institutions in India?

Shri K D. Malaviya: Sir. [ have
no information about other similar
institutions.

Prof, D. C. Sharma: May I know,
Sir, if in view of the monumental
work which this institute is doing—I
think. unique work—which is appre-
clated all over the world, the GGovern-
rtnoent contemplate to increase the aid

it?
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[The Mimnister of Education and
Natural Resources and Sclemtific Re-
search (Maulana Asad): Govern-
ment are sympathetically congirdering
the request of this institutior. I mwy
state for the information of the hon.
Member that Government of India is
glving aid %0 this institution since
1941. So far an amount of 5
85,500/-/- has been paid to it. We
are giving Rs. 10,000 annually. If the
financial position of Government per-
mits we can give increased aid.]

annum have
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Sil"rol'. D. C. Sharma: May I know,
» R

Mr. Deputy-Speaker: The hon.
Member hag got another question alsv.

Shri K. G. Deshmukh: Sir, may I
ask a question?

Prof. D. C. Sharma: In view of
the fact that this is a ‘displaced’
institution, if [ can use that expres-
sion, and its budget runs to about 3

khs of rupees and donations are
not available, will Government kind-
ly increase the amount?

Mr, Deputy-Speaker; These are
all suggestions for action.

JoINT SERVICES WING

*1712. Prof. D. C. Sharma: Will the
Minister of Defence be pleased to state
whether it is a fact that sufficient num-
ber of suitable candidates is not com-
ing forward to join the Joint Services
Wing and that during the last two
years the requisite number could not
be selected for training?

The ty Minister of Defende
(Sardar thla): Yes, Sir.

Prof. D. C. Sharma:
Sir. the reasons?

Sardar Mafjithla: It is very diffi-
cult to give reasons, Sir. All possi-
ble attempts are made to get suitable
young men to volunteer to join our
Defence forces. With the publicity
that we have started, ine results are
very encouraging. To give the figu-
res, in 1950 the number of unfilled
vacancies was™ 277, in 1851 it came
down to 155 and in 1952 it has come
down to 89. The figures definitely
show that there is no cause for any
apprehension.

Pandit Thakur Das Bhargava: The
reason is obvious wviz. absence of
publicity.

Prof. D. C. Sharma: May I know,
Sir, why this dearth of suitable youn
men has come into evidence now?
want to know as& this is a very seri-
ous matter.

Sardar Mafithia: As 1 have said,
the thing that we have put into mo-
tion, ie., publicity, has shown en-
couraging results. I am quite svure
that within the next year probably
there will be no deficlency.

Shri Joachim Alva: May I know,
8ir, whether the principies enunciat-
ed by the Auchinleck Commitiee Re-
port which was responsible for setting
up the Defence Academy at Khadak-
vasla at Poona. the report which says

May I know.
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that entrance to the Defence Academy
shall not lie on any class distinction
or distinction in regard to the so-
called martial races—are these princi-
ples being observed in the selection
of candidates?

Sardar Majithia: Yes, Sir.
GRANTS-IN-AID TO STATSS

*1714. Shri Bheekha Bhai: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have re-
ceived requests from State Govern-
ments for grants-in-ald under Aiticle
275 of the Constitution for the year
1953-54; and

(b) if so, the names of States and
the amounts applied for by each?

The Deputy Minister of Home
Aftairs (Shrl Datar): A  statement
giving the information asked for is
laid on the Table of the House. [See
Appendix X, annexure No. 40.]

Shri Bheekha Bhai: May I know,
Sir, whether the amount asked for
by the State of Rajasthan will be
given to it in view of the backward-
ness of the State?

Shri Datar: Some amount is given
to the Rajasthan State.

Mr. Deputy-Speaker: The amount
shown against Rajasthan will be given
to Rajasthan, certainly.

Shri Bheekha Bhal: The amount is
already shown. But _will it be given
to Rajasthan or not? That is what
I want to know.

Shri Jasani: May I know, Sir, whe-

ther a uest has been recelved from
Madhya Pradesh, and if so, for what
amount?

Rhri Datar: Yes. Seventeen lakhs
of rupees were given to the Madhya
Pradesh Government in 1052-53 and
19 lakhs are proposed to be given

this year.

oty W vemrw  fwg . wT
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(w) =ft &, oy vk TP o
sTagr g ?
Aflalrs (Shri Datar): (a) Yes o
(b) It claims to be a purely reli-

gious and cultural organisation
whose avowed object is to carry on
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religious propaganda for the unity of
the Muslim community. For this
purpose, it sends out Dbatches of
workers on a voluntary basis.

Shri Raghumath Singh: Where is
the headquarters of this association?

Shri Datar: At Bhopal.

Shri Raghunath Simgh: I want to
know where are the branches of this
association all over India?

Shri Datar: They are Jaroposinz to
establish branches in Madhya Pradesh
and Hyderabad amongst others.

Dr, SBuresh Chandra: Are Govern-
ment aware of the nefarious activities
of this association in Hyderabad?

Shri Datar: Government have kept
a very strict eye on their activities.

SALARIES OF OFFICERS OF I1.C.S. AND
ArL INDIA SERVICES

*1716. Shri N. M. Lingam: Will the
Minister of Home Affairs be nleased to
state whether Government have since
come to a decision regarding cut in
salaries of the Officers of the I.C.S.
and other All India Services serving
in the Madras State?

The Deputy Minister of Home
Affairs (Shri Datar): The matter is
still urnder the consideration of Gov-
ernment,

Shri N. M. Lingam: May 1 know,
Sir, the specific issues under exami-
nation and when Government expect
to come to a decision on this?

The Minister of Home Affairs
snfe States (Dr. Katju): At an early
ate.

Rhri Datar: We will come to a de-
cision at a very early date.

SBhri N. M, :  Are the Gov-
ernment aware that a 10 per cent. cut
is alreadv in force in respect of the
provincial services in Madras State
and this iz causing great heart-burn-
ing to the members of the services?

Dr. KEatju: It is in foroe so far as
the provincial services are coucerned.
That is our informatioa. But whe-
ther it is causing heart-burning or
not, 1 do not know.

Rhrli G. P. Sinha: What iz the pro-
nosed amount of cut?

Shri B. 8. Murthy: Mav I know,
Sir, whether anv of the ICS officers
have offered a voluntary cut?

Dr. Katju: I do not know.
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Shri N, M. Lingam: How far is this
10 per cent. cut impogsed on members
of the provincial services the result
of scarcity conditions in the Stale
and do the Governmeat propose to
g0 to the aid of the State to restore
this cut?

Dr. Katju: That auestion has not
arisen.

BHATTACHARYA COMMITTEE

*1718. Shri Viswanatha Reddy: wWill
the Minister of Finance be pleased to
state:

(a) the minor irrigation works re-
commended by the Bhattacharya
Committee for the Districts of Ruya-
laseema, to be taken up as a measure
of famine relief;

(b) the total cost of these works;
and

(c) the works that are to be ex-
ecuted during the current ycar and the
total expenditure likely to be incur-
red on them?

The Parilamentary to the
of Finance (Shri B. R.
Bhagat): (a) to (c). The recommen-
dations of the team are under consi-
deration and a statement on the action
taken will be laid on the Table of
the House in due course.

Short Notice Question and Answer

Retrenchment of Workers of Ordnance
Depot, Jubbalpur

Sarl Namblar: Will the Minister of
Defence be pleased to state:

(a) whether iteig a fact that 105
workers of the Ordnance Depot at Jub-
balpur were retrenched from service on
or after 20th April, 1953;

(b) If so. the reasons therefor;

(¢) whether it is a fact *that out
of the retrenched workers. 11 are on
hunger strike protesting against re-
trenchment.

(d) whether it is a fact that a pro-
test general strike was threatened
on 28th April. 1953 and whether Gov-
ernment received any notice of it;

(e) whether it iz also a fact that
notice of discharge on several em-
ployees has been served in Ordnance
Depots at Kanpur, Delhi, Chheoki
and Pulgaon; and

(1Y what steps Government are
taking in the matter?

The Minister of Defence Organisa.
tioa (Shrl Tyagi): (a) and (b). It
is a fact that 261 employces in the
Central Ordnance Depot, Jubbalpur,
have been served with notlces of
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discharge. Such notices were served
with effect from the 15th April 1953
in respect of approximately 1,362
grsonnel working in 18 Ordnance

pots. The proposals made by the
Works Committees in respect of these
Depots were examined in detail, but
it was not found possible to accept
any of them. The basic fact is that,
the work-load in the Depots having
- decreased, retrenchment is inevitable
and must be faced.

(¢) Eight civillan personnel of the
C.0.D. Jubbalpur., wno were retren-
ched recently, were reporied to have

one on hunger strike. They, toge-
ther with some other personnel. bad
been retrenched in 1951 on arcount
of reduction in establishment, but
were later permitted to rejoin before
the 20th April 1951 with the result
that, although they rejoined within
the time prescribed by the Com-
mandant, continuity in their service
was broken. This made them junior
to the others with the cousequence
that they were again retrenched on
the 15th April 1953. As (jovern-
ment were satisfled that the request
for condonation of the break in their
service was legitimate. crders have
been issued condoning the break. In
this decision Government were in-
fluenced solely by their desire to
remove what appeared to them to be
a genuine grievance, and it is scar-
cely necessary for me to reiterate
that it is against my policy to yield
to pressure tactics of any kind. whe-
ther of a hunger-strike or of any
other typc of strike. I ought further
to make it clear that this decision
does not aflect the total number to be
retrenched. The condonation of the
break in 1951 helps some of the peo-
ple who had becn given notices to
escape retrenchment, but an equiva-
lent number who would now become
junior to them will have to go Instead.

(d) A pens down and tools down
strike took place fromr 0800 hours to
1230 hours yesterday. Notice about
the strike was given to the Comman-
dant of the depot by the t Kam-
gar Union. Jubbalpur, at 1630 hours
on the 27th April.

(e) Yes., Sir

(1) A system of adjusting surpluses
in une Defence estublishinent against
deficiencies in another Defence un-
dertaking on & zonal basis is already
in force. I would like, if 1 may, to
take this opportunity to restate Gov-
ernment’'s policy in this respect. In
all our Defence Installatinns, only as
many people wiil be retained in em-
ployment as the work-load justifies.
At the same time, every care shall
continue to be taken to absorb as
many of the personnel surplus in

97 PSD.
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any one installation in aother neigh-
bouring installations. Likewise, every
effort shall be made to reduce the
number of the personnel to be retren-
ched in Ordnance Factories by under-
taking to the maximum possible ex-
tent the manufacture of goods re-
quired by the civilian market.

Shri Nambiar: May I know, Sir,
whether it is a fact that a suggestion
has been made by one of the Orde
nance Workers Federation that =
Committee should be appointed teo
assess the correct work.load in the
depots in consultation with the depot
authorities and Unions' Works Com-
mittee representatives; if so, whether
that request was accepted?

Shri Tyagi: No, Sir. No recome
mendations of the workers have been
sbcepted for the simple reason that
the Government is already under-
taking an inquiry into the capacity
of production of each factory and is
also appointing a Committee of ex-
perts to recommend as to what new
articles the production of the factories
could be switched on.

Shri Nambiar: Arising out of the:
reply, Sir, may I know whether the
Government will consider the neces-
sity of associating the Union's re
presentatives in deciding the work~
load so that a correct appreciation
ran be obtained?

_ Shri Tyagl: Sir, the Government
is just considering to aoponint that
Committee and I will see to it that
when it sets to work, the workers are
duly consulted.

8hri Nambiar: May [ know whether
it is a fact that 30,000 workers went
on strike Kesterday in rrotest; and
not only the Ordnance workers but
the other sections of workers in Jub-
balpur took part and a serlous situs-
tion has arisen out of this re
ment?

8hri Tyagi: I know, Sir, parties in—
terested in politics are trying tos
make capital out of it. But, the re-
trenchment has to take effect amd I
can assure this House that every
effort will be made to see that the
number of persons who are o be re—
trenched is reduced to the minimums
possible. Of course, the surplus men

‘have to go but Government is finding.

out whether more and more can be
employed.

Shri Nambiar: In view of the ans-
wer given that it is certain parlies
who are at work, may I bring to the
notice of the hon. Minister a news-
paper report which has come just
now that Mr. Bhawani Prasad Tewari,
Mayor of Jubbalpur, has drawn the
attention of Presideni Rajendra Pra-
sad to the situation and a ruember of
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Praja Socialist Party has appesl-
:Tto Mr. Nehru to relnstate the re-
frenched employees In view of
this information, may I know what
steps he would take.

Shri Tyagl: They are also political
parties, 1 believe, Sir.

d5 ww s fag : w7 @Ay WAy
wgEg Fari ® T G fF oW
fwde feqr o @ & T A% w9
w1 & fou fegqror <gr § ar ®17
aRisrawg ¥ femror @ § ?

ot eqrft ; wTH FH B Y Y A
foadz femr o W &1 ook qre
w17 70 § 3w qAfew ¥ S
¥ o aqarg ¥Y w@ar ow @ §
M @ afemdz &1 awrar § o

wui wy faegr J17 |

Shri Gadgil: May I xnow from the
hon. Minister whether notice of strike
has been given by the employees in
the Dehu Road Depot ani whether it
is not a fact that in certain sections
people are doing over-time work and
in other seclions they are being re-
trenched ?

Shri Tyagi: 1t wmay be possible. 1
ave not made any particular inves-
tigation with regard to the point
raised by my hon. friend. I have
read in the newspapers that 5 notice
of strike has been given But this
notice of strike does not change the
policy of Government 1o give as much
accommodation to thre workers as
poasible,

8hri Gadgil: My point is that if in
one section people are working over-
time, that should be 4iscontinued and
the workers whom you contemplate
to retrench should be taken up.

Bhrl Tyagl: 1 will take this sugges-
tion of my hon. friend inty consider-
ation. Of course, 1 agree with my
hon. friend that when over-time work
in there peopole should not be retren-
ched.

Dr. 8. N. Sinha: Will the hon,
Minister be good enough to state whe-
ther the Communist party agitators
and some members of (his House also.
(Mr. Nambinr: This is insinuation.)
have any hand in these strikes in our
Ordnance Faclories which are so
vital to our Defence services?

Shri Tyagi: 1 am =ure., as [ have
said, some parties are working; but 1
do not wanl to name the partles un-
necessarily because I want to be in
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best of humour with my friends
opposite.

Shri Joachim Alva: Sir, in . the
statement of the Defence Ministry pre-
sented to Parliament it was stuted ex-
plicitly' that representatives of the
workers are being consulted—that is
my impression, 1 want to know whe-
ther before retrenchment takeg place
the representatives of the workers are
consulted or their Counsel taken into
consideration?

Shri Tyagi: Sir, I have got a list
of the various Works Committees
that were consulted and the recom-
mendations they made and the consi-
deration paid to them and the final
decision of the Government represen-
tatives of the Works Committees es-
tablished in each deoot sat in consul-
tatlon and in immediate vicinity with
the representatives of thp manage-
ment and they took their decisions
and those decisions had been com-
municated to wus. It is after exami-
ning their recommendations that we
came to the conclusion that there exist-
ed a surplus number.

Dr. Ram Subhag Sineh: 7The hon.
Miniater stated that only such num-
bers of workers will be retrenched as
the work-load will justify. He also
said that a committee will be oppoin-
ted to assess the workload. In view
of this. may I know whether the
Government 18 also ~ontemplating to
suspend the order of retrenchment
until the assessment is completed?

Shri Tyagi: The -~ommittes is not
being appointed to assess the ivurk-
load only. It is bein.s appointed to
suggest and recommend to Govern-
ment if there is a possibility of taking
over some additlonal work in the
factories, so that the surplus number
may be employed and we may have
to retrench only a few, but taking all
eventualities into account, Govern-
ment have come to the conclusion
that even then, people have to be
retrenched hecause we are carrying a
huge surplus.

Shri Frank Anthony: The hon.
Minister has sald that this reduction
in staff is due to the reduction in
the workload. May I know from him
as to the items in respes: of which
this reduction of workload has taken
place and since when has the reduc-
tion in workload taken place?

Shri Tyagi: The reduction of the
workload has been continuinz slowly
since the stoppage of the War. My
reference was with regard to Ord-
nance Depols. Now that a lot of
disposals has taken plare and the
Depots have been reorzanised. the
work of the Depots i3 not o much
and the activities there are not so
much as they used to be during the
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War. Therefore, slowly the work
has been declining. 1 have got in-
formation about eyery Depot as regards
how many persons are now declared
surplus, from what dafe, etc. ete.,
but the list is a big one.

Shri H. N. Mukerjee: Have Gov-
ernment taken any steps lo offer al-

ternative employment to those who
have been retrenched from  these
.0.D. organisations, purticularly

from Jubbalpur, and if so, what is
the number of those retrenched who
have been offered alternative employ-
ment so far?

Shri Tyagil: I have said that I have
great sympathy with the workers who
have worked in the factorles, and 1
think that it must be our first care
to see that they are givea nreference
everywhere. The most important
Government action taken is that wher-
rever there is any need in any Ordnance
Factories for additional workers, thuse
who are under orders of retrench-
ment or those who have been retren-
ched already are given first preferen-
ce, and they are taken in.

Shri V. P. Nayar: [s it not a fact
that there are vacancies of leading
hands in the C.O.D. Kanpur, when:
leading hands have been retrenched’

.« Shri Tyagl: Some friends from
Kanpur belonging to tne group of my
hon. friend—I hope my hon. friend
and his party are in intimacy with
Kanpur labour......

Some Hon, Members: No

Shri Tyagl: ...... they came to see

the Secretal?; yesterday. I want to
inform my hon. friend that his own

friends had come to see the Becretary
yesterday and I must say that they
went away satisfled. They said that
they would see that there was no strike
and that they would lend their coope-

ration.

Shri K. K. Basu: What is this ans-
wer, Sir?

Shri V. P. Nayar: My question had
nothing to do with this.

§hri K, K. Basu: On a point of
order. I would like o know whether,
when a definite question is put, the
Minister should not give a  definite

answer. He may say, "I do not
know” or. “I would like to have

nolice”, but he cannot give an answer
such as this.
Shri Tyagi: The trouble is that

there is no categorical question first.
What is the categorical question?

Mr. Deputy-Speaker: The question
was of a general nature. The Minis-
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ter said that a member belongi

the Communist Party or th:‘ :l)!g:otg

in charge of this matter came and

:;x E?eh ISecre:.f:g,dand he went away
[*] satisfied. i

needed%; ¥ What more is

Shri V. P. Nayar: That wa
Avsetit was not my

Shri K. K. Basu: The question was
whether, when there are vacancles
in a particular Depot, there can be
simultaneous retrenchment. To this,
is not an hon. Member entitled to
have a categorical answer from the
hon. Minister? He cannot answer it
in this way.

Mr. Deputy-Speaker: I do not think
any hon. Member ought to dictate
what sort of reply should be given.
There are cases where figures can be
given; there are others where the
figures are not there. But the hon.

inister has stated that every care
is taken to see that some of the people
who have been retrenched and even
those who are under nrders of retren-
chment are placed in employment.
He has, possibly, not got the exact
number.

Shri V. P. Nayar: That was not my
question. 1 will repeat the question.
My question was whether it is a fact
that there are vacancies of leading
hands in the C.0.D. Kanpur and if
so, how many; and whefher leading
hands are not being retrenched from
the C.0.D. at the same time.

8hri Tyagi: My hon. friend is going
too much into detail. I have not got
the information, but 1 can find out.

Mr, Deputy-Speaker: That is all
right. This question has been suff-
clently answered.

Several Hon, Membery rose—

Mr. Deputy-Speaker: No. nn. I will
proceed to the next business.

Dr. 8. N. Sinha: One more questi
only. Sir. question

Mr. Deputy-Speaker: No. Sir.

WRITTEN ANSWERS TO QUESTIONS
RevERsION oF HAVILDAR CLERKS

*1689. Shri P. T. Chacko: Will the
Minister of Defence be pleased to
state:

(a) whether certain Havildar Clerks
in the armed forces who were cerving
on a renewed contract amending the
perliod of colour service for 12 yvears
and reserve for 3 years were asked
to accept reversion to a lower rank
or accept release;
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(b) how many of those Havildar
Clerks accepted release; and

¢) what are the reasons for res-
tor(in)g to this "RANK STRUCTURE"?

The ut; Minister of Defence
(Slrdarpﬁnjﬁhh): (a) Yes.

(b) 2,900 approximately.

(c) As a result of the decision to
revert to pre-War scales of establish-
ment. a number of Havildar Clerks
who were held against supernumerary
posts had to be reverted.

CONSIGNMENT SENT BY INTERNATIONA
STUDENTS' RELIEF

+1692. Shri 8. N. Das: Will the
Minister of Finance be pleased 1o
state:

(a) whether a consignment of ar-
ticles sent by the International Stu-
dents’ Relief Committee to the Stu-
dents' Relief Committee, Bihar, is
being held up in Calcutta Port,

(b) It so, what are the
thereof:

(c) whether any representation, on
behalf of the Bihar Commitiee has
been made for granting exemption
from payment of customs duties in
respect of the said consignment;  arnd

reasons

(d) if so, what nrders, if any, have
been passed by the Government in
this matter?

The Deputy Minister of Finance
(8hri A. C. Guha): (a) and (b). A
consignment of articles sent by the
International Students’ Relief to the
Students’ Relief Commit‘ee Bihar. is
lying uncleared in ‘the port of Cal-
cutta. Before clearance of goods
through Customs, the importer has to
deliver a bill of entry in the Custom
House and afterwards to complete
other formalities; no bill vf entry has
s0 far been delivered 1or the clearan-
ce of the goods in question.

(o) Yes, Sir. An  application for
exemption from payment of customs
duty has been meceived from the Stu-
dents’' Relief Committee, Bihar in res-
pect of the consignment.

(d) The matter is being considered
in ]the light of the usual procetdure and
rules.

REVIEW APPLICATIONS BY ALLOTTEES
OF PATTI

*1693. Shri Madhao Reddi: Will the
glnlster of Rehabilitation be pleased
state:
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(a) whether any temporary allot-
tees of Patti town in Amritsar Dis-
trict had filed their peview applications
with the Director General, Rehabili-
tation, Punjab State, during 1850, and
it so, their number;

(b) the number of applications re-
ferred to in part (a) above which
were accepted up to 31st March, 1951
by the Director General, Rehabilitationy
and the total area which was re-
quired for their accommodation; and

(c) whether the allotments of lands
made to the persons referred to in
part (a) above in the various villages
were cancelled after the acceptance
of their review applications?

The Minister of Rehabilitation (Shri
A, P, Jain): (a) to (c). Information
is being collected and will be laid on
the Table of the House in due course.

<
CoOLLECTION OF RENT ARRFARS IN TRIPURA

*1696. Shri Dasaratha Deb: will
tlgeteMinister of States be pleased to
state:

(a) the number of “Sangsit”
(notices) which were served c¢n the
people of Tripura for the collection of

rent arrears in the years 1952 and
1953;

(b) whether interest is collected on.
these arrears and if so, at what rcte;

(c) what other charges are collec-
ted along with rent arrears:

(d) iIn how many cases, these ar-
reafs have exceeded rupees one “und-
L

(e) whether Guvernment are aware
that many Resolutions have been'
passed at meetings in Tripurg for the
remission of rent arrears; and

() it so, what action Government
propose to take in the matter?

The Minister of Tiome Affairs
and States (Dr. Katju): (a) 7.531
and 1.782 respectively.

(b) No.
(¢) None.
(d) 1047 in 1952. and 224 in 19053.

(2) and (f}. Neporls of some ré&
solutions to this effect have been re-
ceived, but no action is proposed to
be taken, since conditions do mot
justity remission of rent arrears.

AGRICULTURAL LOAN TO PEASANTS OF
TRIPURA

*1698. Shri Dasaratha Deb: Wi
:}tl:teMinister of States be pleased to
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(2) whether it is a fact that several
thousands petitions have been made
by the peasants of Tripura for agri-
cultural loan; and

(b) how many peasants have been
granted w»gricultural loan since Janu-
ary, 18537

The Minister of Home Affairs and
_ States (Dr. Katju): (a) and (b). The
‘information is being collected and will
be laid on the Table of tha House as
soon as it is received.

TemPORARY PosTs

*1699. Shrimati Renu Chakravartty:
(a) Will the Minister of Finanre be
pleased 1o state whether it ig a fact
that Government passed orders on the
13th January, 1951 to the effect that
ull temporary posts of more than 3
years' duration on the 1st January,
1951 aud 75 per cent. of the posts of
more than 2 years' and less than 3
years’ duration on the same date, in
the Posts and Telegraphs Department,
should be made permanent?

(b) If so, have similar orders been
passed concerning the temporary
posts in other departments of the
Goverument of India?

The Deguty Minister of Finance
(Shri A, C. Guha): (a) Yes, these
orders apply to posts whichk would
have been made permanent in the
normal course.

(b) Yes, substantially similar orders
exist in other Departments except in
the case of Class IV posts.

APPLICATIONS UNDER THE INDIAN
CoMPANIES ACT

*1702. Shri M. L. Dwivedi: Will
the Minister of Finance be pleased to
refer to the replies to Unstarred Ques-
tions Nos. 346 and 347 asked on the
2nd March 1953, regarding applica-
tions under the Indian Companies
Act and commission under section
289 (B) of the Indian Companies
Act respectively and state:

(a) whether any of the Menhers
of the Advisory Commission appoint-
ed under section 289(B) of the Indian
Compunies; Act is directly or indirect-
.ly intcrested in any company to
which *he Act is applicable;

(h) if so, whether anv such com-
pany has applied to the Central Gov-
ernment for permission wunder sec-
tions 66J. 37TAA, clause (c¢) of Sec-
tion 87B, 87BB or 87CC;

(c¢) if the answer to part (b) above
be in the affirmative, what the names
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of such companies are and the Mem-
bers, if any, who have got interest in
such of the companies;

(d) whether or not the permission
asked for has been granted, and

(¢) whether it is a fact thal one of
such Members of the Commission is
likely to get increased salary or al-
lowance as Director of the Company
to which permission is granted or is
likely to be granted?

The Deputy Minister of Finance
(S?Ilri A. C. Guba): (a) and (b). Yes.
r.

(c) M/s Spencer & Co. Ltd. in
which the Chairman of the Advisory
Commission, Shri C. H. Bhabha, is
interested as a Director.

(d) The proposals »f the company
have been rejected.

(e) Does not arise.

SuPPLY OF PADDY AND Rict BY TRIPURA
GOVERNMENT TO ASSAM

*1708. Shri Dasaratha Deb: (a) Will
the Minister of States be pleased to
state whether it is a fact that the
Tripura Government have decided to
supply paddy and rice to Assam Gov-
ernment this year?

(b) If so, on the basig of which
facts regarding food position have
Tripura Government come to that
conclusion?

(c) What is the total production of
foodgrains this year and what s the
amount of annual requirement for
consumption by the people of Tripura?

The Minister of Home Affairs and
States (Dr. Katju): (a) Yes. An
offer to contribute 1,000 tons of rice
to the Central Pool for supply to
Asgam or West Bengal was made.

(b) On the basis of actusl offtake
during the last three ycars and in
view of the accumulated slock of
:zbout 5,000 tong of rice ard 500 tons

at.
Maunds.
(c) Total estimated
production of
rice e 83,684,000
Total estimated
annual con-
sumption of
rice 31,57,000

BACKWARDNESS OF SAURASHTRA

*1713. Shri G. D, Somani: Wil the
Minister of States be pleased to state:
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(a) whether on the occasion of his
recent visit to Saurashira he gave
an assurance that an Enquiry Com-
mittee would be set up shortly to en-
quire into the backwardness of Sau-
rashira and to suggest remedial mea-
sures as per Financial Integration
Agreement; and

(b) if so, whether the scope of the
enquiry will be extended to the other
Part B States, such a3 Rajasthan,
PEPSU and Madhya Bharat with
whom similar Financial Integration
Agreements exist?

The Minister of Home Affairs and
States (Dr. Eatju): (a) and (b). Gov-
ernment have decided to appoint a
Committee under the Chairmanship

of Shri N. V, Gadgil, M. P. for the
purpose.
EXPENDITURE ON SCHEMES UNDER FIVE YRAR

PLaN

*1717. Shri N. B. Chowdhury: Will
t{net Minister of Finance be pleased to
state:

(a) what amount out of the total
amount to be spent during the Five
Year Plan period has been spent up to
the 31st March, 1953, and

(b) how much of this expenditure
huas been provided by the Centre, how
much by the States, how much by
foreign loan and how much by defieit
financing or loans raised inside the
country?

The Deputy Minister of Finance
(Shri A. C. Guha): (a) and (b) Com-
plete information is not yet available
in regard to both parts of the question,
but will be given in the review of the
Plan which will shortly be placed on
Lhe Table of the House.

VisiT oF ComMm. G.R.M. D MEL, CHIEF OF
StAFF RoYAL CeYLON NAVY

*1719. Shrimati Tarkeshwari Sinha:
Will the Minister of Defence be pleas-
ed to state:

(a) whether it is a fact that Cumm.
+.RM. De Mel, Chief of Staf, Royal
Ceylon Navy met the C-in-C of the
:ndian Navy;

(b) if so. whether he ~ame on the
invitation of the Government of 1rdia;
and

(c) whether he visited different
dock-yards and training centres?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes.
(b) No, 8ir.

(¢) Yes—Commander De Mel visited
tha following establishments in Bom-
bay and Lonavala:—
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(i) LN. Barracks.

(ii) Shipwright Training School.
. (iii) Naval Dockyard.

(iv) Regulating School.

(v) I. N, S. “SHIVAJI".

SMUGGLING OF CONTRABAND GOODS

*1720. Shri L. J. Singh: Will the
r\t&i:tzister of Finance be pleased to
state:

_ (a) the number of cases of smuggl-
ing in cattle and opium from the Indian
side across the Indo-Burma border in
1952-53;

(b) how many check points there
are across the border areas and where
they are located; .

(c) whether such smuggling is on
the increase or on the decrease as com-
pared 1o 1851-02; and T

(d) the measures taken by (Govern-
ment to check such smuggling?

The De¢puty Minister of Finance
{Shri A. C. Guha): (a) It is possible
to state only the number of cases de-
tected in the act of smuggling: no case
of smuggling of cattle and opium from
[ndia to Burma across the land iron-
tier was detected during 1952-33. - ~

~ (b) There are seven ‘check points’
in ail as follows: Land Customs sta-
tions at:

(1) Moreh in Manipur.

2) Hellgate in North East fron-
tier Agency.

Customs Preventive Qutposts at:
(3) Imphal. .
(4) Churachandpur,
(5) Sugnu.
(8) Tengnaupal in Indo-Manipur.
(7) Ledo at the Tirup Frontier.

(c) Judging from the number of
cases detected in 1951-52 and 1952-53
it is surmised that smuggling has
decreased.

(d) Customs Preventive staff patrol
the bordering areas lylng between the
Preventive outposts mentioned in part .
(b) above. They have been provﬁled
with a jeep and a Land Rover for the
Purpose. Armed patrols also move
about in this area.

Untrorm Scares or Fees 1N ScHOOLS AND
CoOLLEGES

*1721. Shri 8. C. Samanta: Will the
girgster of Education be pleased to
ate:
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(2) whether Government have any
statistics regarding the scale of fees
in schools and colleges in India;

(b) If nel. whether Government tri-
ed to collect the statistics from
different States; and

(¢) if so, the result thereof?

The Minister of Education and Na-
tural Resources and Scientific Re-
search (Maulana Azad): (a) to (c).
The State Governments have been re-
quested rccently to supply the rele-
vant statistics relating to the year,
1952-53, but complete information has
not yet become available.

REHABILITATION OF DisPLACED PERSONs IN
BIHAR

*1723. Shri Jhulan Sinha: Will the
Minister of Rehabilitation be pleased
te state the total number of displaced
persons rehabilitated in the State of
Bihar so far and the number await-
ing rehabilitation?

The Minister of Rehabilitation (Shri
A. P. Jain): Rehabilitation benefits
have been given to about 54,000 dis-
placed persons and aboul 1,150 dis-
placed persons are in camps awaiting
rehabilitation,

SELECTION ©OF CADETS FOR TRAINING AS
OFFICERS

*1724. Shri K, C. Sodhia: (a) Will
the Minister of Defence be pleased to
state the total number of cadets selec-
ted for training as officers for different
?;;;’ches of the defence forces during

(b) What was the total number of
such cadets selected through Competi-
tive Examination and from .Jefence
personnel during the same period?

The Deputy Minister of Defence
(Sardar Majithia): (a) 083.

(b) 628 cadets were selected through
competitive examinations conducted
by the UPSC. Of the 983 cadets
selected in 1952, 78 were defence p-.r-
sonnel.

HANDWRITING EXPERT

*1725. Shri 8. V. Ramaswamy: (a)
Will the Minister of Home Affairs be
pleased to state how many handwrit-

ing experts are attached the Gov-
ernment of India?
(b) Are Government aware that

it is causing t inconvenience to the
litigant public to have the head-
auarters of the handwriting axpert at
Simla?
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(¢) Huow many cases referred fo
the expert have been disposed of dur-
ing the past three years and how
many are pending?

(d) Is there any proposal to rhift
the cffice to some rentral place like
Nagpur or Hyderabad?

The Minister of Home Affairs and
States (Dr. Katju): (a) Two

(b) No.

(c) Of the 740 cases referred to the
experts during the last three years (in-
cluding 27 cases in the month of April
upto the 20th) 716 cases have been dis-
posed of. A number of caseg could
not be dispased of for want of further
information,

(d) No.
MADHYA BHARAT UNIVERSITY Brrn

*1726. Shri Radhelal Vyas: (a) Will
the Minister of Education be pleased
to stata whether it is a fact that the
Central Government have asked the
Madhya Bharat Government not to
proceed with the Madhya Bharat Unk
versity Bill?

(b) What are the reasons for do-
ing sn?

(c) Ilave the Central Government
appointed any Committee to Inquire
into and report the matter?

(d) What is the personnel of the
Cominittee?

(¢) What are the terms of re-
ferance?

(1) By what time will the Com-
mittee submit itg report and when will
the Central Government be able to
take fina] decision in the matter?

(g) Are the Central Government
sware that the Madhya Bharat Guv-
ernment have already decided to lo=
cate the Madhya Bharat Unlversity
al Ujjaln and will the Committee now
suggest only the type of University
to be located at Ujjain?

The Minister of Education and Na-
tural Resources and Scieatific Re-
search (Maulana Azad): (a) to (c).
Recently. there has been a tendency
to multiply the number of Universities
in India without adequately consider-
ing the need for such new Universi-
ties or the resources available for their
establishment and development. This
problem has bearing on the main-
tenance of standards of higher »duca-
tion for which the Government of India
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have a direct responsibility. The Gov-
rernment of India have accordingly
~apnninted an Expert Commitlee 10 in-
- westigate generally into the need for
establishing new Universities and the
conditions, academic, financial and
administrative. that should be satis--
Bed bolore they are brought into he-
ing. The Government of India have
therefare advised the Madhya Bharat
Government to await the report of the
Committee before they proceed with
legislation far a University in that
. area

1d) 'and {e). A statement is laid on
the Table of the House. [See Appen-
+dix X, annexure No, 41.]

“(1) The Committee is expected to
submit its report as soon as possible.

{g) The Central Government are
aware that Ujjain has been mention-
ed as the headquarters of the Uni-
sversity in the Madhya Bharat Uni-
wersity Bill. As regardsg the second
patt, attention iz invited to the terms
@of reference of the Committee which
sas been lald on the Table of the
House.

‘ScHepULED TAsTES AND TRIBES IN MEDICAL
COLLEGE, VISAKHAPATNAM

“«]1727. Shri Mohana Rao: (a) Wil
the Minister of Education be pleased
“n slate the strength of the Schedul-
+2d Castes and Scheduled Tribes res-
wpertively studving in the Medical
Collgge. Visakhapatnam?

‘(b) Out of them, how many stu-
dents have been sanctioned Central
Scholarchips this year?

Tte Minister of Education and Na-
tural Resources and Scientific Re-
mearch (Maulana Azad): (a) and (b).
The hon. Member’s attention is drawn
“to the statement laid on the Table of
'_i‘.l'u lzgt;se. 1See Appendix X, annexure
No. 42.

JREDUCTION OR ABOLITION OF DEARNESS
ALLOWANCE

*1728. Shri Morarka: Will the Minis-
&er of Finance be pleased to state:

(a) whether the Government of In-

are contemplating any reduction

©r abnlition of the dearness allowance

«f all Government employees draw-

"u:i%i more than Rs. 750/- per month;
a

(b if the answer to part (a) above
¥ in the afirmative, how much Gov-
#mment hope toc save in the salary
‘bill per year?

The Deputy Minister

of Finance
«Bkri A. C. Guha):

(ay Yes.
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(b) If the allowance is withdrawn,
the saving would be about Rs 75
lakhg ver annum.

Seismic. CONVULSIONS IN  TRAVANCORE-
COCHIN

#1729, Shri P. T, Chacko: Will the
Minister of Naturll Resources and
Scientific Research be pleased to state:

(a) whether the frequent seismic-
convulsions taking place in Travan-
core-Cochin since January 1953 were
recorded In the Seismological Obser-
vatories,

(b) whether any damage to bridges,
buildings etec. was caused by

these
cor&vulsions of the surface of the earth;
an

(¢) whether Government have taken
any precautionary measure and In
particular, measures connected with
the construction of new buildings?

The Minister of Education and Na-
tura] Resources and Scientific Re-
search (Maulana Azad): (a) and (c).
A statement giving the information
{quuired is laid on the Table of tne

ouse.

(b) Information ig being collected

and will be laid on the Table of the
House, when received.

STATEMENT

Seismic Convulsions in
Cochin

(a) The earthquake tremorg felt .n
the Kottayam District on <5th
February 1953 were recorded by the
seismographs at the Kodalakanal
Observatory. which ig about 70 miles
from the Kottayam town. Other re-
cent tremors were not strong enough
to be recorded by the Kodaikanal
seismographs. Preliminary tremors
on 25th February 1953, arrived Kodai-
kanal at 2300 hours 38 minutes and 10
seconds I.S.T. and from the Seismo-
graph records the shock is estimated
to be of slight intensity, although near
{;s origin it could cause damages local-

Travancore-

(e) The Director. Geological Survey
of India hag reported that on receipt
of g repart about frequent earthquake
shocks from the Chairman, Municipal
Council Palal on the 31st March 1953
an officer of the Geological Survey of
India was deputed to conduct an in-
vestigation In cooperation with the
meteorological offic at Trivandrum.
When the nature oi the earthquake is
known the question of any precau-
tionary measures regardms the cons-
truction of building etc. in the locall-
tieg affected can be considered
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SecoND REPORT OF SCHEDULED (CASTES
AND TRIBES COMMISSIONER

*1730. Shri Bheekha Bhal: Will the
Min.ster of Home Affalrs be pleased
to state:

(a) the time by which the second
report of the Commissioner for the
Scheduled Tribes and Castes will be
presented to the House of the Peaple:

(b) whether, and if so what action
Government have taken on the ire-
commendations of the Commissioner
contained in his first Report with re-
gard to the inclusion of certain castes
and tribes; and

(¢) what recommendations of the
Commissioner's report are acceptable
to Government?

TLe Deputy Minister of Home Affairs
(Shri Datar): (a) Attention is invited
to the reply given to Shri Nanadas'
‘Unstarred Question No. 804 on the
31st March, 1953, in which it was stat-
ed that the report was wunder print
and that the date of its presentation
to the House would be settled when
printed copies were available.

(b) and (c). Attention is invited to
the reply given to the hon. Member's
Starred Question No. 1211, dated the
16th December, 1952, The position
stated on that occaslon wiz. not to
amend the listg of Scheduled Castes
and Scheduled Tribes till the matter
had been investigated by the Back-
waréi Classes Commission still holds
good.

ConNFERENCE OF EDUCATION MINISTERS

*1731. Shri Jethalal Joshi: (a) Will
the Minister of Education be pleased
to state whether a Conference of
Education Ministers of different States
and the representatives of the Uni-
vercities was held in Delhi on the 18th
and 19th April, 18537

(h) If so, what was the scope of

discussion?
(c) Are Government thinking of

placing all University Education un-
der one controlling body?

The Minister of Education and Na-
fural Resources and Scientific Re-
search (Maulana Azad): (a) Yes. Sir.

(b) The discussion was about the
inalion of standardg In wuni-
versities and about the manual work
and social service of students as part
of their educational programmes at
:.he IUniveratty and Higher Secondary
evels.

(c) It is the considered opinion of
Government that without the creatlon
of a special agency for the purpose, it
is not possible to carry out the neces-
sary reforms in University education
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and to maintain proper supervision of
its standards. In order to achieve
this end, Government had proposed to
constitute two separate bodies—a
Council of University Education . and
a University Grants Commission. The
Conference that was held on the 18th
and 19th April, however, suggested
that instead of setting up two separate
bodies, only one body, namely, the
University Grants Commission, should
be set up and it should be vested with
the powers which Government had
proposed to give to the Council of
University Education in thelr Draft
Bill. By constituting such a Univer-
sity Grants Commlssion the purpose
that would otherwise have been serv-
ed by Council of University Education
would also be covered.

Government are considering this
suggestion of the Conference.
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The Deputy Minister of Finance
(Shri A. C. Guha): (a) This was most-
ly small coin (half anna, pice and
half pice) 1issued by the former
Gwalior and Indore States.

(b) Under the Part B Stateg (Laws)
Act, 1951, which came into force on
18t April, 1951, the local coins in all
Part B Stateg were allowed to circu-
late as legal tender in the respective
areag in the like manner and to the
like extent as immediately before the
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above mentioned date for such period
not exceeding two years as the Cen-
tral Government might by notification
in the official Gazette determine. In
purnsuance of the above mentioned
provision in the Act, a notification
was issued on the 5th September, 1951,
whereby local coing in all Part B
States were allowed to circulate as
legal tender upto the 31st March, 1953.

(c) Facilities will be available 1o
the members of the public for exchang-
ing their holdings of the demonetised
local coins into Indian currency at
the treasuries and sub-treasuries in
the State.

(d) The State Government suggesi-
ed that the time limit for the conti-
nuance of the legal tender character
of the Madhya Bharat currency should
be extended. They have been inform-
ed that under the Part B States (Laws)
Act, 1951, the Central Government
have no power to extend the time limit
beyond 31st March, 1953,

CONDITIONS OF SERVICE OF COMBATANT
PERSONNEL

1247. Shri H. N. Mukerjee: Will the
Minister of Defence be p'eased to
state:

(a) whether it is a fact that the
terms and conditions of service as far
as the combatant persognel in the
Armed Forces are concerned, are
changed from time to time;

(b) whether option is allowed to
individuals to serve on the altered
terms or to choose release;

(c) if the answer to part (b) above
be in the affirmative, whether release
benefits are permitted to such indl-
viduals as choose to go on release;
and

(d) it the answer to part (b) above
}Je ?in the negative, the reasons there-
or )

The Deputy Minister of Defence
(SBardar Majithia): (a) No. The terms
and conditions of service are changed
only when it lg absolutely necessary
in the interest of service.

(b) Regular personnel are not given
the option to be released though they
are generally given the option of re-
maining on their existing conditions
or electing new conditions of service,
but personnel engaged/commissioned
during the last war who have not be-
come regularg are given the option to
choose release.

(c) War engaged,/commissioned »er-
sonnel of the Army referred to In part
(b) above are permitted release bene-
fit; except that the question of grant of
relcase benefits to junior commission-
ed officers recruited direct ‘during the
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last war and to those promoted from
Other Ranks on war engagement is
under consideration.

(d) The regular personnel are not
allowed any option to elect release he-
cause according to the terms of their
service. they are required to serve
until the prescribed age or service
limits or completion of engagement
vnless their earlier discharge from «
service is sanctioned under the rele-
vant regulations by the competent
authority prescribed by the Central
Government. However, whenever any
major changes in the basic conditions
of service are introduced. it is the
general pbliey of the Government, to
the extent that it is considered desira-
ble or necessary, to protect the interest
of the serving personnel by giving
them the option of remaining on their
existing conditions or electing ‘he
new conditions.
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The Minister of Education and Na-
tural Resources and Sciemtific Re-
search (Maulana Azad): (a) Yes.
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(b) The section on ‘Public Libra-
ries' includes al] libraries (except
those with less than 5.000 volumes),
whose addresseg were either avall-
able in the Ministry or were supplied
by the State Governments, who were
addressed on the subject.

(c) Yes, provided the information 1s
made available to¢ the Ministry.

(d) Not at present.
e ® yagE gl w
faelts g

v} it e feeg WAt :
w HAt 9z TAwm F FO K

(%) w7 FI® 7 A F
qaqd i ® & ad frdy w7 §
w1€ faeira agrar & §

(@) Frad qagd  dfw ®)
fafrear avasdy gluad s ernfaat
Graf g fow sud & §

(w) fead g &fusi &Y
A & € §; 9k

(7) T4 961X & yagd & faal
® go darfegar d N 3w A4 X
fpadt w1 AYedr & @ar fomr war § 7

The Deputy Minister of De-
fence (Sardar Majithia): (a) No de-
tails are readily available of the finan-
cial help received by the ex-Service-
men of Rajasthan directly from the
Regimental Centres to which bulk
allotments are paid.

Financia] assistance is given from
the Flag Day Fund by the recruiting
staff to ex-soldiers. their families e¢na
dﬁrendents. Following amounts from
this Fund were paid in Rajasthax: -

Year Amount Number
distributed  assisted
1950 Rs. 1208 3
1951 " 5045 170
1952 " 8183 174

Over and above the assistance men-
tioned above, a sum of Rs, 972/- was
also allotted for clleviation of dis-
tress from the Army Central Welfare
Fund to the Officer-in-charge Records
during the year 1952-33.

(b) Free medical facilitleg are offer-
ed to ex-Servicemen (i) In approved
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Sanatoria for those suffering from T.B.
(ii) In Milicary Hospitals for those
who are in receipt of disability pension.
Free {reatment is also given in special
taseg to those who are in receipt of
service pension

Exact figures of the number of ex-
Servicemen receiving medical treat-
ment are not available. Nor is there-
information about scholarships grant-
ed to ex-Servicemen, since this is &
mattfr concerning the State Govern-
men

(¢) 3288 ex-Servicemen have been
found employment.

(d) Information regarding the total
number of ex-Servicemen in Rajasthan
Is not readily available. The follow-
ing number of ex-Servicemen were re-
enrolled in the Army during the last
four years from this State:—

Year Number enrolled
1949 486
1950 ' 104
1951 2317
1952 100

REVENUE THROUGH ToBAccoO EXCISE
Durties

1250, Shri Nanadas: Will the Minis-
ter of Finance be pleased to state
the annual revenue derived by the
Centre through the tobaccpy excise
duties from the proposed Andhra
?;gga; during the period from 1847 to

The Deputy Minister of Finance
(8hri A. C. Gube): A statement is
laid on the Table of the House.

STATEMENT
The annual Central Excise Revenue
realised from tobacco  durin the
period from 1947—1952, in the Andhra
State (as announced in the state-
ment made b# the Prime Minis-
(/]

ter in the use of the People
on the 25th March, 1953).
Year Revenue
Rs,
1947 * 1.02,11,000
1948 ¢ 1,23,62,000
1949 * 1,37,24,000
1950 * 1,44,18,000
1851 * 1.87.70,000
1952 1.52.45,000

= Bxclusive of figures for the Sri-
kakulam District which are not
avallable for these years.

— —
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AppLICATIONS RUCEIVED BY U.P.S.C.

1251. Shri Nanadas: Will the Minis-
ter of Home Affairs be pleased to
state:

{a) the number of posts for which
applications were Invited by the
Union Public Service Commission
during the years 1047-1052;

(b) the number of posts reserved
out of them for members of the
Scheduled Castes and Schedu'ed Tri-
bes separately;

(¢) the number of reserved posts
fi'led up by the Scheduled Castes
and Scheduled = Tribes candidates;
and

(d) the number of reserved posts
that lapsed for want of suitable candi-
dates?

The Deputy Minisier of Home
Affairs (8B Datar): (a) to (d). Tne
information is being collected und
will be laid on the Table of the House
Aas soon as it ig availlable,

ECONOMIC ADVISERS

1252, Shri Morarka: (a) Will the
Minister of Finance be pleased to
place on the Table of the House a
statement giving the number of posts
of Economic Advisers in the varlous

artments of the Government of
India (including the Railway Board
and the Reserve Bank), their scales vf
pay and the manner in which they
were recruited?

(b) Do they exercise control and
supervision In respect of the compi-
lation of the primary economic statis-
tics required by them in their specfic
fleld of work?

(¢) Are all cases relafing to econo-
mic policy automatically referred to
and dealt with by them?

(d) Ig there any FEconomic Adviser
in the Department o! Economic Affairs
or in the Ministry of Commerce and
Industry?

(e) Do the Economic Advisers In
the various other Departments have
the same status and same relation
wﬁh the Department of Economic
Affairs as the Financial Advisers have
with the Department of Revenue and
Expenditure?

(1) If the replles to parts (b) and
(e) above be in the negative, do Gov-
ernment propose to rectify the posi-
tion?

The De%uty Minister of Finance '

4Bhri A, Guha): (a) A statement
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giving the required informaiiocn is
placed on the Table of the House, [See
Appendix X, annexure No. 43.]

(b) Yes. so far as the compilation
work with respect to their own office
ig concerned. The Ministry of Com-
merce & Industry have, however, spon-
sored a Bill, now before the Parlia-

ment, which will make it obliga-
tory for Industrial and commercial
concerns to furnish such statistical

data as may be required.

(c) Cases relating to economic
policy are referred to them, where
necessary.

(d) The post of an Economic Ad-
viser in the Department of Economic
Affairs has been sanctioned and ap-

intment has been recently made.

he Commerce & Industry Ministry
has no Economic Adviser at present,
but has twn Assistant Economic Ad-
visers,

(e) No. The Financial Advisers are
directly under the Secretary, Revenue
and Expenditure Department, whereas
the Economic Advisers in the different
Departments and Ministries are not
subordinate to the Secretary, Depart-
ment of Economic Affairs. There is,
however, a distinction between the
functions of the Financial Advisers
and those of the Economic Advisers.
The former have execulive responsibili-
ties in regard to control over Govern-
mwent expenditure, wherecas the latter
are merely advisers and have no
executive functions. Such economic
advice as is rendered by the existing
economic staff in different Ministries
does however, come to the notice of
the Economic Affairs Department, in
80 far as it relates to broad policy
matters.

(f) The position in ragard to points
made in (b) and (e) is generally
satisfactory; such improvements as
may be required from time to time
will receive the consideration of Gov-
ernment.

MiNErAL ConcessioN Rures

1253. Shri Balwant Sinha Mehta:
(a) Will the Minister of Natural Re-
sources and Sclentific Research be
gleased to state whether Government
ave received any representation to
revise the Mineral Concession Rules?

(b) If so, what action Is being
taken in the matter?

The Deputy Minister ¢f Natural Re-
sources and Scientific Research (Shrl
gi' D. Malaviya): (a) and (b). No,

r.
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TAX ON PILGRIMS FOR ENTERING TEMPLE IN
KurcH STATE

1254. Bhri Jasanl: (a) Will the
Minister of States be pleased to state
whether it is a fact that there is a
temple in Kutch State in Narayan
Sarowar and Koteshwar?

(b) Is it also a fact that some tax
Is levied on the pilgrims for entering
tuc temple and having Dumshan?

(c) Has any application been receiv-
ed by the Chief Commissioner of Kutch
from the Secretary Nakhatrana
(Kutch State) Ta'uka Congress Com-
tnittee requesting the cancellation of
such tax?

(d) If so, what steps have so far
been taker. in this matter by Gov-
ernment?

The Minister of Home Affairs and
States (Dr, Katju): (a) Yes.

(b) Yes.
(c) No.
(d) Does not : rise.

VALUES OF MINERALS

1255. Dr. Ram Subhag Singh: Will
the Minister of Natural Resources hnd
Scientific Research be pleased to state
the total values of minerals produced
in India during the years 1951-52 and
1952-53 respectively?

The Deputy Minister of Natural Re-
sources and Scientific Rescarch (Shrl
K. D. Malaviya): A statement giving
the information supplied by 1ihe
Director. Geological Survey of India
is laid on the Table of the Iiouse.
[See Appendix X, annexure No. 44.]

STATE FINANCIAL CORPORATIONS

1256. Shri 8. N, Das: Will the Minis-
ter of Finance be pleased to state:

.a) which of the State Governments
have, so far, set up Stale Financial
Corporations as envisaged in the
State Financial Corporatioas Act, 1951,

(b) what are the authorised and
subscribed capitals of each of them:
and

(c) which State Governments that
have not so far set up such Financial
Corporations, are contemplating to dv
50 in the near future?

The Deputy Minister of Finance
(8hri A. C. Guba): (a) So far, only
the Government of Punjab have es-
tablished a Financial Corporation
under the State Financial orpora-
tion Act, 185].
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(b) The authorised ~apital of the
Punjab Financial Corporation has

been fixed at Rs. 2 crores. The Cor-
poration intends to issue Rs 1 crore
in the first instance.

(¢) According to available Informa-
tion the following State Governments
are contemplating to set up such
financial corporations:--

(1) Bombay.

(2) Uttar Pradesh.
(3) Travancore-Cochin
(4) Hyderabad.

(5) Myscre.

(8) West Bengal.

(7) Saurasirira.

TRAINING OF PERSONNEL FrROM PArRT ‘C”
STATES

1257. Shri Rishang Kelshing: Wilt
the Minister of States be pleased to
state:

(a) the number of Government
employees from the Part ‘C' States
of Manipur, Tripura, Kutch and
Bilaspur who have undergone and
who are now undergoing training in
various subjects in or outside the
States since the integration of the
States till the present time;

(b) the terms and conditions of
their training; and

(c) whether the entire expenditure
of the trainees is borne by Govern-
ment?

The Minister of Home ARairs and.
States (Dr. Katju): (a) to (¢). A
statement showing the required in-
formation is laid on the Table. [See¢
Appendix X, annexure Nc. 45.]
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The Minister of Educalion N=-
tural Resources and Scien Re-
search (Maulana Azad): In 1952-53
the Central Government had given a

ant of Rs. 10,000/- to the Akhi]

harativa Hindi Parisnad, New Delhi,
for starting a Training S~hool at Agra
for Hindi teachers in which most of
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the students are from non-Hindi

speaking areas.

Prizes worth Rs. 29,000/- were_ an-
nounced for original work in Hindi
as well as translations into Hindi
from other languages. These prizes
are open to persons both from Hindi
and non-Hindi speaking areas.

A scheme for opening Hindi Shik-
sha Centres In four of the norn-Hindi
speaking States wviz.,, Orissa, Assam,

engal and Maharashtra, is being
prepared and is to be put into opera-
tlon in the current budget year.

Financial assistance amounting to
Rs, 75,000/- was also given this year

to Associations engaged in Hindi Pra-
char.

TRANSFER OF PRE-PARTITION PENSIONS

1259. Dr. Ram Sub Singh: Will
the Minister of bilitation be
pleased to state whether the transfer
3f pre-Partition pensions from Pakis-
tan to India and vice verva are still
regulated under the terms of the
}gégs-nominion Agreement of April,

The Minister of Rehabilitation (Shri
A. P. Jain): Yes.

House-tax 1N MANIPUR

1260. Shri Rishang Keishing: Will

the Minister of States be pleased to
state:

(a) the total number
.and house-holders in
Manipur and the total nmount of
money realised therefrom annually
-a8 house tax;

of villages
hills of

(b) the latest number of Khullak-
pas. Wingthons and Gaoburas who
“were awarded red blankets for having
not less than thirty tax-paying houses
In their villages; and

(c) the numbe: of disputes or
cases settled and pending in courts
in connection with the awards of the
red blankets since 19497

The Minister of IMome Affairs and
Btates (Dr. Kafju): (a) to (c). The re-
quired information is being collected
and will be laid on the Table of the
House. when received.

SURRENDER OF UNLICENSED GUNS

1261, Shri Biren Dutt: (a) Will
the Minister of Stutes be pleased to
state whether Government of Tripura
issued any order for surrendering all
unlicensed guns of all types and ask-
ed all owners of such guns to get
them licensed duly?
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(b) If so, how many guns have
been surrendered?

(¢) How many guns have been
seized by Governpent?

(d) How many licences have been
issued to the people who had surren-
dered arms?

(e) How many applications have
been received by the Government of
Tripura for the issuing of licenses for
guns?

(f) Do Government consider it ne-
cessary to issue more guns to the
peasants in view of the fact that wild
animals destroy large part of their
crops when unprotected?

(g) Are Government
compensation to the
guns which are seized
issued?

The Minister of Home Affairs and
States (Dr. Katju): (a) Yes: an order
was issued on the 19th March 1951,

(b) No unlicensed gun has been
surrendered.

giving any
owners of the
and not re-

(¢) The information is being collec-
ted and will be laid on the Table of
the House when received.

(d) The question does not arise in
view of reply to part (b).

(e) The information is being col-
lected and will be laid en the Table
of the House.

(f) Licences will be issued in de-
serving cases.

(g) The question of
does not arise.

SANGEETA NATAKA AKADAMI

pan: will  the
be rleased {0

compensation

1262. Shri
Minister of Educal
state: .

(a) where the Sangeeta Nataka
Akadami is located; and

(b) where it Is prpposed to locate
the Sahitya Akadami ~nd the Academy
of Arts?

The Minister of Education and Na-
tural Resources and Sclentific Re-
search (Maulana Azad): (a) It is
located in New Delhi.

(b) The constitution of the Sahitya
Akadami and the draft constitution
for the Academy of Art provide that
their headquarters be located at New
Delhi.



2591 Written Answers

ForesTs IN MANIPUR

1263, Shri Rishang Keishing: Will
the Minister of States be pleased to
state:

(a) the total area of forests in
Manipur and the area of Government
reserved forests thereig

(b) the annual expenditure on and
. Income from these forests;

(c) the name of the important and
valuable trees and products availa-
ble in the forests of Manipur; and

(cgothe present and fature policy
of vernment for the developmant
«of these forests?
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The Minister of Home

Affairs and
‘States (Dr. Katju): (a) Total Forest

area in Manipur—2,250 syuare miles.
Government  reserved forests—329
square miles.

(b) Average annual expenditure—
Rs. 58,467/~

Average income—Rs, 1,59,015/- only.

(c) Statement of the names of the
important and valuable {rees and
products is laid on the Table

(d) The aim is to increase the area
under Forest Reserve upto 10 to 13
per cent. of the total area of the Staje.

STATEMENT

Names of the important and valuable trees and products available in the
forests of Manipur.

Vernacular name.

(1) Cham

(2) Champa

(3) Gamalr (Wang)

(4) Rata

(5) Tairal (B. Poma).

(6) Jhalna

(7) Jam

(8) Jarol

(9) Ramdala (Tal)

{10) Haldu
{11) Bonsum (Uningthou)
{12) Kathal

(13) Pine (Uchal).

(14) Pareng

(15) Simal .
(168) Tula

{17) Jinari (Nauu)

(18) Ping (Nanup)

(19) Weel, Khal

{20) Uyung

(21) Shahi, Kuhl.

(22) Nageswar

{23) Chingshu (Teak)

(24) Ushoi (Gogra)

(25) Sonaru (Chahul)

(26) Gurjan (Yangou)

(27) Gandroi (Yumstue).
(28) Khangla (Eng Burmese)
(29) Khew (Thitsi Burmese)

Botanical name.

Artocarpus chaplashe
Mechelia Champaka.
Gmelina arborea.
Dysoxylum bineteriferum.
Cadrella Toona.
Terminalia Macrocarpa.
Engenila Jumbolana.
Lagerstromea flosregina,
Duabanga-sonnaratisides.
Adina cordifolia.
Phoebe actuniata.
Artocarpus integrifolia.
Pinus Khasia.
Alnus napalensis
Bombax malabaricum.
Bimbax insigne.
Podo carpus nerifoleae.
Cynometra polyandra.
Albizia Procera.
Qurcus Grifithii.
Castnopsis hystrix. .
Mesua ferrea.
Not available in commercial quantity.
Schima Walichii.
Cassis fistula.
Dipterocarpus turbinatus.
Cinnamus Cecidapune.
Dipterocarpus turbinatus.
Melonohoa usitata.

etc. etc. Other minor products availa ble are bamboos, canes, agar, Dhuna,

Chalmugra, Hartaki, Simul, cotton etc.
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DEVELOPMENT OF SIRKANDRABAGH GARDEN,
Lucxknow

1264. Dr. Ram Subhag Singh: (a)
Will the Minister of Natural Re-
sources and Sclentific Research be
pleased to state whether Government
propose to develop the S'kandrabagh
Garden at Lucknow into a National
Botanical Garden?

(b) What would be the nature of
developing that Garden?

(c) What is the estimated in-
volved in developing that'? cost in

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) to (c). A
statgment giving the required infor-
mation Is laid on the Table of the

ouse. [See Appendix X,
No 6. pp annexure

ScarciTy or FoDDER

1265. Shri L. J. Singh: Will th
Minister of States be pleased to rele:
to the reply to the Unstarred Ques-
tion No. 181 asked on the 19th Feb-

ruary, 1953 regardin
fodder and 5ta‘te: g the scarcity of

(a) whether Governmen: received
any representation from a section of
the people of Imphal, re arding the
abnormal deaths of catfle in and
around Lamphelpat along with the

statistics of the number of deaths of
cattle;

(b) if so, whether Government have
made any on-the-spot enquiry to as-
certain the authenticily or otherwise
of the report;

(c) whether any responsible officer
was deputed to make enquiry into the
abnormal deaths of cattle: and

d) if so, the results of the en-
quiry?

The Minister of Homc Afairs and
States (Dr. Katju): (a) ‘o (d). A re-
presentation was received dated the
10th February 1853 alleging the ceath
of about 3.000 head of cattle in and
around Lamphelpat grazing ground.
It is reported however that there is
no insufficlency of grazing areas in
this region: nor were any reports re-
ceived by the State authoritivs earlier
indicating either the prevalence of
an epidemic or any acute shortage of
fodder. Detailed investigations are
however being made and the result
when received will be placed on the
Table of the House.
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Customary Laws or HilL Triezs

1266. Shri Rishang Kelshing: Will
the Minister of Home Affairs be rleas-
ed to state:

(a) 'how far customary laws of the
hill tribes are allowed to operate in
judicial mattefs in the autonomous
districts of Assam ;

(b) whether appeals to t1he High .
Court of Assam and the Supreme
Court of India from the autonomous
districts referred to above are being
entertained;

(c) it so, how many =ppeals have
s0 far been recorded in Loth the
Courts since 1950;

(d) if not, the reasons therefor;

(e) whether it is the policy of the
Government of India to formulate the
different customary laws of the hill
tribes into a sort of uniform law; and

(f) if so, what practical steps Gov-
ernment have taken in this direction?

The uty Minister of Home Affairs
(Shri Datar): (a) to (f). I would in-
vite the attention of the hon. Member
to para 12 of the sixth Schedule to the
Constitution which deflnes the scope
of the application of Acts of Parlia-
ment or the State Legislalture to the
Autonomous Districts and Autonc-
mous Regions. Under the provirions of
this para it is open 1o the State Gov-
ernment to provide that the custo-
mary laws of the tribes are allowed
to operate in practically all judicial
cases. Only very serious cases, such
as murder, are disposed of according
to the general provisions of the Cri-
minal Procedure Code. Appeals In
such cases can, in the normal course,
be filed in the High Court or the Sup-
reme Court.

The matter being primarily for the
State Government, the Government
of India have no further information
in the matter,

GALES IN AsSAM AND WEST BENGAL

1267. Shri Amjad Ali: Will the
Minister of Home Affairs be pleased
to refer to the reply to short notice
question asked on the 25th March,
1953 regarding gales in Assam and
West Bengal and state:

(a) whether it is a fact that one
aeroplane was overlake? by the gale
near Agartala and it involved 088
of several lives and wrecking of the
plane; and

(b) the extent of damage so far
intimated to have been .uffered by
the inhabitants of Assam?
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The Deputy Minister of Home Affairs
(Shri Datar): (a) The accident is still
the subject of an enquiry to find out
as to whether it was caused as a re-
sult of weather conditions.

(b) Complete details of the damage
caused by the gales in Assam on the
13th March 1053 are not yet availa-
ble as survey is still going on. ‘the
reports so far received by the State
Government, however, reveal a loss
of 25 human lives and 35 cattle.
Thousands of fruit bearing trees, spe-
clally betel nut and cocoanut trees,
bave been uprooted. No dislocation
of communication is reported to have
taken place except some telegram
and telephone connections which were
restored immediately. Nearly five
thousand dwelling houses have col-
larsed and several hundred public in-
stitutio

ns namely, school buildings,
hospitals, dispensaries, etc. were
damaged. About twenty thousand

ople have been rendered home-
ess, Works Department of the
State Government are taking action
to repair or reconstruct Government
buildings affected by the storms.
Local Boards and Municipal Boards
are also carrying out
pairs to their bulildings.

The extent of damage to standing
crops was not so remarkable but the
subsequent hailstorms of the 20th and
21st March have caused them consi-
derable damage. The damage to pro-
perties is estimated at nearly rupees
one crore.

necessary re-

Gratuitous relief in the shape of
rice, chira, muri blanket and cash
was issued in time and is still con-
tinuing in deserving cases. The
State Government have so far eanc-
tioned rupees twenty-eight thousand
as gratuitous relief from the Gover-
nor's Assam Earthquake Rellef Fund
and the situation is being met by
raising public subscriptions.

Basic GRAMMAR OF HINDI LANGUAGE

1268. B* C. Sodhla: Will the
Minister be pleased to
state whether Government are going
to appoint a Board for the ara-
tion of a basic grammar of the Hindi
language?

The Minister of Education and Na-
tural Resources and Sclentific Re-
search (Maulana Asad): In accordan-
ce with the recommendations of the
Hindi Shiksha Samiti, an Advisory
Body set up by the Government of
India, a Sub-Committee on Basic
grammar of Hindi language hag beer
ngpointed already and has met In
1052 and 1053.

87 PS.D.
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FoRT or CHITORGARH

1269. Shri Balwant Sinha Mebta:
(a) Will the Minister of Education be
pleased to state whether it is a fact
that Fort of Chitorgarh in Rajasthan
has been declared as a place of
national importance?

(b) If so. has its taking over been
completed?

() If not, when is it likely to take
place.

The Minister of Education and Na-
tural Resources and Scientific Re-
search (Maulana Azad): (a) Yes.

(b) The process of taking over is
being completed.

(c) Shortly.
EcoNnoMic BACKWARDNESS IN RAJASTHAN

1270, Shri Gidwanl: (a) Will the
Minister of States be pleused to state
whether it is a fact that the Rajasthan
Chamber of Commerce has requested
the Government that the terms of re-
ference of the proposed committce of
enquiry into Saurashtira's economic
backwardness should be extended to
embrace all Part ‘B’ States, particular-
ly Rajasthan which is the most back-
ward of these States?

(b) Have Government considered
the above requesi of the Rajasthan
Chamber of Commerce?

(c) If so, what is their decision?

The Minister of Ilome Affairs and
States (Dr. Katju): (a) and (b). The
Chamber had represented that the
proposed enquiry should be instituted
not only for Saurashtra but for Raj-
asthan, Madhya Bharat and Patiala
and East Punjab States Union also.

(c) Government have appointed a
(s:ﬁl;li'lmittee under the Chairmanship of

: N. V. Gadgil, M.P., to enquire
into this problem. The Committee
is e to commence its work

carly next month.

AID POR TRAINING TeACHERS POR Basic
EDUCATION

1271. Prof. D. C. Sharma: Will the
Minister of Educatiom be pleased to
state whether Government have given
any aid to the Punjab Government for
training teachers for Basic Education?

The Minister of Education and Na-
tural Resgurces and Scientific Re-
search (Maulans Arad): In 1948-50 a
sum of Rs. 60,000/- was paid to the
Pun&:b Government for the training
of sic teachers. No ﬁnnu have
been paid since then for this purposs.



2597 Written Answers

STRENGTH OF THE JUDGES OF THE PUNJABR
Hian Court

1272. Prol, D, C. Bharma: Will the
Minister of Home Affairs be pleased
to state the full strength of the judges
of the Punjab High Court?

The De'pntﬁ. Minister of Home
Affairs (Shri tar): The sanctioned
strength of the Punjab High Court
including the Chief Justice is T.

GRAVES 'OF SOLDIERS IN KOHIMA AND
MANIPUR

1278. Bhri L. J. Singh: Will the
Minister of Defence be pleased to state:

(a) how many graves of soldiers
fallen in the last World War were pre-
served in Kohima and Manipur; &nd

(b) the nationalities of the soldlers
whose graves were preserved in the
above two areas?

The Deputy Minister of
(Bardar Majithia): (a) 3809.

(b) Besides Indian graves. the war
cemeteries in Kohima and Manipur
contain the graves of service person-
nel of the U, K., Canada, Australia,
New Zealand, Burma, China, East
and West Africa and Rhodesia. Threre

Defence

are also a few graves of unknown
nationality.
LoaNs To KasHMIR AND FoOREIGN
COUNTRIES

1274. Shri K. C. Sodhia: Will the
l;t{ir;ister of Finance be pleased to
ate:

(a) the total Central Government
loans outstanding against (i) Kash-
mir, (ii) Nepal and (iil) all other
foreign countries if any, on 31st March,
1053; and

(b) the terms of each of these loans?

The Deputy Minisier of Finance
(Bhri A°t .hGu}aa):d{‘a} m:cg1 (I‘:). .1A
tate articulars is
2 .d &"ihe’ﬁ‘ﬁiﬂ.‘ [SeeepAppendlx X,
annexure No. 47.]

RECRUITING CENTRE FOR AIR SERVICES

1275. Shri Jhulan Sinha: Will the
Minister of Defence be pleased to
state:

(a) whether there Is any recruiting
centre for air services in Bihar; and

(b) if not, whether there is a pro-
?cpu} to open such a centre there to
acilitate the recruitment of young-
men for the Alr Services?
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The De talu Minister of Defence
(Sapdar % ): (a) and (b). The
Recruiting ntres in the LAYF. are
located on a regional basis and not
State-wise. The portion of Bihar,
South of the Ganga, is covered by the
LA.F. Recruiting Centre at Calcutta.
while the northern portion is catered
for by the I.A.F. Recruiting Centre ot
Kanpur. Government consider that,
having regard to the funds avallable,
it will not be possible to open a se-
parate I.AF. Recrulting Centre In

eachr State. The Army Recruiting
Office at Patna. however, providea
facilities to the IAF. Recruiting

Centres in the matter ¢f effecting re-
cruitment to the Air Force from the
Bihar State.

CANCELLATION OF LAND RENT ARREARS
IN TRIPURA

1276. Shri Dasaratha Deb: (u) Wil
the Minister of States be pleased fo
state the number of petitions filed for
the cancellation of land rent arrears
that have been received by the Tripura
Government so far?

(b) Was there any deputation made
to the Chief Commissioner in his Kal-
yanpur visit recently, demanding the
cancellation of rent arrears?

(¢) If so, what stepa did the Chief
Commissioner take to that eflect?

(d) What action do Government pro-
pose to take in the mattec?

The Minister of Home Affairs

. and
States (Dr. Katjmn): (a) to (d). The in-

formation is being collected and will
be laid on the Table of th= House
when received.

NATIONAL DIPLOMA AND CERTIFICATE
COURSE

1277. Shri K. C. Sodhla: Will the
l\zilgisier of Education be pleased to
state:

(a) the total number of students
who appeared for the various National
Diploma and Certificate Caurse Exami-
nation during 1952-58, for which com-
plete schemes have been prepared by
the All India Council for Technical
Educafion; and

(b) the names of the Institutions
which prepared these students and the
n.::nber of students and subjects taken
in each institution?

The Minister of Education and Na-
tural Resources and Scleatific Re-
search (Maulana Asad): (a) and (b).
A statement giving the required In-
formation is laid on the Table of the

House. [See Appendix X, annexure
No. 48]
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ScHoOLS IN TRIPURA

1278, Shrl Dasaratha Deb: (a) Wil
the Minister of Education be pleased
to state the total number of Secon-
dary Schools, both Government and
non-Government, in Tripura?

(b) How many of the non-govern-
erggntal secondary schools are affiliat-

(c) What amount of governmental
ald is being given yearly to each of
them?

(d) Was any representation made
to Government from those non-Gov-
ernment schools for having full sid
from Government?

(e) If so, what has been the result
of such representation?

The Minister of Education and Na-
tural Resources and Scientific Re-
search (Maulana Axad): (a) 34 and
40 respectively.

(b) 33.
(¢) (i) @ Rs. 50/- PM. to 15 High
Schools.

(il) @ Rs. 75/- PM. to 2 High
Schools for girls.

(iif) @ Rs. 100/- PM. to 1
High School for girls.

(iv) @ Rs. 40/- P.M. to 17 Mid-
dle Bchools and

(v) @ Rs. 30/- PM. to 1 Middle
School.

(d) and (e). No combined represen-
tation from all non-Government
Schools has been received. But the
Government have already taken steps
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to examine the possibility of fr
rules on the lines of West
Grant-in-aid rules.
HisTORY OF INDIAN INDEPENDENCE
STRUGGLE

1279. Babu Ramnarayan Singh: Will
the Minister of Education be pleased

to state:

(a) the basis on which Covernment
made selections of the personalities of
the Members of the Committee for
writing a History of the Indian Inde-
pendence Struggle;

(b) whether any member of the
Committee was directly connected with
movements other than Congress Move-
ments;

(c) whether Government's attention
has been drawn towards the new Hindi
book of this verﬁ name and other
books on the similar subject; and

(d) it so, the steps taken to have the
co-operation of the authors of such
books?

The Minisier of Education and Na-
Sclentific Re-
: (a) The
Members of the Board of Editors for
the compilation of the History of
Freedom Movement in India were
gelected for their scholarship in His-
tory and/or connection with the Free-
dom Movement.

(b) Yes.
(c) Yes.

(d) Members of the Board sre In
touchh with some of the authors
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HOUSE OF THE PEOPLE
Wednesday, 20th April, 1053

The House met at a Quarter Past
Eight of the Clock

[MR. DeEpPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I

9-30 A.M.
AIR CORPORATIONS BILL
REPORT oF COMMITTEE ON PETITIONS

Pandit Thakur Das Bhargava (Gur-
gaon): I beg to present the Report of
the Committee on Petitions on the Air
Corporations Bill, 1953.

PAPER LAID ON THE TABLE

RESERVE AND AUXILIARY AIR FoORCES
Act RuLEs

The Depuiy Minister of Defence
(Sardar Majithia): I beg to lay on the
Table a copy of the Reserve and Auxi-
liary Air Forces Act Rules,. 1853, pub-
I'shed in the Gazette of India Notifica-
tion No. S.R.O. 175 dated the 2ith
April, 1953, in accordance with sub-sec-
tion (4) of section 34 of the Reserve
and Auxiliary Air Forces - Act, 1852,
[Placed in Library, See No. S.—38/58.]

INDUSTRIES (DEVELOPMENT AND
REGUIL.ATION) AMENDMENT BILL

ReEPORT OF SELEcT COMMITTEE

Shri Gadgll (Poona Central): I beg
to present the Report of the Select
Committee on the Bill to amend the
Industries (Development and Regula-
tion) Act, 1951.

COMPTROLI.LER AND AUDITOR-
GENERAIL, (CONDITIONS OF SER-
VICE) BILL

Mr. Deputy-Speaker: The House
will now prpceed with the further con-
108 P.S.D.
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sideration of the following motion
moved by Shri C. D. Deshmukh on the
28th April, 1953, namely:

“That the Bill to regulate cer-
tain conditions of service of theé
Comptroller and Auditor-General
ftllt Ir:'t'dia. be taken into considera-

on.

Shrl K. C. Sodhia (Sagar): On a
point of order, Sir. My point of order
ig that the hon. Member whom you
have called and who is sitting on the
opposite Benches has accepted the prin-
ciple of the Bill and is speaking on the
motion for reference of the Bill to a
Select Committee, while I want to
speak against the principle of the
motion iiself. Therefore, I am en-
titled to be heard before he begins his
speech.

Mr. Deputy-Speaker; Any hon.
Member will know from the rules that
mution for consideration may be sought
to be amended to the eflect that in-
«tead of the Bill being taken straight-
way into consideration, it may be re-
ferred to a Select Committee. Any
hon. Member is entitled to make that
motion and in support of that motion,
make a speech to convince the House.
It the other hon. Member wants to op-
pose the Bill even at the consideration
stage not being in favour of the prin-
ciple of the Bill, he must wait for an
opportunity. If he is called, he is ¢n-
utled to speak.

Shri Vallatharas
May I proceed?
Mr. Deputy-Speaker: Yes.

Shri 8. S. More (Sholapur): The
hon. Member who raised the point of
order only wants priority.

(Pudukkottai):

Mr. Deputy-Speaker: No priorisy.

Shri Vallatharas: Yesterday, I sub-
mitted that there is a lacuna in the
Constitution itself, inasmuch as the
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specific provisions which ought to have
been made at the time of the framing
of the Constitution were not made. 1|
would read out one or two portions
from the Statement Of Objects and
Reasons. on which I wish to make out
some points. The intention of the
Government seems to be to fix the
tenure of this post, viz, the Conrotrol-
ler and Auditor-General, in the same
way ag for other statutory authorities
like the Union or State Public Seivice
Commissions. Then it goes on to
say:

‘ taking into account the
mmort nce of the post and the
fact that its holder is constitu-
tionally debarred from holding
any office under the Union or
State Governments, after vacating
office. to allow an edditional pen-
sion for service ag Compiroller
and Auditor-General.”

So far the Bill seems to be an enubl-
ing ore to retain the present iricum-
bent in service for some time and give
him the advantages of an additional
pension, if possible. So far as the ex-
tension of the service of the present
mcumbent is concerned, I do welcome
1t. if really the intention of the Gov-
ernment is so, and I want to develop
it to a further degree. That is all my
ambition., Another portion of the
Btatement of Objects and Reasons
reads:

“IInder the provisions as they
stand at present, the Comptroller
and Auditor-General has to vacate
office on completing thirty-flve
vears of service. if a member of
the Indian Civil Service, or cn at-
taining the age of 55 years it a
member of any other service and
in either case he is entitled to a
minimum tenure of five years.”.

Now. the Constitution was passed in
Novernber 1948, On 15th August
1947. the entire political structure of
the country underwent a change. Be-
fore that. the Governor-General was in
power. Between 1948 and 1950. what
the state of things was. we very well
know. The present incumbent of the
?out is perhaps not an I.C.S. officer.

m speaking subject to ‘correction.

is said to be fifty nine or sixty
nnw. He rose from the Department
ftself. Before 1048 the position was
that the Auditor-General was appoint-
ed by an Order-in-Council of the Gov-
erncr-General  After the Constitution
came into operation in 1850, the posi-
tion changed. The President of the
Union had to make an appolintment
order. The Incumbent had to tuke
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an oath before the President under
article 148. [He ceased to be known
as the Auditor-General; the®designa-
tion of the office was changed to Com-
ptroller and Auditor-General. What
e sigmﬁcance of the addition of the
w rd “Comptroller” is can be simply
stated. It enhances the Importance of
the office and indicates his connection
with the national stability in finance.
If we look to the debates on that mat-
ter. we will easily see that the grea-
test and serious consideration was paid
by the Constitution makers to this
particular post. I may submit for the
information of this House that Dr.
Ambedkar. who was in charge of this
affair, felt at the end that in spite
of the greatest importance of this post,
really the importance had not materia-
lised. This post he felt, was more
important than the post of the Supre-
me Court Judge. Taking this clLser-
vation as the background, I proceed to
submit that it is a deplorable fact that
the Constitution makers omitted to
make specific provisions of the terms
of service. salary, age of retirement
and the like in respect of this posat.

There are five statutory posts in the
Constitution—the Supreme Court
Judges, the members of the Public
Service Commission. the Governors, the
Comptroller and Auditor-General and
the Election Commissioner.

If you take all these posts, you will
find there is a sgpecific provision in
respect of each. For instance, in the
case of the Supreme Courl .Judges the
age limit is 65. I feel the nbject of
the hon. Minister in bringing forward
this Bill is to bring the age-limit, or
the termg of service of the Comptrol-
ler and Auditor-General on a par with
the other statutory offices, like the
Supreme Court Judges, etc. It that
be the real intention, which as I see
it is,_from the Statement of Objects
and Reasons, the procedure he has
adopted does not warrant that view.
In the case of the Supreme Court
Judge. at whatever age he is appoint-
ed. There is no specific provision abcut
his pension. But the age-limit is 85,’
till which he will not be disturbed, or
beyond which he will not be tolerated
to remain in service. far as a
member of the Public Service Com-
mission is concerned, you will be able
to see that a guaraniee of six years'
service is given, Jut he cannot remain
in office after A5 years. whichever
happens tn be earlier—either the ter-
mination of the 6th year or the ter-
mination of the 65th vear, he must be
out of office. In respect of the Gov-
ernor, it Is said that he must be esbove
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35. We all know what the implica-
tions »f the Governor’s office ure. So
it is not necessary that his gualifica-
tions must be fixed, that his age-hmit
must be fixed. He remains in office
at the pleasure of the President. In
the case uf tne Election Commissioner,
the rules that govern his salary and
term of office are controlled by the
orders of the President. So, in all
these four statutory offices there are
specific provisions which are sectiled
regarding the qualifications for the
office, the termg of service, the age-
limit and how they can be removed
from offices.
™

In respect of the Comptrolier and
Auditor-General all these things were
not at all settled at the Constitution
making time. But article 148 (5)
says that Parliament will n'ake law
in respect of his conditions of service.
Till then the provisions of the second
Schedule of the Constitution of India
will apply. After a lapse of full
three years, we hear for the first time,
an attempl on the part of Government
to stabilise the service conditions of
this office. I cannot believe that the
Government have not been contempla-
ting any legislation in this matter,
but we do not know what transpired,
and it will be interesting to kinow
from the hon. Minister the activities
in respect of settling the terms cf pay
and pension etc. of this office during
the last three years. If they have
not made any attempt in that direction
it is a regrettable matter. The lapse
of three years, however, does not mat-
ter. At the present time, what caus-
ed the Government to think about this
Bill? My c charge against this
Bill is that the Bill is imperfect, is
hasty, is local and is not comprehen-
sive. On the other hand, it is also a
slip-shod Bill giving room for further
legislations and controversies. 1f the
term of service of the present incum-
bent was not likely to end by the ensu-
ing August, this Bill would not have
been introduced: that is my opinion.
Since his term is likely to expire,
either a new nominee must be selected
or the present incumbent must be en-
abled to continue.

The Bill as it has been introduced is
not a comprehensive measure. We have
settled the qualifications of a Supreme
Court Judge. He must have been an
advocate for some years, or he must
have been in judicial service 'for some
Years. Once he enters into that office
he cannot he ousted until his 65th
year for any reason except those pro-
vided for in the Constitution, that is,
proved misbehaviour or incapacity.
Even when a charge is laid e¢gainst
him, the two Houses of Parliament

.

29 APRIL 1853 and Auditor-General (Con- 5330

ditions of Service) Bill

have to take that matter into consi-
deration, frame a charge, and then
come to a decision. It is the highest
safeguard granted to statutory officers
by the Constitution. The object of
granting such  safeguards is well
known. They must be independent
to discharge their duties in the inte-
rests of the nation. They must be
far above influential approach—ap-
proach from departmental heads or
from any other source. The Law
Minister in 1949 was convinced that
this post was more important than
that of the Supreme Court Judge and
that it was not given due and legiti-
mate consideration. We have now at
least to bring the office of the Come
ptroller on a par with that of the
Supreme Court Judges, though mnot
superior to it.

But while the aqualifications of the
Supreme Court Judges and the mem-
bers of the Public Service Commis-
sion were settled, those of the Audi-
tor-General were not. It is not as
if the topic did not arise for disrus-
sion when the Constitution was being
made. There our present hon. Minis-
ter of Commerce and Industry had
answered in a manner which, though
it seemed palatable at that time, can-
not be considered with pleasure at
present. He sald the present quali-
fications of the existing incumbent
were quite decent and so it was mnot
necessary to fix any qualification. The
person holding this office should be
well-versed in all the departmental ac-
tivities in this country, should have
the presence of mind to act indepen-
dently and discreetly and tn be con-
structive in all his duties. In that
way the discussion went on. An at-
tempt on the part of another Member
to have the qualifications fixed—either
a Chartered Accountant. or an accoun-
tant for some vears—was not favour-
ed with the merit it deserved. Now
the time has come when the qualifica-
tion of the Comptroller and Auditor-
General should be settled. I make a
proposition in this connection.

Three things arise out of the pre-
sent consideration. It majy be that an
officer already in the Accounts Depart-
ment or the Audit Depuartment may be
absorbed for service in this office.
Then, on the date of his appointment
as Comptroller and Auditor-General.
that officer of the Accounts or Audit
Department ceases to be under the
general administrative cadre. hut as-
sumes a different role as a statutory
officer subject to the control of the
President. So his term of service. on
his appointment Ly the President, as-
sumes a different role. That he was
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a Government officer, of course, is a
qualification, and in that respect there
are so many good things in the ex-
pectations of disciplinary control upon
that officer. Or, if there is any other
officer of any other Government
,when he.is absorbed to that office by
an order of the President, the fuct
that he was an officer of the (Fovern-
ment is a circumstance by which disci-
plinary measures can be brought upon
him: Suppose the President chcoses
to appoint a third person. There is
nothing in the Constitution tc fetter
the discretion of the President in
choosing the candidate. We have to
think it is a good principle that he
always consults the Ministry or the

Government, but it is not that he

Should be guided absolutely by their
opinion; it is only for the sake of in-
telligent advice and information whe-
ther a person can be a suitable candi-
date for that office. His hands are
not fettered He can appoint any-
body. He may appoint a person al-
ready in Government service, a poerson
who ig not in Government service, a
private person, but who in his opinion
might be a competent personality to
occupy that pnst. Suppose that per-

son is taken into the office. What .

disciplinary control have you on him?
That is the question which arises. Ex-
cept for proved misbehaviour and in-
capacity provided wunder article 148,
you cannot proceed against him on
any »ther basis. When he becomes
insane or insolvent or when he takes
up any other employment outside his
duty for payment, how will you con-
trol him?

I would refer the House here 1o the
rovisions in respect of the Public
ervice Commission. In respect of
the Public Service Commission. a cer-
tain number of members are Govern-
ment servants, and a certain number
are private members. Since there are
private members. the Constitution
provides specifically, that, notwith-
standing any provision in the Con-
stltution. the President has got the
power to remove from servica any
member if in his opinion that officer
is suffering from any of the defects of
insanity, insolvency or of undertaking
an employment for salary outside the
scope of his duties. Such a provision
must necessarily be made so far as the
Comptroller and Auditor-General s
concerned. Because we must envis-
age at this time that cases may arise
wheri the President may appoint a
person who is not a man in Govern-
ment service, who may be a third
person, who had never been in Gov-
ernment service before, or, who,
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having been in Government service,
being a retired servant, ‘'is absorbed
into this office for his special services.
So all these matters have to be gone
through.

Another point for consideration is
this. The Government's conception
of the tenure of his office is six years.
I do not know why they have fixed
it at six years, unless it be that an-
other year’s extension is to be given
to the present incumbent. There is
no stigma here, and I want his tenure
to go for more years. But wunder
this proposal it will go upto August
1854. The flve years rule that the
Bill refers to, I am not able to under-
stand. There are two kinds of offi-
cers, one the celestial beings of the
1.C.S. section and th# other the down-
trodden section of the non-I.C.S. men.
A difference is shown between the
two. Whereas when a division of a
district is entrusted to a Deputy Col-
lector he receives a smaller pay,
though in the discharge of his duty,
it is in no way less onerous than that
of an I.C.S. officer; when an ICS.
officer is put in charge of it, his pay
is Rs, 1,000 and odd. I can multi-
ply these instances to show the par-
tiality shown between one set of
officers as against another set of offi-
cers,. When an IC.S. oticer lands
in this country for service he must
retire after 35 years of service. Sup-
pose he is not able to finish 35 years
of service, He may go even upto
the age of ninety, but 35 years of
service must be finished. ‘That five
years concession comes in his case.
Suppose he is not able to finish 35
years of service fo: me reason oOr
other. He must necessarily be kept
in service till he completes his fifth
year of service, so tha*, he might, in
my opinion, get the benefit of some
pension. So far as the non-I.CS.
people are concerned, they must re-
tire at the age of fifty-five. if reces-
sary they can be retained for an-
other filve years, upto sixty, for spe-
cial reasons to be made in writing.
Whatever it may be, the distinction
between an LC.S. officer and a non-
I1.CS. officer is clearly seen. I want
to know from the hon. Minister, d
admitting my ignorance of the provi-
sions of the Fundamental Rules to a
great extent, whether there is any
order of the Governor-General-in-
Council to show that this flve years
guarantee of service was given tn the
Auditor-General irrespective of the
fact that he finished his fiftyfifth

ear or finished his sixtyfifth year.

t is stated that in either case, whe-
ther he is from the I.CS. or from
other service, this flve years’ service
rule is specifically there in respect of
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the Auditor-General. If there is no
such provision of five years in con-
nection with the Auditor-General, I
cannot see the reason why the State-
ment of Objects and Reasons refers
to it that it applies to him. I am
making this statement only with a
view to elicit a correct and more
comprehensive  information on this
topic. Since the officer is about
fitty-nine or sixty, I do not worry
about these implications or complica-
tions. Let us take it that he con-
tinues after fifty-nine or sixty or has
exteeded his age-limit,

When was he considered to have
been appoinjed as Comptroller ‘and
Auditor-General? The date is im-
portant. The Bill seeks to compute
the date from 15-8-1948.
nion it is wrong, because 15-8-1948
was still the days of the Governor-
(3eneral. The conception of the
office and its significance were on the
basis of the 1835 Act. But in
November 1949, when the Constitu-
tion of India was passed, the status
of this officer has been specifically
stated, his salary was fixed, and the
intention of the Constitution to place
him on a statutory basis is known
from the very fact that it was provid-
ed that Parliament must make legis-
lation in respect of his tenure of
office and conditions of service. Till
then, a temporary provision was
made under Schédule II. So, for all
practical purposes, his official posi-
tion as Comptroller and Auditor-
General has to be faken from the
date of his appointment by the Presi-
dent under” the Constitution. It may
be that in November 1949 itself or
sometime later he had taken his oath
of service. So when this statytory
and constitutional basis ig nvagable
for thyg present Compterolier and
Auditor-General, it must in all legiti-
macy operate to his advantage. e
provision in article 148 says tiat
nothing to his disadvantage on the
statutory basis should be resorted to.
So, when he has to count his tenure
of office from the date of his appoint-
ment by the Prgsident, then it be-
hoves that the sfx years period which
the Bill contemplates must start from
that date. If it was 1950, it must go
upto 1856. If it was 1949, it must go
upto 1955. In that way the calcula-
tion must be made. I solicit the con-
sideration of the hon. Minister to this
aspect. What is the constitutional
and legal basis in the Bill for comput-
ing the date from 15th August 1948
which is unwarranted by the Consti-
tution and which is a breach of the
constitutional provisions? Because
article 148 says that once a man s
appointed to this post, nothing to his
«lisadvantage should be resorted to.

In my opi- ,

the member
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to disturb the statutory advarntages
that accrue to him. From what date,
will the pension period be reckoned?
According to the Bill it will be from
15-8-1948. But it actually must
start from 1050, that is, from the
date of his appointment by the Presi-
dent. This is very important, If
the hon. Minister is able to reconcile
himself to this position, his service
is taken automatically upto 1956. Then
the extension which is much sought
for—I think on my own part and
desirably on the part of the House
and also on the part of the Gnvern-
ment—is fulfilled to a very great
extent.

This point aside. the other factor
that the conditions of service must
be made on a par with the statutory
basis i important. What is the
reason that has guided the Govern-
ment in the framing of this Bill to
omit the age limit of 85 years which
was prescribed statutorily in the
Constitution, and in resorting to a
very unthoughtful method by which
he must be guardnteed a servite of
six years? The mere object of
guaranteeing six years is made to ap-
pear only for an advantage of pension
as can be seen from the Objects and
Reasons. If the present incumbent
had already been in service, his pen-
slon must be about Rs. 800 or Rs. 900
by this time. The maximum pen-
sion is Rs. 1000. If he had really
served for six years, it comes to
about Rs. 3600 in the Bill, and then
Rs. 3600 plus Rs. 900 romes to Rs.
4500; but it I3 commuted to Rs.' 1000
per month as the highest pension. In
this case there is no room on the basis
of pension to sponsor a Bill for the ex-
tension of a year, because, even for
two years or three years, he must
have a pension of about Rs. 1200 or
Rs. 1800 to his credit at the rale of
Rs, 800 per year. Supposing a third
person gets an advantage of getting
pension of 6 x 600 during the course
of six years, but there is no age
limit for him. An age limit has
been applied in the case of the
Supreme Court .Judges as Lhc sole
factor of determining the service. An
age-limit in determined in the case of
the Public Service Commission to de-
termine the terms of servicee. Why
then this office has been considered
different? There must be some special
reasons, or the Statement of Objects
and Reasons is not clear. This office
of the Comptroller cannot be consi-
dered lightly or even less
than that of a Supreme Court Judge.
I would like to know the reason
the 65 years age limit to be made =&

rmanent factor in the office of the

ublic Service Commission. Whether
of the Public Service
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Commission finishes his 85th year or
his guaranteed period of six years is
immaterial. hichever happens ear-
lier. his services must te te; this
post of Comptroller is the most vital
post in the nation. I am not much
in favour of service b?ond 55 years.
There is a famous well respec-
ted saying in Tamil that when a man
attains 60 years, he loses half of his
mental equilibrium.

. Some Hom. Members: Quote that in
Tamil.

Shri Vallatharas: Arapathu Van-
thal Uruvanam kettu poghum,

When he attains the age of 60, his
shape becomes distorted; phjrsle-l
shape, mental shape, domestic shape,
foreign shape, defence shape, every
shape; and then whatever comes in
hand, must be looted and taken in hand
80 tl'tmt he might run off into retire-
ment.

Prof. D. C. Shrama (Hoshiarpur):
What is the age?

Shri Vallatharas: Sixty Sashtiabda-
purthi is another term which defines
a man's career at that stage. It is
apart from the four classifications of

a man's career: Brahmacharya.
Grahastha, Vanaprastha and San-
yasa.

The Minister of Finance (8hri C.
D. Deshmukh): Not Sanyasa, Vana-
prastha.

Shri Vallatharas: 1If a  person
reaches the age of 60 and if he has his
wife, both of them sit together and
a regular marriage ceremony takes
place, that is, Sashtiabdapurthi. They
are blessed, “You two have survived
all the ills of these 80 years and you
may live longer enough too survive all
other ills”. That is onc version. An-
other version is, “Enough that the
world has been subjected to your
domination and oppression. Today
we garland you with all our best
wishes so that you get extinguished
as early as possible”

Prof. D, C Shnma Now this
officer.. P

Shri Vallatharas: I have got a
small brain. Do not break my con-
tinuity. I have got to be acquainted
with the atmosphere to develop it.

Mr, Deputy-Speaker: It is not yet
an.

10 amM.

Shri Vallatharas: This officer never
attains his official Sashtiabdapurthi
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at the age of 60. It is never re-
cognised in the Constitution that his
features, moral, mental and every-
thing else, get a transfurmation at
the age of 60 which has been the
popular psychological outlook in the
cou?stry for several thousands of
years. I am not in favour of con-
tinting anybody after 60 years, and
still less after 50 years. He must
retire because the younger generation
must have a chance to serve. h
man produces six or eight. So the
population increases. Fifty is &
reasonable limit for retirement pur-
poses. This will give room for the
future generation also 0 get em-
ployed.

Now, as the law stands., I am not
here to make any comment upon it.
Sixty 1is transgressed. Sixty five
comes. What are the circumstances
to the fixing of this 65 age limit ir
respect of the Supreme Court Judges?
I should not be taken as one who
wants to calumniate any particular
thing or to cast any aspersion, because
I must have the liberty to be outspok-
en. Supossing somebody is recrui-
ted as a Supreme Court Judge. He
might have reached an age under the
existing law.........

Mr. Deputy-Speaker: Are we going
into Supreme Court Judges? Thisg is
about the Comptroller.

Shri Vallatharas: I am referring
to the age-limit of 65.

Mr. Deputy-Speaker: There is the
Constitution in which age limit is
fixed as 65. If the hon. Member
feels phat 65 Is not enough so far as
the @pmptroller is concerned let him
fix itfat 45 50. Now, inciden to
draw in those Judges of the Supreme
Court and say this Judge has not
acted—all this is not relevant.

Shrl Vallatharas: 1 appreclate it

Mr. Deputy-Speaker: We need not
go beyond this.

Shri 8. S, More:

Shri Vallatharas: Too much of
delicacy is also a good thing.

He is a lawyer.

We are bound to know the reasons
why the Copstitution has fixed the
age as 66 for retirement of Supreme
Court Judges, because, all these are
statutory Departments and nothing i=
lost by giving those reasons. The
reasons must be within the know-
ledge of the Government and we will
be grateful if they could enllghten us
on this point. When it is sought
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that a Supreme Court Judge can act
without any loss of enermthout
any loss aof independence, any
loss of efficiency and vitality, then
the Comptroller also can act. Hg is
also a technical officer. The Judge
also is a technical officer. He must
e an expert in law and he must
have all round experience of various
services. Here also the Comptroller
must be an expert in auditing ac-
counts and he must have known the
ways and means of life as a man
who has lived several years so that
there is substantially no ground to
differentiate " between these two pre-
sons in the matter of fixing the age

limit Supposing a person enters
office in his 59th year. Then he is
taken tg the 85th year. Anyway the

period is overlapping. With a view
to end all these controversies, whether
we are ht or wrong, a uniformity
in standard must be attained and that
standard may be attained by fixing
the age limit on an all-India basis at
65. With a view to make the Bill
comprehensive, to put it shortly, to
avoid this Bill being piecemeal, these
three or four suggestions have to be
taken into consideration: the fixing
of the cf;u_aliﬁcatiq:a of the officer, the
fixing of the age limit as 65 or what-
ever it is, and then provision of arti-
cle 148 which statutorily gives a
safeguard to the incumbent that noth-
ing can be construed to his disadvant-
age in the course of his service. It
is better that all these matters are
considered leisurely and in a detailed
manner with seriousness by a Com-
mittee. I think here is nothing ex-
traordinary in this view. The report
may be submitted in the course of a
week or ten days. After all, this is
a small matter, apart from its im-
portance. From the mere fact that
the Government, despite the lapse of
3} years, have not been able to ap-
ply their mind to this question fully,
and incorporate these necessary pro-
vislons in the Bill, I thought a Select
Committee might go into the matter.
So, I commend my amendment that
the Bill may be sent to a Select Com-
mittee. If the Government feel that
they are not in a position to accepl.
I give the greatest weight to such
opinion and I am not stressing too
much upon these views. because it is
the Ciovernment which must take the
responsibilitv on a conducive basis.

Either accept the age limit of 65 and *

any concessions given terminate on
that year as in the case of the Public
Service Commission: or mere 65 as in
the case of the Supreme Court
Judges; or at least. for the present,
compute the period of six years from
the date of appointment by the Presi-
dent. that is, 1949 or 1950: and add
these to the Bill.
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Mr. Deputy-Speaker: Amendment
moved :

“That the Bill be referred to a
Select Committee consisting of
Shri B. Das. Shri Hirendra Nath
Mukerjee, Shri Frank Anthony,
Shri Purushottamdas Tandon and
the Mover, with instructions tn
report by the 9th May, 1953."

Shri K, C. Sodhia: May I be per-
mitted to say a few words, Sir?

Mr. Deputy-Speaker: Yes; Mr.
Sodhia, I have called him not because
he has got any right of priority.

Shri K. C. Sodhia: I shall be brief
and more sensible. I shall .apply
myself strictly to what the Bill says.

Mr. Deputy-Speaker, Hon, Mem-

bers will avoid, as far as possible,
comparing themselves  with other
Members in the House. I understood

;lile hon. Member to say, ‘more sensi-
e’

Shri K, C, Sodhia: I simply want
to say this. Yeste . I heard very
attenuwelﬁ the speech of the hon,
Finance Minister. But. I was not
ronvinced about the principles of the
Bill in spite of all the attention that
J gave it.

The first thing that he sald was
that the office of the Comptroller and
Auditor-General is a very onerous
one. About that, I think, none of
us here have got any doubt. Whether

‘that office is risky or hazardous, I

am not grepared to accept. He said
that with the integration of Part B
States, the responsibility of the
office has increased greatly., 1 ask,
which of the big officers, devoted ser-
vants, have not increased responsibi-
lities on account of this in ation?
Take the case of the Prime Minister
of this great country; take the case of
the President of this Republic; take
the case of the Ministers of this Gov-
ernment. Have not all of them their
responsibilities increased to a great
extent by this integration? This
argument therefore will not appeal to
me for providing any additional m-
sion in the case of any of ]
officers.

The second argument advanced by
the Finance Minister was that this
officer, after retirement, is not to be
retained or taken into any office
under the Central or the State Gov-
ernments and therefore he should
have a sufficient amount of pension
at his disposal to keep up his dignity.
The Comptroller and Auditor-General
with his vast experience of accounts
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will always be a service man. A
service man, after 35 years of gervice,
as the Finance Minister himself said,
i.s_hkely to get a pension of some-
thing like Rs. 10,000 a year. Is a
pension of Rs. 10,000 a year, at the
time when the man is free from all
responsibilities, not sufficient to keep
himself in dignity? If that is the
notion of our dignity, then, I say.
this Government has not understood
what the teeming millions of +this
country demand from them.

The third argument of the Finance
Minister was that he wants to have
uniformity among all the listed posts,
specially created by the Constitution.
T say, this Bill does not produce any
uniformity whatsoever. Take the case
of our Chief Election Commissioner:
take the case of the Supreme Court
Judges; you have got in the Law
Department an Advocate-General, or
whatever he is called: you have got
the Public Service Commissioners.
Are you going to put them all just on
the same level? These are - the
three arguments advanced by the
¥inance Minister and I have told you

that they were quite unconvincing to
me,

Now. I come to the positive side of
my arguments. In our Constitution
we have provided special terms for
our I.CS. ple. That was neces-
«ary at that time, I concede. But, I
must say that certain evil consequ-
ences have followed from that guarn-
tee which we gave to these people.
Every time some proposal is “brought
before the Government for cutting
down our expenditure. and then we
have to hang our head in shame and
put forth specious argument because
we have given guarantee of appoint-
ment and salary to these 1.C.S.
ple. When we cannot touch eir
salaries, how can we touch the sala-
vies of the people who are below
‘hem, the 1.A.S, the IPS, etc., which
we have created? We cannot do
anything. Therefore, our top-heavy
administration remains what it is.
Therefore, guarantees to any servantof
this nation of a far-reaching charae-
ter are abhorrent to me,

About pensions, the law iIs that
avery one year of service of that big
officer should be considered as spe-
rinlly qualifying for a special pension.
Y cannot understand that. And these
devoted servants of this nation should
not .expect anything like that. M’II
question to ‘the Government is: we
why have they moved this Bill now?
Is it at the application of the person
eoncerned, or out of their own gene-

.the people were not
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rosity? I fail to understand. ‘This
House will shortly have an occasion
to consider another Bill in which
High Court Judges have been given
special privilege and special pension.
I know the days of the British
bureaucrats when even the head of a
Pepartment in a Province was given
special pension for every year of the
office that he occupied. Those days
are gone now, and I say, with all
responsibility, that this Parliament
should consider whether they are
going to confer privileges on their
services in this way.” We have seen
+*hat we cannot give additional pen-
ajons to any of our employees, what-
ever may be the position that they
occupy. Fortunately, this question
is not a party question, The princi-
ples of the great organization to
which we belong specially enjoin
upon us that we should be careful.
very careful. in these matters. With
the best of thought that I gave to the
matter, I came to *he conclusion that
1.cannot touch this Bill even with a
pair of tongs, and therefore, my hum-
ble appeal to this House is that they
should make short shrift of this Bill,
and should dismiss it at one stroke.

Shri S§. S, More: This Bill
has been couched ostensi-
bly as one of the most innocent Bills
moved on the floor of this House, but
it we apply our minds seriously to
this measure apd take into account
tlie serious implications of this Bill,
1 think everyone will be inclined
(Interruption).

Members begin simultaneously to
talk, what am I to do?

Shri S. S. More: The implications
of this measure are, in my view, going
to be very serious, So, we must
look at this question from a theoreti-
cal point of view, from the constitu-
tional point of view and from
the point of view of what will be
the practical implications and
results if we place this measure on
the statute book.

When this Constitution carne to be
passed, the Constitution-makers devis-
ed some officers as the watchdogs for
seeing that the sovereign interests of
seriously
damaged by the executive in power.
The Supreme Court Judges and the
High Court Judges were given a sort
of superior independent position sc
that they will not allow any tinkering
with the fundamental rights or other
important provisions of the Constitu-
tion. Then, the Puhlic Service Com-
mission has been brought into exis-
tence to nvoid the possibility of the
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executive indulging recklessly in
favouritism and nepotism or taking
into the public service party-men who
are most inefficient. Inefficient
party-men can come in as Ministers,
but they cannot come in as civil ser-
vants because the Public Service
Commission® is there, and it will take
proper care to see that every person
who wants to enter into the Govern-
ment service is sufficiently qualified

Then, the third officer is this Com-
ptroller of Accounts, this Auditor-
General. I may refer, to the pro-
ceedings of the Constituent Assemb-
ly, and particularly the amendment
which was moved by the present hom
Minister, Shri T. T. Krishnamacharj
I am referring to page 403 of Volume
VIII of the Constituent Assembly
Debates. He moved an amendment
to the name. Formerly, under the
. Government of India Act, 1835, he
was called the Auditor-General. The
Constitution-makers were not satisfled
with that designation. They wanted
to make the designation imply on its
very face ihe functions which this
great officer was expected to under-
take. And, therefore, Mr. T. T.
Krishnamachari, who moved this par-
ticular amendment, said:

“The reason for this amend-
ment......... ,"—by which the word
“Comptroller” was added to the
former designation—

“The reason for this amend-
ment is fairly simple. The fune-
tion which the Draft Constitu-
tion' imposes on the Auditor-
General is not merely audit but
also control over the expenses of
Government.”

Then, we may also come to what
Dr. Ambedkar says.

On page 407 he says:

“Personally, speaking for my-
self, I am of opinion that this
dignitary or officer is probably
the ‘most important officer in the
Constitution of India. He is
the one man who is ng to see
that the expenses vo Parlia-
ment are fiot’ exceeded, or varied
from what has been laid down
by Parllament in what is called
the Appropriation Act. If this
functionary js to carry out the
duties—and his duties, I submit,
are far more important than the
duties even of the Judiciary—he
should have been certainly as in-
dependent as the Judiciary.”

I am reading these exiracts from
these proceedings to give us some
incight intg the mind of the Con-
stitution-makers, They wanled to
make this Comptroller and Auditor-

' this officer from any
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General not only a man who holds a
sort of post-mmortem examination
after the expenses have been incurr-
ed, but a man who also does come
in, intervene, throw a spanner into
the action of the executive 1if they
were to spend the money in a man-
ner not sanctioned by Parliament.
That is the purpose of the present
article 148. You will allow me 10
read it, and particularly clause (3).
In framing this article 148 of the
Constitution, there were two main
objectives in the mind of the Consti-
tuent Assembly. QOne was to protect
_penalty which
the dissatisfled executive may impose
on him. He was to be protected from
tear. Then there was another clause
by which he was to he protected,
shielded, 1rom future temptation.
Clause (3) which gives him freedom
from fear reads: _

““The salary and other condi-
tiops of service of the Comptrol-
ler and Auditor-General shall be
such as may be determined b
Parliament by law and, unt
‘they are so determined, shall be
'caislspeciﬂed iy the Second Sche-

ule:

Provided that neither the salary
of a Compfroller and Auditor-
General nor his rights in respect
of leave of absence, pension or
age of retirement shall be varied
to his disadvantage after his ap-
pointment.”

The intention was very clear that
supposing the Auditor-General pro-
ved true to his responsibilities and
criticised the executive Government,
found out their excesses, their viola-
tion of the Constitution or their viola-
ting the will of Parliament as ex-
pressed in the Appropriation Act,
then possibly the executive Govern-
ment may become furlous with him
and they may try, with their majo-
rity, to do certain things to his dis-
advantage, In order to give him a
sort of statutory guaraniee against
such penal action by the executive
Government, this particular clause
was put on the statute book.

Then. further down, we come to
this:

“The Comﬁtroller and Auditor-
General shall not be eligible for
further office elther under
the Government of India or
under the Government of anz
State after he has ceased to hol
his office.” :

And what is the purpose of
this particular clause? The execu-
ti\Le may say: “Well, Auditor-General,
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you please do not scrutinise our
actions very' stringently; do not come
down upon us with your bludgeon of
eriticism. and we shall give you some
accommodation after you retire”, be-
cause it is quite possible that when
a man retires he has a large family,
a?t‘;.; that family has to be looked
after.

In order to hold out some tempta-
tion for this man. they may hold out
some assurances, some promises, and
in order to protect the officer from
lug(lil future temptations, it has been
said:

“The Comptroller and Auditor-
General shall not be eligible...”
-—he is disqualified as a matler of

fact—

Lo for further office either
under the Government of India
or under the Government of a.ng
State after he has ceased to hol
his office”.

Along with this article 148, you
will have to read article 377 of the
Constitution.  This article forms
part of the transitional provisions. and

reads:

“The Auditor-Generul of India
holding office immediately before
the commencement o! this Con-
stitution shall, unless Le has elec-
ted otherwise. become on such
commencement the Comptroller
and Auditor-General of India and
shall thereupon be entitled to
such salaries and to such rights in
respect of leave of abscnce and
pension as are provided for under
clause (3) of article 148 in res-
pect of the Comptroller and
Auditor-General of India and be
entitied to continue to hold office
until the expiration of his teym of
office as determined under the
provisions which were applitable
to him immediately before such
commencement.”

The terms ‘to such salaries’ and ‘l0
such rights in respect of leave of
absence and pension’ are specific.
After analysing this theoretical and
constitutional portion, I may add a
word or two further. Article 148 of
the Constitution is practically a 1te-
plica of the former Section 166 of the
Government of India Ac., 1953, which

reads:

“(1) There shall be an Auditor-
General of India., who shall
pe appointed by the Gov-
ernor-General, and shall only
pe removed from office in like
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the like
of the

manner and on
grounds as a judge
Federal Court.

(2) The conditions of service of
the Auditor-General shall be
such as may be prescribed by

) Order of the Governor-Gene-
4 ral, and he shall not be eligi-
ble for further office under
the Crown in India, after he
has ceased to hold this office:

Provided that neither the salary
of an Auditor-General, nor
hig rights in respect of leave
of absence, gension or age of
retitement shall be varied to
nis disadvantage after his ap-
pointment.

(3) The Auditor-General shall
perform such duties and ex-
ercise such powers in relation
o the aeccounts of the Domi-
nion and of the Provinces as
may be prescribed by, or by
rules made under, an Order
of the Governor-General, or
by any subsequent Act of the
Dominion Legislature varying
ar extending such an
Order......... s

After this particular section was
brought on the statute book, the
necessary Order-in-Council was issued
by His Majesty’s Government., known
as the Audit and Account Order, 1936,
in which the pension and other con-
ditions of service of the Auditor-Gene-
ral have been enumerated, extensive-

In spite of this Section 166, it was
our experience during the British re-
gime, that the executive Government
was not pleased with the criticism of
the Auditor-General. and he was
directed on many occasions to shield
the executive Government. In this
connection, I may further refer to
what our most respected Member, and
father of the House, Shri B. Das said,
when this particular amendment I re-
ferred to earlier was being discussed
in the Constituent Assembly. He said:

“I de feel happy at tbe way
this article 124 has been amend-
ed. I have been a member of the
old Parliament for twenty-three
years under the foreign rule,
when the Secretary of State used
to appoint the Auditor-General.
Later during the war, the Finance
Member of the Government of
India began to dictate terms to
the Auditor-General, He was
told that he was not to report
against anything which did not
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agree with the whims and whimsi-
calities of the Finance Department.
The Auditor-General was debarred
from reporting any irregularities
against the European officials of
the time.”

I fear history is repeating itself, and
he present Finance Department and
he present Government are—I am not
repared to say wittingly, but—un-
vittingly acting the same way.

Dr. M. M. Das (Burdwan—Reserv-
ed—Sch. Castes): That is absolutely
WTONg.

Shri S, 8. More: As regards the
erms of office of the Auditor-General,
irticle 377 is specificc. The words
\re:

“.....and be entitled to continue
to hold office until the expiration
of his term of office as determined
under the provisions which were
applicable to him immediately be-
fore such commencement.”

My submission is that the attempt
5y the Government to extend his
»eriod of office to six years will con-
lict with this particular provision
vhich I have just read out. When the
yresent incumbent was appointed, the
Zonstitution was being framed. but
when this Constitution was brought
nto operation, he was already act

15 Auditor-General, and was ‘entitl
o0 continue to hold.office until the ex-
siration of his term of office as deter-
nined under the provisions which were
ipplicable to him immedia before
uch commencement’. Now, what were
he provisions which were applicable
0 him, when these partciular provi-
sions came into effect?

The Minister of Law and Minority
Affairs (Shri Biswas): I would like to
iraw the attention of my hon. friend
o the words ‘entitled to’. In the case
f Supreme Court Judges and members
if the Public Service Commission, the
vords are ‘shall continue in office’, but
1ere the words are ‘shall be entitled
0. The object, as the hon. member
1as himself said, is to protect the
\uditor-General who became Com-
stroller and Auditor-General upon the
rommencement of the Constitution,
12ainst any possible attempt on the
rart of the executive to turn him
iway before the end of his term as
ixed under his old conditions of
ffice.

Shri 8. 8, More: I accept the expla-|
1ation, but I further proceed to state,
hat he is not eligible for employment,
ifter his term of office. under the Gov-
rrnment of India or the Government
f anv State. Article 148 (4) reads:

“The Comptroller and Auditor-
General shall not be eligible for
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further office either under the
Government of India or under the
Government of ar‘tiy State after he
has ceased to hold his office.”

This is a very specific provision in
the Constitution. Now what has
happened? Yesterday I asked of the
hon. Finance Minister a specific ques-
tion, as to what would be the period
when he will be ripe for retirement,
and the hon. Minister was pleased to
say the 15th of August 1853, as the
date on which he is to retire. Sup-
posing he retires from that particular !

.period, and then another attempt is

made to give him some employment,

will that be possible? No, because it

will conflict with this particular pro-

vision of article 148. An attempt is

being made to circumvent this manda-

tory provision of the Constitution.

How is this attempt being made?

They are not allowing him to retire

and they are extending the period of

retirement by this particular measure.

If he retires in compliance with this.

provision of the Constitution. there

cannot be any extension, and there

cannot be any office granted or given1
to him. In order to get over this legal!
and constitutional difficulty, the aid of '
this House is being sought to extend -
his period of service by one year, so '
that he shall remain in office even in

spite of this provision. I may couch

my words very modestly, in very

moderate language, and say that they

may not be violating: the letter of

the Constitution, but as far as the

spirit of the Constitution is concerned,

it is being grossly violated . This

particular Bill is a sort of personal

obligation. It is not based on any

fundamental principle, irrespective of

any personality.

Now I may give some facts about
the present incumbent of this office. I
am not mentioning his name. but I
would say that he belonged to the
Finance Department, and in 1948 he
was Secretary to the Finance Depart-
ment. According to normal rules of
service, he was due for retirement.
Other senior officers were allowed to
retire, but somehow this present in-
cumbent pened to be a fortunate
being, and period of service was
extended so as to be kept in service.
After taking advantage of that ex-
tensjon, he came to be appointed
Auditor-General. If the normal rules
had been allowed to act without any
hindrance, as a matter of fact, he
would not have got thal chance at all,
and a mnew person would have
been in oflice as Auditor-General, but
extension of service was given to hym,
preparatory jo his appointment as
Auditor-General, and he was appoint-
ed Auditor-General, with a salary of
Rs. 4000 p.m. But another statutory
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«worder was passed by the Government my guess and surmise are not desir-
.giving Rs. 5000 p.m. salary, and it was able, I am prepared to go without
allowed to operate retrospectively. As that. But my submission is that the Gov-
far as I know the law. I may refer to croment should not make any attemnpt
.some judicial pronouncements on this to circumvent the constitutional pro-
point. No statutory order can be visions which I have read out to the
passed which will ‘have retrospective House, and I may draw my own in-
effect.  Yet, in spite of these legal ferences. I am a frequent critic of
pronouncements, this fortunate being the Government, but as a friend of
was ziven the advantage of Rs. 5000 the Government, I would say that
p.m. salary retrospectively, by an they should not bring in a measure
order vinlating the most important which will give some ground of sus-
principle of staiutory orders. Now picion, which will give some ground
another attempt is being made.  This for a belief—legitimate belief—in the
time it is a legislative attempt, and mind of the people that Government
not any statutory order issued by the by their gect arc doing something to
Government extending his term of undermine the independence of an
office. The Government are asking officer who has been created as a sort
tlie aid of the present House to give of watch-dog of the interests of the
him further extension by one year. I people. That is my submission,
wish that Government allow this man
to retire, and if after he has retired, Then, I will go to the pension. Some
.and before another person is appoint- further pension is to be given. Why,
ed, they come to this House with some Sir?  According to the present rules.
measure, irrespective of personalities, he may get Rs. 9500 as pension, but
.and then say ‘Well, we want to extend he will be entitled to get Rs. 2500
the period OI_ service up to the age of more by way of pension per annum.
65 years as in the case of Supreme So, as far as the present incumbent is
Court Judges’, we may give our bless- concerned, he will get extension for
ings to that sort of measure. But one year at the rate of Rs. 5000 per
this particular measure is of very mensem—he will get about Rs. 60,000.
specific application, personal, to an Then in addition to that—I wish him
individual. The whole thing is being long life—for every year of his life
manoeuvred, if you will permit me the he will be getting Rs. 2500 more as a
use of that word, with an eye to bene- pension from this generous Govern-
fit one single individual. Possibly he ment. I may be permitted to say
may be very convenient for the Finance that we, human beinss' are weak.
Department; he may be very accom- Whatever office we hold, hurhan
‘modating to the Government of India... weakness is there, gratitude is there
. and gratitude may operate as a sort
Mr, MU-SM&:: I would of restriction on individuals suscepti-
1ike that these expressions need not ble to human weakness when they
he used. T am only aﬁpea'.l.ins to the are called upon to discharge their
hon. Member, because the Comptroller most independent, their most un-
“ and Auditor-General is expected to be compromising responsibilities t¢ the
the ‘watch-dog’ of the finances of the ople. That is my suggestion. I
Government and has to sit in judg- ‘have nothing _ to say personally
‘ment. Therefore, no such expres- against him. But this Government
.glons may be used...... is not properly advised in bringing

forward this particular measure.

Shri S. 8, More: Then 1 withdraw...
The hon. the Finance Minister was
Mr. Deputy-Speaker: One other pleased to say, ‘well’ the merger of
thing also. I am only sugges . States has taken place and, therefore,
‘This ig not only legislation for the there is addition to his responsibili-
present incumbent but for the future ties’. But the Auditor-General ap-

also fixing the term of six years. %ointed updn}rlsgci:tioxct 1%61 90315 the
el overnment of India [} was

Shri S. 8. More: My submission 18 gischarging his duties and responsibi-
that I do not want...... lities tot tgledl wholf ogu{lndiad- . %}:e
Depu peaker: res- whole of India, not pa one ndia,

aar: need ;g{s be the?e These exp but the whole of India—Burma came
sions ’ to he separated in 1935—but the pro-
Shri §. S. More: I do not make vinces which are now under the

ritical comments against the in- Pakistan Government were also part
:tr:r};ubcent.c 1 have not gen seen him. of the Government then. What is
I have nothing onal against him. ®*f the extent of the' area, that is, the

But I am on azardl some Sug- slices that have gone away from this
g:sticms—whylythls execntftlve Govern- country, and what is the extent of the
ment is trylng to be so generous. If area of the merged States? And if
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that is to be the consideration, then
every time there is some addition to
the responsibilities here and an addi-
tion to the responsibilities there, you
wiil have to undertake a sort of
‘personal audit’ of the responsibilities
of every officer in the Government
service. When there is addition to
his responsibilities, give him more
emoluments and give him more pen-
sion, if there is reduction in his res-
ponsih:lities. reduction in his area of
operation, then reduce his salary. All
that 'sort of Indlvidual audit will have
to be undertaken. And I do not see
why Government should particularly
be so kind and favourable to the pre-
sent incumbent. This is what I have

to say.

I rather say that this Government
must respect the fundamentals of this
Constitution. @ The integrity and in-
dependence of the Supreme Court
Judges and the High Court .Judges
should not be tampered with, the in-
tegrity, and independence of the Audi-
tor-(zeneral should also not be tam-
pered with—wittingly or unwittingly.
If these pillars get corroded from in-
side, then, the fabric of the Constitu-
tion will be a tottering fabric and it
may come down some day crushing
all of us. Therefore, in all sincerity
and earnestness I make an appeal to
the Government that they should not
proceed with thig particular measure
They should allow the present incum-
bent to retire in peace and not subject
him or make him the spbject of pub-
lic susplieion or public criticism. And
if they want this legislation before he
retires, they may put in a clause that
it will not apply to the present in-
cumbent but will be for future action.
If such an amendment is moved by
Government, it will satisfy the carp-
ing tongues and it will add not only
to the Government's reputation but
to the personal reputation of the pre-
sent incumbent of this post.

Dr. 8. P. Mookerjee (Calcutta South-
East): I was rather sorry to hear
the observations of the previous spea-
ker, because I thought that on a mat-
ter like this we should be able to :&
proach the problem not from
point of view of any party, but solely
with a desire to see established in our
country a system of flnancial control
and audit which would be complete-
ly consistent with our. national 18
quirements. I do not see any logic
in the argument of my hon. frignd that
this Bill is being brought forward for
the purpose of favouring an indivi-
dual who has been particularly lenient
to the Finance Ministry or the present
Government. In fact, the record of
the present incumbent of that office
has been just in the opposite direc-
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tion. (Hear, hear,) and I have no

hesitation in paying my tribute of ad-

miration_to the manner in which the-
prerent "™Comptroller and Auditor-
General has discharged his very oner-
gui_ responsibilities and unpleasant.
uties.

There have been many disclosures
as a result of the investigations that
had been made under his direction
and that, mnaturally, was not very
complimentary to the present Govern-
ment. In fact, if the Government

- wanted to punish this gentleman, the:

best thing that the Government could
have done was not to have brought
in this Bill at all. But I do not look
at the matter from that point of view,
I would like to look at it first from
the general aspect and second, also-
from the individual aspect. It would
have been better if the Finance-
Minister had referred to the indivi-
dual aspect and not brought forward
the Bill in this fashion which has
resulted in some criticisms and in
some doubts. Now, leave aside the:
present incumbent for the time being.
Let us look at the terms and condi-
tions of the Auditor-General general-
ly. . The provisions In the Constitu-

on are there.. The Auditor-Gene-
ral can be removed from office exact-
ly in the same manner as a Judge of
the Supreme Court can be. We did
it deliberately in order to maintain
independence of status, e is de-
barred from holding any office after-
retirement whether under the Cen-
tral Government or under any State-
Government. The Finance Minister-
will correct me if I am wrong, but 1
believe there is no other officer under-
the Constitution who suffers from
that disability. Even retired Judges
of High Courts or the Supreme Court
or even members of the Public Ser-
vice Commission.........

Mr. Deputy-Speaker: Members of
the Public Service Commission cannot,.
hut Judges can.

Shri C. D. Deshmukh: Public Ser-
vice Commission members cannot,

" Shri 8. 8. More: Judges can.

Dr. 8. P. Mookerjee: Judges are al-
lowed but not members of the Public-
Service Commission. But I do not
know if members of the Public Ser-
vice_ Commission are debarred from-
appointment throughout the country.
I suppose they are not allowed ap-
pointment after they retire under the
same Government. There have been-
cases where retired members of Pub-
lic Services Commission in one pro-
vince have gone to other greas and’
have held important appointments.
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However, this is a disability which
“we deliberately put upon Com-
-piroller and. Auditor-General so that
there will be no possibility of his
being tempted through any State
agency. at was a very salutary
provision and I have nothing to say
-against it.

Now, what about the period of
-office? At present it is a period of
five years., I consider fthat to be
very unsatisfactory. If you want to
.select a man, almost at the fag end of
hig career, from the service, and if
you say that he is eligible for appoint-
-ment only for a period ol five yesws
and after that there is no possibility
«0f his getting any appointment under
.the Government, naturally, you do not
hold out before him an opportunity
which he would very much like to
.have. Then you would be selecting
:a man from amongst the very senior
officers. Supposing Government de-
sires to select the Aud tor-General
from amongst the members of the staff,
say varying between 45 and 50 years,
.it is quite possible—I do not like that
this sort of appointment should be
made only on ground of seniority
and the most outsi%ngling man
service should be able to be selected
for this very responsible post—now,
‘if you offer it to a man who is now
.about 50 and if you confine it to a
period of five years or six years with
‘-no possibility of his getting any a
pointment later on, obviously, that
mot an attractive proposition for him.

What 1is the condition in other
parts of the world. _1 -bave been
trying to get some  information on
‘this point. Perhaps the Finance
Minister can give us the correct in-
formation. I believe, in most coun-
tries a post similar to our Auditor-
General is not conditioned by any
.age-rule at all or the age limit is
fairly high. I find that in many
‘Commonwealth countries it is 65; in
Canada it i8 70; in U.K. there is no
.age restriction at all Of course,
-everyone of them ig removable under
certain conditions; if they are ineffi-
clent, or if they are incapable of doing
‘their work,

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
“They also voluntarily retire.

Dr. 8. P. Mookerjee: They also
voluntarily retire; that also is a con-
tingency which should not be com-
pletely unthought of in our country.
‘Therefore, 1 consider this reriod of
five or s{x yeprs to be unsatisfactory.
I would like that the age-limit, if it is
410 be fixed at all. should be fixed at
the same level as Is applicable to the
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Judqg‘s of the Supreme Court. That
would be a farr age-limit. Unfor-
tunately, it has been mixed up with
ihe present incumbent. I shall say
something about it a little later. But,
we shoild look at the matter from
two éspects. One is the general
point. If the Government feels that
the claims of the present incumbent
should also be considered—let Gov-
ernment be frank and bold eno

to place those materials before e
House, because I personally feel that
a case can bé made out for the ex-
tension of the period of the present
incumbent, not in his individual in-
terests but in the interests of the
nation. I am going to place my ob-
servations in that behalf presently,
but before I do.gg, I would like to see
the Bill modified in such a way that
the difficulties which have been ex-
perienced in the case of the present
incumbent may not become a sort of
recurring difficuliies in future. Sup-
posing is officer retries next year,
we will have To select another man.
We give him _only six years. Sup-
posing you find that there is an
officer aged 48 or 50 who would be
the most suitable person, then he
would not be attracted by that. It
means that after six years there is no
possibility of his getting any further
appointment at all and you make him
retire when he is still full of vigour
and energy.

So far hﬁsenslon is concerned, I
would cerfainly say that there is no
reason why we should not treat him
in the same manner as we treat the
Judges of the Supreme Court. From
one point of view, as Dr. Ambedkar
said, the position of the Comptroller
and Auditor-General is of much
higher importance even than that of
the Judges of the Supreme Court. It
is not possible to compare the two.
As my hon. friend just now said the
three pillars which hold democracy
intact are the Judiciary, the Public
Service Commission and the institu-
tion of the Comptroller and Auditor-
General. Obviously, the selection
will be made by the executive. There
is no way out of it We cannot
make a selection through votes In
Parliament; but, even then the ma-
jority party will select whomsoever
that party likes. But, once the per-
sons are selected to hold these high,
important and responsible posts, the
Constitution or the Parllamemtary
laws must so provide that they may
not be able to be tempted or corrupted
or influenced in any manner whatso-
ever. I do not see in the attempt
which the Government has made In-
this Bill any desire to corrupt ¢this



5353 Comptroller

important officer who is holding the
post of Comptroller and Auditor-
General. ] am quite prepared to
agree that there are reasons for re-
considering the whole thing; maybe
due to what has happened with re-
gard to the present individval or may-
be with regard to gemeral matters.
But, it would have been better for
Government if the two . issues had
been separated.

What is the nature of the duties of
the "Auditor General, today? My hon.
friend pointed out just now that in
undivided India the physical area of
the.. ¢ . which the Auditor-Gene-
ral had to deal with was perhaps
larger than what he has to deal with
today. But, that is not the t.
That is not the correct apptoach f{o

the problem. The Comptroller today
Is clothed with the aythority of deal-
Ifig with cro and Trores of rupees.

We are the “arbiters of the destiny of
‘the country, it is not an irresponsible
executive or an executive responsible
lg. British Parliament. It is the peo-
ple of the country today who are res-
ponsible for the national expenditure
and to see that everything goes on in
2 manner which will be consistent
with the welfare of the nation. Not
‘his Parliament alone; we have cloth-
éd this gentleman also with authority
lo have r of sypervision over
the ent financihl structure of the
ountry and the States, many of
whom have only recently integrated.
Nof only the States; , but, as the
Finance Mlnlstgg pointed out yester-
jay, we have before .us this complica-

system of accounting and audit
ind the duty o2 checking the expenses
wvith regard to our big nationalised
ndustrial concerns. It is a big ven-
ure; we are still groping in the dark.
W¥e do not know how things will
naterialise. =~ We have to approach
vith a certain degree of caution, at
he same time_ with scrupulous care
i0 that whatéver is spent by the ex-
rhtitlzuer is spent properly and is spent
vell.

The Pyblic Accounts Committee has
ecommended that audit and accounts
hould be separated. It is a very
mportant recommendation and, I be-
ieve, it is worthy of serious con-
ideration. Now, if that is to hap-
‘en in our country, if we have to
eparate the audit from the accounts,
t will mean a re-cast of our rules; it
vill mean a complete revision of the
ontrolling machinery over the top of
vhich will sit the Comptroller and
\uditor-General. These are very
erigus matters for the good manage-
nent of the nation's finances. These
re matters of Neavy responsibility
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which have come upon the holder of
the office—not that he does it alone
but he will have the assistance that
we glve -him. It will’ depend upon
the manner in which sel, tioMe
with regard to ™& hun d
thousands of officers whg are to work
under his supervision. There Is very
much that will depend on the re-
lationship between this institution and
the Finance Ministry iteslt.

'We have got our foreign embassies
and the expenses on them. These em-
bassies were not there before when
India was not free. We have them and

that we are spending.
collect the figure: it nearly comes to
about 12000 crores of rupees per year,
which the Comptroller and the Audi-
tor-General has to deal with for
the whole country, excluding the re-
ceipt side, I am only dealing with
the expenditure side. It is a colos-
sal sym of 12000 crores of rupees
which _has to be enquired into by this
individual who is at the top of this
big organisation. Now, this system
of auditing and accounting in our
embassies abroad is g matter over
which we have expressed very gcat
dissatisfaction at every stage, ere
is an institution through which Parlia-
ment will be able to demand full in-
formation and also demand the ful-
filment of all those conditions which
would make the financlal administra-
tion completely up-to-date and beyond
any criticism whatsoever. There-
fore, it is not correct to say that the
Comptroller and Auditor-General
today has practically no additional
duties thrust upon him. That would
really be doing an injustice to Parlia-
ment itself. @We would llke this in-
stitution to function in an expanded
mannér so that Parliament can be
kept informed through the machi-
nery of this institution of ali that if
should know for the sound financial
management of thi country.

I would therefore like the Finance
Minister to” reconsider the approach.
I shall be prepared to Flve full sup-
port to Goyern if Government
says that this office, quite apart from
the present incumbent, should be
treated exactly like that of a Judge
of the Supreme Court in respect of
salary, emoluments and pension. The
Government can make out a case in
that direction and it would be better
it the Government does that, includ-
ing the age of retirement. Other-
wise, what is fmppaed to be done fnay
be all right for the present incum-
bent, but will not be fair to the main-
tenance of the dignity and the inte-
grity of the institution itself. In foct,
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it Government had done that, per-
haps the sort of suspiclous remarks
which the previous speaker made
would not have been made. Some-
how, the two things have got mixed

. up, and it is made to look as though
Government is bringing forward a
Bill in the month of April, just be-
cause the term of office of the pre-
sent incumbent will expire in August,
and therefore this Bill is being rush-
ed through, so that this gentleman
may get a year’s extension. That
is the sort of appearance which is
sought to be made out, which is not
fair to the gentleman who is holding
this office, and perhaps which is not
also quite fair o the intentions of
the Government.

Now, I come to the present incum-
bent. As you rightlvy said. it is not
desirable that we should discuss any
particular individual. I am not here
to say things about Mr. Narahari Rao
which are not known to Members of
this House, but it was a t task
for India to have an Indian Auditor-
General who would have enormous ex-
perience to his credit and also who
would not be afraid doing his duty
whenever the occasion demanded it. I
have not the least doubt in my mind
that the present incumbent of the office
has to the extent that it is possible for
any individual to do, laid down tradi-
tions and has discharged his duties
in a manner for which we can well
congratulate him.

Several Hon. Members: Hear, hear.

Dr. S. P. Mookerjee: He has started
the work well. Maybe there are
some defects here and there, but he
has proceeded with his dutiegs without
fear or expectation of favour.
the scandals to which we refer are
the by-products of his or his officers’
reports. So far as we have been able
to examine the reports, he has never
been anxious to shield anybody.
Facts have been placed squarely be-
fore us, and I know that there have
been several occasions on which he
became a persona non-grata with cer-
tain individuals. because he was not
prepared to spare anyone, In wmy
opinion, therefore, he has done his
work very well. Should we, in our
national interest allow him to retire
on the 15th August? I am not look-
ing at it from his point of view. 1
personally feel that in view of the
state of transition through which the
country is passing today, it is abso-

lutely necessary that we hould not.

change horses in mid-stream. There
maybe other

competent officers in
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the Department who can fill his post
with equal ability. I am not casting
any reflection on our other officers.
But here is a man who has carried
the country through a very difficult
period of transition. and still a num-
bet of things remain to be done at
our instance. I mean., the Parliament
itself has suggested that a number of
important changes have to be made
with regard to the assessment of the
nationalised industries. for instance.
We are anxious. and I have repeated-
ly told the Finance Minister on the
floor of the House. that the sooner
we have a system of concurrent
audit. the sooner we have the system
of independent filnancial check with
regard to the working of these insti-
tutions, the lesser will be the possi-
bility of ugly reports coming out at
a later stage. I do not wani a mere
post-mortem examination. It gives
satisfaction to no oné. We must be
able to set up a financial machinery,
by which all these tasks can be per-
formed at a very appropriate time.
before the mischief is done. It is not
an easy matter. as similar tasks are
confronting other ~ountries. In the
UK., for instance, they are consi-
dering this matter, snd there too the
Comptroller and Auditor-General
has made some very valuable sugges-
tions. which require t© be examined.

11 AaM.

Similarly, with regurd to accounts
and audit. it is a matter of funda-
mental importance. So, this decision
should be taken by Government and
the necessary changes which have to
be made should be formulated. For
all these reasons. Government can
make out a case—not in the interests
of this gentleman, but in the countrys
interests—that there should be an
extension of service given for .a limit-
ed period. Whether it should be
one vear or two years, it is for the
Finance M nister to decide. It is not
a question of doing this gentleman
any favour. If you feec! that it is not
necessary and that the work which he
18 doing can well be carried on by
onthers. and this gentleman can be
made to retire on the 15th August
1953. then say so.  Say “we do not
want to give him an extension: we
are quite prepared to take it over and
appoint some other individual”.

This is aquite apart from the ge-
neral approach. where I think the
Government has gone wrong. I do
not think that the way in which the
Bill has been drafted will serve the
purpose. Even Mr. More said that if
the Bill provides that in every respect
the Comptroller and Auditor-General
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will be treated as a Judge of the Sup-
reme Court, even he would be prepar-
ed to support it, So, let us separate
the general issue, With regard to this
individpal. if it is considered that in
the interests of the country he should
have an extension—and I feel that
Government can conveniently make
out such a case—then the Bill should
be amended and we should give a
straightforward extension of service
for a limited period. That period may
be whatever the Finance Minister may
consider proper and desirable.

With regard to the pension, natural-
ly if the quantum of pensicn is chang-
ed generally, it should appply to the
present individual also. No one sug-
gests that he should be singled out for
a lower pension. If the general rate
of pension is higher, he should also
get it. The question of pension Is
also important, because after all we do
mot want that these individuals should |
even accept any appointment in any
private irm. In fact, I would have
liked here to see a provision embody-
ing that such officers should not even

accept an appointment in some big
industrial concern after retirement.
That also happens. This s'iould be

done if you want that this officer
should act with complete indepen-
dence.. Independence does no#frelate
only to the Government machinery,
So many other things come out in the
course of audit and accounts examina-
tion which may have a hearing on
some very big industrial concerns.
We do not want that an ofticer occupy-
ing suclkr a responsible position as the
Comptroller and Auditor-General
should even be tempted by an oﬂar‘
from any private firm and he accepts
such an appointment later cn. If you
want to single this officer out and
debar him from accepting any service
at all, then give him a pension which
will be consistent with his dignity and
position and requirements.

Therefore, while giving my general
support to the principles underlying
the Bill, I would like the Government
to reconsider the approach that it has
made. So far as this particular insti-
tution ls concerned, the post of the
Compiroller and Auditor-General is
undoubtedly a most important post in
our national structure, because only if
this gentleman can build up his insti-
tution in a smooth and efficient man-
ner, without any fear or expectation
of favour, will it be possible for Par-
liament and the Legislatures in the
States to exercise thelr inherent right
of supervising and controlling the ex-
penditure in the whole country. Other-
wise, this would not be possible. 1
hope that Government will consider
the suggestions that I have made, if it
is not too late. You can refer the
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matter to a Select Committee, or if
Government ig prepared to reconsider
the matter, it can done by moving
amendments even at this stage.

Shri Damodara Menon (Kozhikode):
I am looking at the provisions of the
Bill from a layman's standpoint. Hon,
Members who spoke before me refer-
red to the constitutional provisions.
There can be no doubt about the pro-
position that the Comptroller and Au-
ditor-General of India occupies a posi-
tion which is supremely important for
the safeguarding of our filnancial in-
terests. You ~Sir, were quite
right in observing that he |is
the ‘watch-dog’ of Parliament.
After all, even though he is exercising
his functions more or less in the man-
ner of a post mortem examination
the control and vigilance which he
exerciges in the examination of the
expenditure of the different Ministries
do occupy a great importance and the
nation’s financial security depends to
a great extent wupon his functions.
Therefore, it is very essential thrat we
make the office of the Comptroller and
Auditor-General of India independent.
He should not be made to depend
upon the favour of the Govern-
ment or of any other authority
for thé continuance of his office or for
his own financial interests. Therefore,
this Bill has not come too late.

‘[PANDIT THAKUR DAS BHARGAYA in the
Chair]

Regarding the term of his office,
there are two ways of looking at it.
We may, as suggested by some Mem-
bers, fix an age-limit as in the case of
Supreme Court Judges; or, in the al-
ternative, we may fix a_definite term
as is contemplated wunder this BilL
We lrave to consider which course
would be more suitable., If we want
to fix an age-limit, there is no reason
why we should not adopt the age-
limit which we have fixed for the Sup-
reme Court Judges. My point is that
I do not see any reason why we should
not adopt in this particular case a
fixed term. In laying down a flxed
term, I find that there are certain ad-

“vantages. Some Members were doubt-

Ing whether such an Important office
which requires a great deal of mental
vigilance can be entrusted ‘o a person
who. in advanced age, may pro-
bably find that his mental powers
are weakéned. In making an appoint-
ment to this office, all these things
will have to be taken into considera-
tion and if, in the opinion of the
Government, a person is found to be
fit, I think it is good that we appoint
him and fix a term of office for him.
Here we have flxed it at six years.
My hon. friend Dr. Mookerjee was of
the opinion that this is too short a
period. I do not think so. Six years
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is normally a good period for a man
to continue in office and function pro-
perly. Therefore, I personally {hink
that it would be better for us to fix
a term for this office and not to have
an age-limit.

It has been suggested here that this
Bill has been brought forward because
Government wanted to favour the
present incumbent. I do not think so.
I think that is not a correct appre-
ciation of the provision of this Bill
The Bill is making a law for all in-
cumbents who may come tosoccupy this
high office in future and I endorse
the views expressed by Dr. Syama
Prasad Mookerjee regarding the pre-
sent incumbent of this office.

It is necessary that whoever occu-
pies this place functions in a way
which is entirely independent of gov-
ernmental control. Otherwise the
financial interests of this country will
not be safe. The officer who was for
the first time appointed to this high
g%st has functioned very well indeed.

erefore. 1 am sorry that inflections
were cast in this House which may
cast a doubt sbout his impartiality or
the governmenial influence which
may have been brought to bear on
him,

When I say this I do not mean that
in itself it is sufficient reason for us
to think of making a special provi-
sion for this officer. It maybe that
the continuance in office of this gentle-
man maybe to the interests of the
country. But there is no special rea-
son for us to doubt that there are no
other officers in this country who may
not come to occupy the same place
and function with equal Iimpartiality
and efficiency. So, let us not make a
plea for the present incumbent, nor
indulge in any kind of criticism of
his activities when we consider this
measure.

Another point I want to bring to the
notice of the House is this. A point
has been made by my hon. f{riend
Shri Vallatharas that some kind of a
qualification maybe fixed in thig very
Bill itself for the Comptroller and
Auditor-General, It would of course
be good for us to fix some kind of
qualification. I do not know in what
precise terms we can fix his qualifica-
tions. because his is a very responsi-
ble post and no person who has not
had intimate contact with govern-
mental administration and also finan-
cial matfers ‘can be put in that post.
In the case of the Judges of the High
Court and the Supreme Court we have
Jaid down that they must be advocates
of some yearg of standiag. It muybe
considered whether we cannot in-
corporate a provision in the Bill that
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a person who comes to be appointed
to this post must have a certain num-
ber of years:.of service in certain De-
partments of the Government of India,
especially connected with the finan-
cial affairs of the Government, so
that he may come to occupy this place
with some kind of previous experi-
ence. Now I leave it to the Finance
Minister to consider this proposition.
I. maybe that in practice. or by con-
vention, only officers who have a long
period of service in the Finance Minis-
try of the Government of India or are
acquainted with audit rules are ap-
pointed, That maybe the conven-
tion. But, is it enough if we rely un
convention, or is it necessairy to make
such a provision in this Bill? This
is a matter which requires considera-
tion. I am of the view that in view
of the fact that we are making a pro-
vision not for the gresent incumbent,
but for all future time, some kind of
a provision is desirable which will

to appoint to this post only persons
who have had some kind of previous
experience in financial wmatters and
who have exercised their official
functions in certain Departments of
the Government of India c¢onnected
with ﬁlancial control. .

I have to make one or two observa-
tions regarding pension. It has been
rightly pointed out that according to
the Constitution this officer cannot
seek office under the ,Covernment
after retirement. Therefore, it is very
necessary that we give him sutficient
pension, 80 that he may retire and
live in comfort. If we do not make
such a provision. there is every rea-
son to fear that he may not exercise
the functions we have entrusted to
him in a proper manner. So, the pen-
sion that we provide for this officer
must be enoufh for im to maintain
himself decently. I also appreciate
the opinion expressed by Dr. Mooker-
Jee that it would be good for us to
provide that this officer after retire-
ment should not take office under any
private establishment. That wculd be
a healthy provision for his functioning
in an independent manner. It is for
the Government to consider whether
such a provision can also be made.
The pension that we are allow-
ing him now is Rs. 1,000 per month.
I want an explanation from the PFi-
nance Minister regardig one particular
point. Suppose an officer is appointed
wi not many years of service.
Suppose he is an accountant who may
not have been in Government for &
long time. If such a person is appoint-
ed as the Comptroller and Auditor-
General of India the pension that he
may get may not be a thousand rupees.
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ir object is that in any case he must
it get more than a thousand rupees.
1at is a wholesome provision. But
ppose a person who has not been in
yvernment service is appointed, be-
use he has special qualifications and
svernment are satisfled that he will
the most suitable pursoa to occupy
at post. What would be the pension
: would be entitled to get under the
ovisions of this Bill? Would it be
fficient for him to maintain himself
cently. That is a matter which re-
lires consideration.

Regarding the amount itself, as I
id. we must see tirat he gets enough
nsion to maintain himself decently
1t in a country like ours it is always
cessary for us to consider what will
- the standard of a person who re-
‘es from Government service and
iat will be the standard of comfort
3 must allow for a high functionary
e the Auditon-General, That is a
itter which forms the subject of ge-
val consideration, not in respect of
particular individual. It would be
‘ong, in my opinion, to legislate in a
atter like ¢his regarding the pay and

nsion of a particular person. If we, "

I do feel, find it necessary that we
ve to reduce the pay scale of officers
d also their pension scales, I think
» may have to legislate on that by a
parate piece of legislation and it
»uld be a wholesome thing. I have
ways held the view that it would be
nolesome to launch on a reduction

salary of the high-paid officers.
hen that comes the salary of the Au-
tor-General also will be correspond-
gly reduced and his pension may
so be subjected to revision. But
itil that time it would be good for
. to maintain the general standard
id give him enough pension to main-
in himself in a manner worthy of the
ice he has been holding.

Shri K. K, Basu (Diamond Har-
wr): Much has been sald on the
nctions and duties of the Auditor-
2neral as provided in the Con-
Itution. In view of thre fact that for
e first time after the enforcement
the Constitution a Bill has been
‘ought concerning one of the most
wportant functionaries provided in
e Constitution, we would naturally
ive expected it to be a comprehen-
ve one, detailing the functions and
t-up of the Auditor-General's orga-
sation, But unfortunately Govern-
ent has chosen to bring forward only
‘minor Bill relating to tenure of ser-
ice and scale of pension. As a re-
1t, I quite agree with Dr, Mooker-
;f ttljat much. confusion has come
ou . :

We know during the last few years
our work, specially under the new
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set-up of things, Government has
gone in for undertakings or has gone
to the aid of private firms, fully owned
or sharing with somebody, or under
the new proposals Government is be-
coming the guarantor of loans that
will be taken by private industria-
lists either from the International
Bank or somewhere else. Under such
circumstances we feel that our ex-
chequer and our national resources
have to be looked after by such per-
sonalities and such organisation which
really guarantee that they are not
frittered away to the detriment of our
national interest. We therefore ex-
pected a comprehensive Bill wherein
all these aspects would have been con-
sidered and thought out.

I would like to discuss the problem
from the general aspect first. Then I
shall go tg the specific proposition be-
fore the House. We have seen from
the last several reports that have been
given by the Auditor-General, on
which our Public Accounts Commit-
tee sat and decided certain points,
that threy have discussed the proposal
that there should be separation of
Accounts and Audit. Dr. Mookerjee
was good enough to point out also
about the need for concurrent audit
in respect of the national undertakings
or big projects on which we are going
forward. I do hope that at least those
organisations which are taking loans
for which our Government becomes a
guarantor will be brought under the
purview of the Auditor-General. We
therefore feel that the functions of the
Auditor-General are heavier and more
complex than what they were before
the Constitution came into being. And
we expected that when the Govern-~
ment has brought forward a Bill they
would have considered and given us
specific suggestions in what way this
organisation and this august office
should be reconditioned-and remodel-
led. But unfortunately that has not
been done in this Bill which we are
discussing today.

We know that the Auditor-General
is appointed under the old rules whiclr
specifically lay down certain condi~
tions, that if they belong to the heaven-
born I.C.S. they must retire after 35
years of service and if they come
from cther services they will have to
retire on the completion of their 55th
year of age apart from the minimum
period of filve years of service. At
this moment when we are trying to
remodel it under the provisions of
our Constitution and when we are
going to have a legislation in regard
to the functions, period of service, etc.
of such an important functionary, we
should have laid down a specific pro-
position about the period of service
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irrespective of the considerations of
the past, that is whether the persons
come from the I.C.S. or any other
service or whether they are taken from
outside—in respect of whichk I think
there may be opportunity and oc-
casion.. Because, as I was saying, in
the functioning of the Government as
commercial undertakings or on pro-
jects or in respect of other industrial
things, there may be necessity for our
having Commercial Auditors attached
to these organisations, designated as
Deputy Auditors-General or whatever
it may be. This will be necessary in
the interests of our nation. The De-
puty Auditor-General or by whatever
name he is called may in due course
become the Auditor-General. After
six or seven years the Deputy may
be elevated to the position of Auditor-
General. And they will not come
under the categories of service-
holders.

In this connection I feel that the
time has come when we should orga-
nise an independent Audit Depart-

ment wherein I do not say that a-

ﬂerson who has just passed a particu-
r test should become a part of the
Audit Department. A person may be-
long to the Administrative Service or
the Finance Service or the Audit Ser-
vice. They may work in certain De-

rtments or as appendages to certain

partments, But they must choose
whether they want to go to the other
administrative department or to the
Audit Department. The Audit De-
partment should be completely inde-
pendent. Just as in the case of the
I1.C.S. men in the olden days tlrey had
to choose whether they wanted to go
to the judiciary or the administrative
departments, the whole Audit Depart-
ment must function as an indepen-
dent unit having nothing to do with
the executive. I heard Dr. Mookerjee
gaying that the present incumbent
was the Secretary of the Finance De-
partment. He may be a competent
officer. From the reports we have
seen from the papers there is nothing
against him. ut “when the incum-
bent is chosen from a particular ad-
ministrative unit, whether it is the
Secretary of the Finance Department
or some other, there {s a likelihood
that in the selection of the candidate,
when the President is advised by the
Ministry, the person may be g favour-
ite of the Ministry concerned. I do
not know how he will shape when he
Boes to the particular post. The set-
up should therefore be immediately
reorganised wherein there should be a
completely independent Audit Depart-
ment under the Auditor-General or, if
the work increases, there may be one
or two Deputies, or whatever they
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may be called. And. when the new
Auditor-General or the Deputy is ap-
pointed by the President, just as In
the case of the judiciary and the sup-
reme Court, on the advice of the re-
tiring Auditor-General the new man
‘may be appointed, These things

- should have been taken into conside-

ration and a compreéhensive Bill
should have been brought forward be-
fore this House to define the functions
and duties of the Auditor-General and
all the concomitants of it.

There is one point which I would
like to discuss, namely about pay and
pension and period of service. I do
not know whether six years is enough
or whether it should be raised to a
particular age limit. I think we must
agree to a particular period upto
which the Auditor-General must work
and then retire. And his pension
should be restricted to the particular
period, whatever it may be.

I fully agree with Dr. Mookerjee
that the Auditor-General should be de-
barred from re-employmeqt after his
retirement not only in "government
service but also in private employ-
ment. We have seen in the case of
High Court Judges, under the Consti-
tution they are debarred from prac-
tising after their retirement. But
unfortunately, when they are appointed
on temporary assignments as in
Labour Tribunals or Conciliation
Boards, however independent -they
have been as Judges, people have a
feeling that they have changed their
mind. After all they are human
beings, I do not say that all the
Judges after retirement are not in-
dependent. But we must also see
what the feeling of the people is about
threse important functionaries and the
pillars of our Constitution. I feel
that a provision should be made that
after his retirement the Auditor-Ge-
neral should not be employed even in
private firms. When he is appointed
and when he takes his office this con-
dition should be laid down. For that
purpose if you feel that six years is
too small a period, make it seven
Yyears or the age of sixty as my friend
suggested. I feel that these aspects
should have been gone into and the
Government should have come forward
with a comprehensive legislation about
these functions.

_Then I come to the particular pro-
vision in relation to the present incum-
bent. So far as we know from the
reports of the Public Accounts Com-
mittee regarding the Tunctioning and
working of the Auditor-General, we
do not have much to say agalnst him. .
As a matter of fact we feel that
through his work or through the work
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of his Department many scandals have
come ouf. Many reports have come
against the Government, about the
manner in which public funds have
been spent or wasted whether in
India or in England or other outside
countries. As a result we have come
to know of many things and the Public
Accounts Committee has sat in judg-
ment over these things and made re-
commendations. Therefore, we feel
that because of these conditions, Gov-
ernment is trying to push forward this
froposal for the extension of service.
should not be misunderstood when
I say that people may have a feeling
thrat because this Audlitor-General is a
strong man, at the fag end of his
service, they are bringing forward a
legislation for his extension to influ-
ence him. Under the Constitution,
the High Court Judges are not allow-
ed an extension. Under the old™ Act
they could be. They should not be
amenable to executive wishes.

In this connection I also want to
refer to the recommendations of the
Auditor-General regarding submis-
sion of accounts, He says:

“I hope to be able to provide a
considerable part of_the Accounts
organisation required by the
Union and State Governments
from my present organisa-
tion retaining for myself a com-
paratively small portion for pur-
poses of audit functions. This
will result in some additional
cost, but the resulting improve-
ment in financial and qudit con- _
trol will more than compensate
for the extra cost.”

What has been done to his sugges-
tion? Government is not acting on it
as yet, If the Government {feel that
the service of this officer is indispensa-
ble in the interests of the nation, they
can call all the parties together, sit
round and discuss. Of course, I do
not know* whether there is no chance
of finding a better substitute for him.
We can sit down and discuss dispas-
sionately without involving any per-
sonality., As it is we have a feeling
that this Bill is being brought up be-
cause of the strong attitude taken by
the Auditor-General. Therefore, I re-
quest Government even at this stage
to withdraw this Bill and bring for-
ward a comprehensive legislation in
the next session. In the meanwhile we
can find out the attitude of the pre-
sent incumbent, If we are satisfled
that his extension is in the interests
of the nation, then, bearing in minds
our commitments to national under-
takings because our country has to go
forward, the services of the present
incumbent can be extended as a spe-
cial case.
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I request the 4Government to consi-
der one more point before I conclude.
In this new amendment tabled by
the Finance Minister about pension
he wants to differentiate the two ser-
vices, the Indian Civil Service persons
should have a different grade...

SBhri T. T. Frhhnmolnrlz We
will have it #8 event. An offices
of the Indian ril Service gets £1000.
You cannot reduce his pension by
£100 because he becomes the Auditor-
General.

Shri K. K. Basu®’ We should
not make a distinction. If the Audi-
tor-General works for six years or
seven years, whatever it may be. he
should be given a specific pension,
Rs, 1500 or whatever it may be, ir-
respective of his service, whether he
comeg from the I.C.S. or the Indian
Audit Service or whether he is taken
as a private individual. There will
be occasions when we will have to as-
sociate tlre commercial auditors if we
want to check the expenditure of all
big projects. This distinction bet-
ween the heaven-born service and
other services should not be there.
Under the Con#itution they have
been given some guarantee. It should
not be there. I again appeal to the
Government that they should with-
draw this Bill and bring {forward a
comprehensive legislation in the next
sesslon, As Dr. Mookerjee said. if all
of us find that the services of the
present incumbent are indispensable
in the interests of the nation., certain-
ly we will agree to it.

Shri Raghavachari (Penukonda):
My observations regarding this Bill
will be that the Bill as it is brought
forward is not self-contained nor is it
complete or comprehensive. In fact,
the Constitution requires that when a
Bill is introduced, the salary and
other conditions of service of the
Comptroller and Auditor-General shall
be such as may be prescribed and all
that. Second Schedule is only a pro-
vision made for the interim period,
that is till legislation is considered
by this Parllament and passed. There-
fore. when a Bill is brought forward,
we do not find all the necessary things
thrat must have been provided for so
that it might be self-contained and
comprehensive. No doubt there Is
one condition in the Constitution
namely that once a person is appoint-
ed to this office, during his term of
office, nothing will be done that will
affect him prejudicially as regards his
pay, his conditions of service, age of
retirement and other things. Thege-
fore, it would not be a satisfactory
wav of dealing with the matter if we
go on placing statutes on the statute
book of the country and then not pro-
vide for all these things completely,
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Well, the requirements or the provi-
slons that should be made in the Act
must relate, first and foremost, to the
qualifications of the incumbent, 1
have read the Constitution and I find

there is nowhere any requirement
laid down as to the lification re-
quired to be posse person

who can be appointeg -, to this post.
The Constitution simply provides for
a person to be appointed by the Pre-
sident and there is no prohibition
against the Pggsident appointing any-
body he pleases. Then the question
would be whether we could provide
qualifications for that incumbent in
this Bill. I have given séme thought
to it and 1 find that in the words
“conditions of service” included or
mentioned in clause (3) of article 148,
the “conditions of service” might
well provide for the qualifications of
the incumbent also. Therefore, it is
not a matter where we are infringing
upon the powers of the President. The
qualificationg will have to be provided.
In a permanent statute like this. It is
essential that we do provide for the
required qunliﬁcations.also.

The next question would be as re-
gards salary. As I already pointed
out, it is not necessary to leave the
salary to be the same as is mentioned
in the Second Schedule. In fact,
threre has been go much agitation in
the country. The service conditions
of the new young men that are re-
cruited to the services are different
and they are on scales of pay not in
conformity with the old and existing.
Therefore, it is essential that Parlia-
ment should take into consideration
all the special circumstances of this
high office. They may provide for
something much more than what a
young man recruited to thre new ser-
vices can hope to get in the ordinary
course, Therefore, it is essential
that the salary should also be provid-
ed here in the Bill itself rather than
allow it to continue as before. The
reason why I say is this. The mo-
ment a man is appointed, during his
term of office nothing can be done
and therefore you have to allow
things for quite a long time as they
are. When there is an opportunity
and another incumbent is not . likely
to come in, why do you permit the
Schredule to continue and then ap-
point another person and then wait
for six years or even more than six
years according to the age when he
should retire? You are powerless.
Therefore, it is essential that salary

shﬁuld also be provided in the Bill it-
self.

Shri Biswas: It is

provided {for.
See the last clause.
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Shri Raghavachari: You say, “as in
the Second Schedule” That ought
not to be left thrat way. Once you
appoint another person, it is not open
to Parliament to consider all the as-
pects of the case and fix something
deflnite even now. Do not simply al-
low it to continue. If another ap-
pointment is made, then, Parliament
is powerless to interfere for quite a
long time.

Shri T. T. Krishnamachari: You
can always vary it to his advantage.

Shri Raghavachari: Certainly; but
not to his disadvantage, You restrict
your own pOWers.

Before I go to the age of retire-
ment, I would like to refer to the pro-
vision in the Bill as regards pension.
Clause 3 only provides for pemsion in
terms of public servants. It it is
some person other than a public ser-
vant, threre is absolutely no provision
as regards pension payable to him.

Shri Biswas: Schedule
ply.

Shri Raghavachari: He would get,
in those circumstances, for every year
of service, Rs. 50 a month. It would
be absurd; if a man outside the ordi-
nary services ig appointed, he will be

id a grand sum of Rs. 300 a month
or four or six years. I think that is
a thing which cannot even be con-
templated. Therefore, the provisions
as they are in clause 3 are not com-
plete. If another person should be
appointed, we think it is most unfair.

II will ap-

As regards age-limit, we have not
provided anything in this Bill. You
have simply taken it that the condi-
tions of service no doubt lay down
the age of retirement and yYou have
adopted it. Therefore, the Bill is not
complete. You have restricted the
choice of the incumbent to persons in
service, who are bound by certain
terms of retirement age limit, etc
But, the Bill, if it should b@ compre-
hensive, should also provide for the
retirement age and other details ond
it should not be allowed to be incom-
plete ag I just referred to.

You have only fixed thre minimum
number of years of service, as pointed
out by my hon. friend already. There
i3 some difficulty even in the working
of this if you should choose somebody
who is not likely to attain the retir-
ing age after six years from the date
of appointment. If he is a younger
person. Therefore, also. there is need
for providing a particular age-limit
and we should not leave it simply
saying a particular number of years.

The next point in connection with
this Bill is this. We should not feel
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satisfled to provide for the immediate years in respect of the Comptrol-
but temporary arrangement with the ler and Auditor-General holding
present incumbent, but we should office immediately before the
pass a law, as is required by the Con- commencement of this Act shall
stitution for a long time to come and be computed from the 15th day
't?t mzit; it tl::ecessat:g for Palgilamené of August, 1948”.

consider these ings again an - :
again. Therefore, my submission is ® & qar @ fir 3= #Y wafq &

that the Bill as now brought forward cww @ Y 8, e aww v H

is incomplete, is not comprehensive,

is not self-contained, does not really T I
make provision for 511 circumstances U I I W fis W ¥ Eﬁ

contemplated by the Constitution, wafg Wi

takes g)r granted that it will be a - wt T ﬁ‘iﬁiiamw

public gervant gt thﬁl hl;i.ghe;}: level oé! fodgs & a9 &Y A9 & aTT AT N
Yy an age who w e clrosen, an

?l:atlﬁweﬂy ea ge?lf!retirement is not W & 8Y § wrt qdHe

specifically prov or. T 7 e ST & BT
In the Statement of Objects and S T ¥ i %

Reasons, it is stated that the desire v fasas w1 D% Y Ay faarg qgr <

is to bring it in conformity with the - .

other special services with regard to gvT, | Iq¥ 7 T@' HATAT ATEAT 114

age of retirement. Surely, for this : R

{;urpose:,d it Ish%xldnl?ﬁ ﬁmﬁ conveniegt TF TE FET ATEAT § fr 3T Ao Aw

o provide in the Bill itself as regards .

age-limit of other incumbents; if ne- 7 wafgwre 3w & fger o wremgy W@ av

cessary for the presené incumbent an W @, a.a. W T Far TAT TE AT

exce?tion may be made or a special

provision may be made. Without this T 3 f Tz l{‘#ﬁ sdq B g sy

aspect being considered, the Bill as
now brought forward would only FEYfmrar e R @

serve the immediate purpose, and not

provide for some long time to come, fagas o< g} g & frare wT

after careful consideration.

Shri C. D, Deshmukhrose— STEen § | ATt dfawm o @
Mr. Chairman: This Bi}l has been Quu'*mﬁqﬁ&amﬁzﬁt{w

under consideration for a long time.
Yet I find some hon, Members are de- agE "< fag *Wﬁﬁﬂﬁlﬂ

sirous of speaking.

Shri C. D. Deshmukh: No one now. Wfﬁ.mwmm

‘Mr. Chairman: I saw 'Mr._ Sinhasan LY WTE, G 1843 B WUX ST W
Singh was standing. If he ig de- .
siﬁ:usmhe may ﬂslpefh gut.di[ thill'nk. far s, s aEy gz AT ]
a T m, we w close e sScussion
so far a(si‘ the consideration motion is HTIT 30 I ¢ fagy § gy <& E
concerne ﬂawawﬁi wqﬁw

oft fegrem fey (faer Mreerge—

frd 5 grEaT § fore & wee famr §
ﬂ'ﬁﬁw) & T FTH A W “H,Eto such rights in Eespet:t of
¢ gfeewior ¥ agw R # 7w fajaw leave of absence and pension as
are provided for under clause (3)
TR OF FAR gfeewior ¥ wrod a9 §9 of article 148 in resgect of “}5
. ~ omptroller an uditor-Gener
WA e e wgET g 1 xw el of Intd;iahnﬁd pﬂ: enutl.-ﬁj ttlf conti-
T 9T ST & nue old office unt e expi-
TN el El‘ | ¥ ng 'mtil:)tc:1 of l:!is tet;;m of af}’lce as dimli;
T mm ¥ izt mined unde e provisions whic
fo bl w i were applic;.ble to him immediate-
st (frarr sgroarqdes) sy ly before such commencement”,
A AT AT IAR A F ARA | W Fifeges & W R &

HIYIT TG C°F HIFeST AT Ay qG I ¥ AR & ey F N Fraw
wafy At aga & fad oo & @ THTCHT AT @ afY A% FEEY | AT @A,
ar yrfagT AT WX I8 & WET FATA Ag AN A

“Provided that for the purposes ¥
of this section, the term of six LALILLAL Al | o frdrs ¥
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[t Fagra feg ]
of@ 37 %Y ¢F a1 *7 wafy W agri
FTE ) Wt EATR o TTAT WK
wdl 7 %gr fr v 3w & fgo & 78

srafy agrT o Y a agre ST, WK -

femaai A ow 1 F fed)
A d sgrfr o I mdde &
fawrs o o% N Fg femr , M
feqt T T F D F TR ITEH
W9 957 § feoqofit sra &R & fag 9w
* FHAT & €7 § q¢ TF A9 F7 vAfy-
SRR GGTEE H T LA gfee-
sy gawg ) A agEgrfe
T A ¥ TAAAE I A 39 7 {AA-
TAFEITHAE 1 IR AN T
ot Tt WY wrfaat qart § ag oF
o &t 1fg 5§ F AW Ewy )
s dafrerm g fFag e @
T FATAT Y, XF $T qTH T FT A7 A7
kA A FET=fgd 1 oo
% Yeran g fr gk agt afew wY o
FERMAAIA G L WO AN
feraaie &Y oo LY § 99 B a7 wT
y& af & €Y guf et ot | Sawg
wY ara § fr e @ IU ot ol
®Y T@ T IA B ALY GGTAT W LY w7
LY I T QT HTOH THET | WIS AT
T AHT et g€ & Wik o oY firsly
TR Y qEeE e fawar § A o fam
o< fawar § fr wo oo 2w § wrafa)
N wat | wfed g faw s
qeaT § e gwat #F wafy agrd s ar
¥ w1 frgwam fear ama ar a@
it §g F97 gUT H 7 TR ¥ W
ficar a1 fr g€ ¢ & fead ooiw
feaeeemra fird 3 &Y sramifies wwr <t
& af@ {c wTd, (€W & I waATw
e fe QAU & a7 a%F 3o TE W
FRFdwufgr v g wy
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7, 1eYR ¥ 1T firad gU &9 w1 @
qa &Y, dfew g7 g fwat gl g ¢
W (¥s ¥ AR A AT H = Tk

PR F iy fc Y g gt d ) &

% q¥ oo Y fagaa gu o & 223
¥ frermT gy 9, & e 3o & femt gy
9| WY THW §E & 5 we e
2835 ® femx gwr ww fs sw AT IW
fo T4 #Y Prft oix 7y | e¥s §
vy a¥ o waear ¥ find frger ) &Y
39 *7 ufefagdr * w@r grea e
VTS T % OF FETH AT gur ¢
e Trefefaeit s gk 4 | F wETE
i ¥ &7 & F17 g Wt § f sl Y
v faer @ & ) o frdft WY
oxeder fawrar & aY o wrdY IwiEarT
IR TTRIA ATATATATR | TTREY
& aney qaT sACfHAC #1 0F A
WTOr YT &1 Yo ST A wgr g v

Promotion is the only consideration
to keep an officer efficient and honest.

o AT . auERl st Iwf
N AT OF @ FIO g
t feft wrax ®r ofefgoe W
farr @A w71 dfwA s SRy
FTRT /T 17 1 A A fF gw U
# aorr @t il T s oW fwar
AT | F ArAAT AT AEY, ¥ gw wnfe-
T AT & 9% & fog Ay wray I=R-
X N IT & AT F wraw auwd ey
fFdammauaget | 3 fFram
W fam #1 &7 & I F wHC T
weg T a1 g 6 ag g W
faet 1 37 & AY A wrefaa) «r
FETT TIT ZRIT Wi AT ST &
femTadH & 37 & awsr # Ay
€ | Y forga &Y wrafaa) & wegaw or

JaAr N gz aF gagfefagen &3y s
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# & wadive ww gfear ¥ g feam an
O W T T M oE WA E
s wrafaai ! qrede e, ar
Rw< wrefagl w1 wafswre agrar @ |
W ¥ GEEET A1 Jos wrEHY X ¥
FIT WY I & AT A7 HegaT 147 g
wifE 37 F1 qower 78 fadr ) @l
g ¥ o A & wrEfAgl W o
frorefy &Y 37 #r g 9 e= I
wrefag} ® Wi e wmar, ag wdlt
T fra 03, ag M o¥ g & o« fa
AT T A &Y T haAT g6 ¢ |
AvAm st fe@ &1 smawsar &
A QT FAT I¥AT § | wiEwax
st aFd Ffsrm gk g1 9@
N e EAFA H @@ 1 whea
¥ waAdE § ardar < wwea § e
WWEIH gy | AW
B9 Y wrafaa) f e § W) 0=y
st 7 e & et g wefwal
%Y srafe agr ot a7 I ) T
€ gg wa qn T ! WY ag & Frormme
frfeae #gr oraT a1 39 ¥ W g
MR wrfeT w1 oF W W it
W FETER | w4 qF W wAfagi 6
aomm A @R 1 gH AT w1 Y %
w7 FT wigE | e gu wrefay

 geTg W sTangwar § @ gt W

TTATAT AT gOT & | QAT w7
I QAT AT & | WIS I &
fod aoifa A s wr adi & g
VT F TG AT JaF L TFXE | WY
q gré #1¢ & oo #1 gRww faar W}
Awd oft & 1 it g
gt #1¢ & 7 o freracgr T wY
feeet & frqer sx fagrmar 1 & @
T &Y § i ag il Mg & €, e
T FT H% | wrew g g fFowmw
faeft wawrw s wrdy w fgw w1
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wq fiF 39 ¥ 9g 9T AW AT wTH
T AEAT AT F Fw@ATE fw Ay
froeargreime wehifad & 1 i madt-
¥z foar qua wrefaal & s A
T &Y, afew 7w fod e ot frelt
Tt ¥ femciee ¥ whtg ot oy
WTET THE BT & fR 9@ ®Y gerar A
SrTaT W ag fawifed s fear &
feagurt ft o | agwg e
Tt qeT St § g A A
W afY faear @ e ¥ ufefoosd
¥ FTaw oA & ford 3w Y o AT
§ Tgaw g ol (T v & fd
wiferer o § o A F wede S
) ¥ @ gfewm ¥ w faw oW
AT TG AT | g g A A
WET g o qElr arw ff | g
¥o T ¥ faer w1 @mrr < &
9 farst & qre &Y o7R & A awy w7 fw
W™ i w W fe ferde
I g AT ot & 1 Aorare) WY
T 9T T TaY Wi quat 1 A
[ o g1 AR A R g
T Wi dar @ Y Wifery w5

"TY AR ¥ femtire qnr gy
a1 w2, ¥few wie 7% aaw fe 3w #r
WTa% stareqT wT § | FAICT ¥ feww
oT g}, AT WIEHY So AT LY AF A
T T ATAL AT T ZITT 9947 7T
AT @1 IW A §w yEfa@n o
gt mE & Wi aTerT F 7w Ig WY §ErC
¥ femad= ¥ gaear &1 w9 femz
1 & AT T FAT §IF #Y I FL AT
TR AT A AT Y ¢ 1 W
®ed & fagre & 7w g wd A
¥ F A T R E wL AT A N w -
#t faeg § e o wias a1 ) fret 1Y
urq & a1g ag fedy o faarc & @1 0
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[ =i fagrem fag |

U & §7 92 arg Traam Ifwa 48 §
i 78 dar frdt w=r w7 92 Wi}
s wog wra & g < favam o g
2 T gfewmoi ¥ A sy g s
afz g fadaw fedt gaisw & 79
& WA WTAT AT @ SqTET EATe
arx @ | fow e F ag fadaw
IW qTE N O gA 7 faduw w@ AT A
a4 ¥ | wifE s kg I A
g ¥ O¥ 97 § AY fr Tgafa &, madx
g, ¥ ¥ fafaeedt &, Tout & fafreed
g, 9oy & wwy, fedt wfiwy, o
-qfee & Jwot, oim #1E & o §,
gk W & oror €, wnfeeT I &, 9
Hfm N fodoraR ot | @Ky
- fadas o wr g | fafaeed
- qTR FT W, grirarde & awad $1 e
T ¥, WX AT Tg WITEET I &7
qra FTW@E | drA AT W] ATET
G A 99§ 0F O | 19 g ay
EF FqTET ATF FT AT Frerar WK v
T "q9d farae sefadde onf § @
FHY | ¥ ¥ qEw o |y o T
o ot g faa wrar AV SO A fedr A
fodt ®9 9 @< F ag A a7 gwr FA
) wTR & fad aga &7 war &)
A Ay A gfenmg frgmneddy
AR FT A FTFAE |

wift 7 7 w7 & gfer & qyr fr
AT =Afa wfaes & s sy sf
a7 St A fareraa Y § v <fqr w3
) o foi ¢ fr Qefafrdes & oot
# qfcad fargr 99, 39 & FIC MEdAE
AgrarPE FEAE AL N F]
Zar fr forra 17 5388, fFo e
@& W few & af@ s | |/f
wira § 2@y ez & fafreearh

-
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dfeq oft, gart wrAdE e (amew
SR ART AT § | Fag FAE F oft
a1 off faeraa 7@ € i madide g9
FT TG 1 T el ¥ oy ofdfefy
qar Y € ¢ fF gl v F A WA
e sl R ewE
fF amgR wrFe gw A e wY Pefeay
7 X fir ag 7 g wfed av ag 7
wfed | et afcfenfa F s afy v
t A W gfewmy w faigw
FT AT TG FT TFAT | 7 7 T
Fgar fe mifee e A R A
fear s, ¥few A v agm §
R AT ¥ W frdY wowa &7 fem-
7T T T |7 TIT E AV IH FY R
i eararfgm | A T fgw qRdTe
WA Jwrwfmwmidfs
AYSTaTA] ®T ATAT ATT WX 9 F) o
§1aT 917 aifE Jw T M 9 &7
T qT AETAT FY FFT W W FY AEY
NFT TP ARG ?

Shri C. D; Deshmukh: Only about
eight speakers have spoken on this
Bill, and yet they form into three
categories. The first is the category
of those who take quixotic views
about the levels of salaries and pen-
glong in this country. The other cate-
gory consists of a single speaker, the
hon, Member opposite, whose speech
reflects the quality of his ultra-sus-
picious and somewhat unfair mind, and
the third category consists of con-
structive speakers who are worried by
various aspects of the Bill, although

I gather that they are generally in
favour of it.

I shall deal with the first category
at the outset, because it is easiest to
deal witlr them, I consider that they
are most unrealistic in their attitude.

One of them, Shri Sodhia sald that

he would not even touch this Bill with
a pair of tongs, and yet as far as I
could make out, e went at the Bill
hammer and tongs. His point seemed
to be that there is no connection bet-
ween a level of pension and the keep-
i up of the dignity of his erstwhile
ofice by a retired dignitary. He
seemed also to abhor all guarantees.
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Now. in this world it is not possible
to go very far ahead either internally
or internationally, if one adopts that
attitude of giving guarantees, very
solemn guarantees, and then goes on
to say that all guarantees are abhor-
rent to us. And that is why I re-
gard this attitude as unrealistic and
qQuixotic. :

The hon. Member who spoke last
began well by referring to public in-
terest, but then went on to say that
-no extension should be given because
it holds up the promotion of a great
many aspirants to promotion. I think
he will agree on reflection that this is
a matter which has to be considered
on the merits.

The Indian Audit and Accounts De-
artment, for instance, happeng to
for reasons which I shall have to
elaborate later on—a department
where a very large number of exten-
sions—not only the present extension
to the Comptroller and Auditor-Ge-
neral, but other extensions also—have
had to be given, because—again that
is a matter which I hope to prove—of
the unexpected onset of responsible
duties on that Department, and there-
fore it is not good merely laying
down a general principle and then
opposing very carefully thought-out
recommendationg on that score,

Next I come to the speech of Mr.
More. It was a long time before he
came to the point after numerous
quotations. I gathered him to say
that in so far as-this Bill purports
to apply to the extension of the term
of office of the present Comptroller
and Auditor~General, apart from the
merits of the case, it is unconstitu-
tional. He read out the terms of ar-
ticle 377, and I think in the course
of his speech, an hon. Member on this
side pointed out to him that that ar-
ticle was intended to Be merely pro-
tective, and all that the article said
was ‘shall be entitled to'. I cannot
see how Parliament which is autho-
rised under 148 (3) to make laws in
regard to the salary and conditions of
service can be prevented from laying
down a term longer than that which
can be inferred from the application
of article 377. Those words of the
phrase ‘shall be entitled to' occur both
in regard to the term of office and in

regard to the salary and allowances-

of the Comptroller and Auditor-Ge-
neral.
12 NooN L)

Then there was a point made by
him that the extension given to the
present Comptroller and Auditor-Ge-
nera)] at the time he was appointed as
such, was given for the specific pur-
pose of enabling Government to make
that appointment. That is not so.
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There was no bar, and there is no bar
today to thre appointment even of a
retired officer. Since there was only
a short interval of three months bet-
ween the date of his normal retire-
ment, and the implementation of the
decision to appoint him Comptroller
and Auditor-General, it was thought
most convenient—it was purely from
the point of view of administrative
convenience—to continue him as Sec-:
retary, and then to appoint him as
Comptroller and Auditor-General. It
would lrave been open to Government
to have {followed the alternative
course of appointing him after retire-
ment, the regmlt of which_  probably
would have n that he would have
got his pemsion, and in addition the
pay to which he is entitled under the
Constitution.

Shri B. 8. More: Not the whole of
the pay.

Shri C. D, Deshmukh: Yes, the
whole of his pension plus the pay to
which he is entitled under the Consti-
tution, because we have ng authority
to make any reduction in the pay to
which he was entitled, nor were we
authorised to withdraw his pension.
That being the case, I think the hon.
Member perhaps will agree that he
misread the intentions of the Govern-
ment then, when they made the ap-
pointment of the present Comptroller
and Auditor-General.

Next I shall deal with the question
of why a more comprehensive Bill has
not been brought forward at this
stage. A more comprehensive Bill
could have been in terms of both con-
ditions of service, and dutles and
powers of Auditor-General, and I think
that that is a point which we must
fix clearly in our minds. I can under-
stand hon. Members feeling some
sense or dissatisfaction that it has
not been possible for Government to
bring forward a comprehensive Bill.
But I do not think that that argument
would justify the rejection of the pre-
sent BIill. if it could be shown that
the formulation of a comprehensive
Bill requires further review, further
consideration and so on.

Reference was made by Shri Basu
to the establishment of many Govern-
ment concerns. and also by, I think,
Dr. Mookerjee. Now these are all
new enterprises. and we have not yet
been able to sort out our ideas as to
what exactly is wanted in that re-
gard or in regard to concurrent audit
and so on. Those are points whirch
still have to be considered. It* may
be that we wish to arm the Auditor-
General also with certain further
powers, in regard to surcharge on
officers who have overdrawn. Now,
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shose are matters which require very
careful consideration, and my point
iz that they do not fall under article
148 (3), but under article 149. There-
fore if the argument is that, We shall
not support a Bill under 148 (3), be-
cause you have not brought forward a
Bill under article 149', then I think it
would amount to going too far, al-
though as I said, there is room for
difference of opinion as to whether it
might have been desirable for Govern-
ment to have attempted to bring the
two Bills together. But here 1 sug-
gest that we are dealing with a Bill
purporting to carry out the provisions
of article 148 (3) only, and therefore
it is necessary to find out what exact-
ly the conditions of gervice mean.

Shri 8. 8. More: Under clause (3)
of article 148, and mnot necessarily
under article 149.

Shri C. D. Deshmukh: The hon.
Member has repeated precisely what
1 said. He has followed my point
very well that we are not attempting
to bring forward a Bill under article
149, that we are bringing for-
ward a Bill under article 148 (3), and
for the purpose of interpreting that
article we must find what exactly con-
ditions of service mean. Now condi-
tions—that is my main point—mean
duties and powers, because if you
make a reference to the revious
terms and conditions under the Gov-
ernment of India Audit and_ Accounts
Order. 1938, to which Ireterence is
made in the second section, or even
to the Second Schedule itself, you
would find—this is ‘Orders under the
Government of India Act 1935, page
274—that under the second section
‘Auditor-General of India’. we have
(1) the conditions of service of the
Auditor-General, and (2) duties and
powers of the Auditor-General. Now,
if you analyse the conditions of service
categoricall;” as they come under clause
1, you will tind that they deal with
salary, secondly, certain prohibitions
in regard to the acceptance of any em-
ployment. thirdly, vacation of office.
that is tenure. and fourthly, leave,
and then again, pension, and finally,
travelling allowance. Then there is
the general protective clause which
says that he shall not get less favoura-
ble conditions. Now, some of these
are repeated in the article itself. and
what we have left out here in terms
is leave and travelling allowance.
Now. 1 say that we have no reason to
feel dissé{isﬁed with the conditions
of leave and travelling allowance.
The matter has not come up. There-
fore. what are you Jeft with? You are
left with only salary and pension.

Now, hon. Memberg might ask: why
then bring this forward today? Now
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that involves fi® question of whether
in the public interest it is necessary
after having defined the salary and
pension, that these terms be made ap-
plicable to the present Comptroller
and Auditor-General. Therefore,
there is a kind of vital connection bet-
ween the two, and that is my only
ween the two, and that i my only
which appears to some hon. Members-
to be in a truncated form. And I
would submit that suspiclous hon.
Members have read too much into the
Bill, although, as I sald, there is a
vital connection between the twor
matters. I,cannot say that we had
not in mind the question of the appli-
cation of these new conditions of
service to the present Comptroller
and Auditor-General.

I might mention here, incidentally,.
that to my knowledge this is the only
occasion on which this office has been
lreld by a person who did not belong
to the Indian Civil Service or to the
civil service in UK. and therefore.
the question of pension has become a.
very essential issue, that is to say, it
was an issue which we could not, in
fairness to the Comptroller and Au-
ditor-General, ignore, All previous
incumbents of the office were, by
virtue of the - conditions of their
parent service, entitled to a higher
pension, even higher than the general
pension of 12,000 whick we have pro-
vided in this Bill. That is as regards
the comprehensive Bill.

Then there is the question of auali-
fications. Now, this matter was agi-
tated at the time that the Constitu-
tion was made. I think it was..... :

Shri T. T. Erishnamacharl: Prof
Shah,

Shri C. D. Deshmukh: There was
an amendment.by Prof, Shah whick
represented the only attempt to draw
and lay down some kind of qualifica-
tions. I think it was his intention to
suggest that the Auditor-General
should be appointed from among per-
sons qualified as Registered Accoun-
tants or holding any other equivalent
qualifications recognised as such and
80 on. There was not a very long
discussion on that particular amend-
ment and a short speech by Shri T. T.
Krishnamachari disposed of that
amendment and the House came to
the conclusion that it was not practi-
cable to lay down qualifications. And
that is what is reflected in the Con-
stitution today where there is com-
plete discretion to the President lo
appoint the Comptroller and Auditor-
General, although I am free to con-
fess here that so far as advice to the
President is concerned, we still think
that it should be some “person who

-
.

—
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has had administrative experience.
Therefore, all the hypothetical cases
which hon. Members put forward—
someone from outside or even within
the sphere of the service, someone
'with two years and someone who has
six years of service etc.—need not
stop us at this moment, Thre
plain _intentlon_ is that the Au-
ditor-General will be chosen from
among people who have the
kind of administrative experience
‘which is needed as a background for
the correct discharge of the duties of
.this high office. And it is very un-
likely that we shall go outside the
-administrative sphere for making our
choice, much less to the very -lowest
levels of the administrative sphere in
order to select a person with two years
or even six years of service. There
fore, the question, incidentally, of
‘how this present pension clause will
apply to someone with six years of
service will not arise and if we db,
come across that difficulty at any
duture time. well, then we shall have
to think again.

Now, in this connection in regard to
the qualifications for the appoint-
ment, I would like with your permis-
sion, to read out something which is
«contained in The Control of Public
<exrpenditure—Financial Committees of
the House of Common by Basil Chubb.
“This is an authoritative book on the
subject. It 8ays:

“The position of the Auditor-
General is unigque in many res-
pects. Although he is a civil
servant by training and though
he works with the Civil Service
and his subordinates are civil
servants, yet he is not one of
them. His constitutional status
and duties Isolate him"—it is
‘the Constitution which isolates
him—*"and he is, in the words of
Sir Frank Tribe himself, ‘very
‘'much a lone wolf’, Unllke any
eivil servant, he has no chief.
‘He has statutory duties and large
udiscretionary powers, and, though
it is his job to aid the House,
the responsibility for his actions
is his alone. The annual reports
he writes are his personal com-
‘ments, apart from a few matters
tmr_tv's;hich he is directed to re-
port.

Again, althougl he conducts the
audit of the public accounts and
heads g staff of auditors, he
need not himself be a trained au-
ditor. In practice, he ig by pro-
fession-an administrative civil ser-
vant. His position is thus some-
what analogous to that of the
amateur head of a department of
professionals. which is a feature of
British administration. Yet. he

e
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is not entirely amateur. for he
brings to this post the training
and knowledge of a senior civil
servant and the views of the de-
partments, and as an officer of
the House. he also regards it as
his duty to watch the trends of
parliamentary opinion".

I submit that if we continue to
make our choice from the field which
has been indicated here. we have
every chance of getting a Combtrol-
ler and Auditor-General who would
do credit to that particular job.

There was the question—a small
auestion—of the name of the office.
One hon Member—I think it was
Shri Vallatharas—thought that be-
cause he was now called—as far atI
could follow his argument—Comptrol-
ler and Auditor-General. therefore,
you must start the period of office
from the time he becomes Comptroller,
that is to say. he turned from Audi-
tor-General into Combptroller and Au-
ditor-General. Now, 1 think, con-
stitutionally, that position is not sus-
tainable. Actually, I hrave referred to
the Constituent  Assembly debates
and I find that, again, Shri T. T.
Krishnamachari made a reference to
this matter. I think it was as a re-
sult of his amendment that ‘Comp-
tro}‘ler‘ was added.. Thig is what he
said:

“It is quite possible that we
might empower Parliament to en-
large the scope of the work of
the Auditor-General If it was
thought fit that the nomenclature
of the Auditor-General should be
such as to cover 4ll duties that
devolve on him by virtue of the
powers conferred on him by the
Draft Constitution”.

I think, therefore, it was as a measure
of caution that the label was changed
from Auditor-General to Comptroller
and Auditor-General. As a matter
of fact, since we have not had any
legislation on duties and powers, we
have not enlarged the powers so as
to make that first part of the title,
namely, Comptroller, fit in very well,
And. therefore. there could not possi-
bly be anything in the constitutional
?oint and in the chronology which
he hon. Member has put forward.
That covers some of the general
points.

I should now like to give as a sort
of background to this discussion—
because actually the issues are sim-
ple—something about the dutles of
the office itself. Of course.® hon.
Members have unanimously agreed
that this is one of the most Impor-
tant offices in our Constitution. and
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the way in which its powers and pri-
vileges have been defined form one of
the most important safeguards in our
democracy. ’

Now, I give an account of the stage
in which this Department wag found
by the present Comptroller and Audi-
tor-General, in order to lead on to
that other point, namely, that it is ne-
cessary to retain the services of the
present Comptroller and
General :

“The Audit and Accounts De-
partment suffered terrific ravages
during the war and was complete-
ly neglected instead of being au-

#gmented simultaneously with the
enormous growth in  the volume
and complexity of expenditure.”

I am sorry, I have not got the
figures here, which Dr. Mookerjee
quoted but the volume has certainly
gone up very much:

“The mistaken policy of re-
trenchment adopted in 1930 re-
sulted in reduction of staff and
watered down its quality. The

artment wag depleted of its
techanical staff for war work.
Several processes of audit were,
therefore relaxed or abandoned.’

I think it i{s within the personal
knowledge of some of the Members of
the qulic Accouhts and Estimates
Committees what a depleted and
broken down machinery was inheri-
ted by the present Auditor-General
in 1948, when he took over the De-
partment. The Department required
augmenting several-fold at all levels.
but—as you know, techanical men
cannot be produced at short notice.
Therefore, it has been for him a her-
culean task to arrest the rot and to
build up, at the same time, an ade-
quate organisation. This the Audi-
tor-General has been attempting to do
by sPecial measures of recruitment,
training of staff at all levels and, as
I said, in the meanwhile extending
the services of many senior officers.
At a time when his own organisation
was inadequate to cope withr the work
in hand, a very large measure of ad-
ditional work came upon him {rom
the merged and .
with little or no filnancial regulations.
Now. that is the point; the point is
not the area or the population, The
point is what kind of system did he
inherit, Can we equate the one-
third ‘of the old India, so to speak,
that we added, withr the part that
seceded ‘in the quality of its Accounts
and Audit Department? I have only
to ask the question and need not
walt for an answer. Therefore, it was

Auditor- .

integrated Stales °
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the imperfect quality of the Audit
and Accounts Organisation of the
Part B States, that is really the crux
of the problem. Now, they had to
be brought in conformity with the
Constitution and that task has been
duly discharged. I am .in a position
to,say that because I have been asso-
ciated with the attempts which the
Comptroller and the Auditor-General
has been making in this regard and
I can say that that task has hLeen
discharged in the best possible man-
ner. But, that does not mean to say
that there are still no reforms fo be
carried out. Only the other day, I
received a very indignant letter from
one hon. Member in regard to con-
ditions of accounts in Rajasthan.
Now, these are matters which cannot
be corrected in a day, especially as
one receives complaints in a general
form but not in a form specific
enough to enable us to follow them
and to track down the source of the
evil. So, still greater reforms have
to be carried out in reforming what
can fairly be described as a century-
old system of accounts and audit.

Now, I should like to point out
that in no democracy except Pakistan,
which inherits our  system, are ac-
counts required to compiled
by the Comptroller and Auditor-Ge-
neral. It is the executive—and that
deals with the point raised by Mr.
Basu--it is the executive that is res-
ponsible for the accounts and the
Auditor-General is  _concerned with
the audit. A very important and
serious reform in regard to the sepa-
ration of audit from accounts has to
be carried out and the present Au-
ditor-General has continuously impres-
sed this on the Public Accounts Com-
mittee and has received their sup-
port. I might say that Government
for their part are inclined to accept
this in principle and are only deter-
red by the actual administrative and
other difficulties of carrying out this
somewhal gigantic task. I might also
add that we have received requests
from several State Governments Im.
ploring us not to carry this out be-
cause they have not the same confi-
dence in the machinery that they will
then be called upon to employ for
this purpose.

This has also & bearing on the in-
troductioh of exchequer control in re-
gard to restricting expenditure on
the vote of the Legiglature by what
might be called a fool-proof system.

There is also anothrer character-
istic which distinguishes our arrange-
ments from those which obtaln in
other countries. Nowhere In the
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world the Federal Auditor-General is
the Auditor-General of the States
also. The States have their own sta-
tutory Auditors-General in the Unrited
States, Canada and Australia. The
Auditor-General of India, therefore,
shoulders a burden the like of which
does \not exist—one could honestly
say—anywhere in the world, His
machinery, on account of the failures
of past Governments, shall we say,
is most inadequate, at least in quan-
tity and here and there also in qua-

lity.

Since the commencement of the
war—that is a point which was made
by Dr. Mookerjee—there has been
an enormous increase in governmen-
tal activity and expenditure; controls,
State-trading, State-enterprises have

all im an unprecedented volume
of additional work of special com-
plexity. Further, the attainment of

independence and the adoption of
our non-static—shall we say dynamic
—economic and social policies and the
Five Year .Plan, these have resulted
in a further expansion of expenditure
and consequent added responsibill-
ties. So, in order to cope with many
of these difficulties—as I am going to
say later—we feel that we should not
be deprived of the assistance of a
very experienced Comptroller and Au-
ditor-General. .

Now, I come bark to the general
features of the Bill, namely the age-
limit or.the limit of tenure and the
size of the pension. As regards the
age-limit, two views have been expres-
sed. One is that we should establish
a very strict parallelism between the
Comptroller and the Auditor-General
and the Judges of thre Supreme Court
and plump for the age-limit which
has been prescribed for them. I
think all analogies like this are dan-
One might, in order to {llus-
trate the importance of this post,
refer to the judiciary as was done by
Dr. bedkar. But, I think, each
problgm must be treated on its own
merits, and must be 'considered in
view of the prevailing circumgstances.
Here, if we were to follow the con-
ventions, that iz to say, there should
be some kind of age-limit—and the
hon. Member is right when he saids
that in other countries there is no
age-limit—some conventions have
to be established and I am not saying
that they will not be established in
course of time. But, to begin with, we
thought that the best way of dealing
with this problem was to extend the
period which is five years. That is
the minimum period. Some hon.
Member asked me whether that was
the case everywhere. I have autho-
rity here—in the rules which I have
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referred to—there is authority for say-
ing that flve years is the minimum
tenure and we thought that five ought
to be raised at least to six. It might |
have been possible to fix an age-limit.

and if we had the present Comptrol-
ler and Auditor-Generalem view, we
might have fixed an age-limit which-
might apply to him, but we did not
attempt to do so. We took the six
years from the similar provision in
regard to the Union Public Service
Commission, and we thought that that
was a reasonable period. The Con-
stitution-makers seemed to regard

. that as a suitable period for some-

what similar, or at least similar im-
portant, jobs. We thought we could
not go far wrong if we were to adopt

that period.

The danger of laying down a very
high age-limit would be, in view of
the present cadre from which we
shall have to make=m choice, that we
should have to have the same person
as Comptroller and Auditor-General
for, I do not know how many years—
may be fourteen years or fifteen years.
1 think that it is not right that any
such office should be held for such a
length of time by any single person, no
matter how good and how deserving
he may be. There Iis always the
danger of his getting stale, shall we:
say, or losing that fresh outlook and
that initiative which he ought to-
possess if he is to discharge his res-

ponsibilities competently. do mnot.
know that I agree with the hon,
Member in all his remarks and his

roverb in regard to the lack of

alance when a person approaches:
sixty. From other parts of the
House also proverbs have been sent.
to me in other languages, and -
Marathi also there is a provaerb, which.
is very sentatious, which simply says:
Sathi Buddhi Nathi, that is to say as
you approach sixty, then your

dhi gets somewhat debilitated.

Shri K. K. Basu: Ministers are ex-
ceptions to it. .

Shri C. D. Deshmukh: Without ne--
cessarily agreeing with this proverb...

Shri Sarangadhar Das (Dhenkanal
—West Cuttack): May I just inter-
rupt for a second and point out that

these proverbs do not apply in the:
present conditions when sanitation
hyglene etc. Hhave Improved and

longevity of life and health are im~
roving. The average life in Great
ritain and America is said to be
sixty five or thereabouts.

Shri C. D. Deshmukh: I am intlin--
ed to agree with the hon. Member,
He has expressed scientifically what
I felt instinctively. Therefore, I do
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[Shri C. D. Deshmukh]

object to this age-limit merely because
©of my mistrust of what would hap-
gen to the intelligence of the person
olding that office, but I have before
me this other possibility of compara-
tively young, people being appointed
.and continuing for twelve, thirteen,
fourteen or fifteen years. I shall not
80 into the details of it for obvious
reasons, -because that would be giving
.away too much as to what we were
thinking of in relation to_the possible
-selection of individuals. But we have
.generally cast our eyes over the pos-
sible fleld of selection, and I find that
‘the officers will be comparatively
Junior ones and, therefore, I think
there s a danger of our having to call
upon the same person to flll this very
important office for too long a period.
“That is what I have to say in regard
‘to the age-limit, and I still think that
it is safer to have some sort of period.
tenure such as we have suggested,

. The only other thing that remains
is about the gemeral point.

Shri 8. 8, More: May I seek a clari-
Hcation? Sufposlng a man is ap-
pointed Auditor-General at the age
of 54. will he continue in office for a
period of six years?

Shri C. D. Deshmukh: Yes, tirat is
right. I do not know of anyone, but
if a person belongs to the I.C.S. and
he is appointed when he is 59, he may
continue till ke is 85, because 50 plus
six will take him to 65, and that is
the rule at present also except that
it 1s filve years instead of six years.

Dr. 8, P. Mookerjee: This will pre-
‘vent Government from considering
the cases of persons who may be 50
or less than 50, although they may
be extraordinary brilliant men.

Shri C. D. Deshmukh: It will not,
but it will strengthen the case for
a good pension, because obviously, if
.¥ou choose a younger man and he has
to retire when he is still comparative-
ly young, then I think it is all the
more necessary that he should be
-enabled to look forward to a pension
‘which may be expected to keep him
In some kind of dignity.

Dr. 8. P. Mookerjee: This should
"be more than Rs. 1000 per month.

Shri C. D. Deshmukh: But for this
tule, as I sald. the present C.A.G.
would get a pension of Rs. 9500. I
might also point out—I think I did the
other day—that as between flve years
and six years, it makes no difference
‘but the five years does. tiat is to say,
3 x 6 will bring him out of that
Rs. 12,000, and six will take him over
‘the Rs. 12,000 1limit, and therefore
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by virtue of the imposition of the
higher limit, he will only get
Rs. 12,000. Therefore, for that pur-
Eose. it is necessary for us to bring
im in. That is my point. It is not
for the pension. He will get the pen-
sion even after flve years of service.

t That leaves only this -point,. name-
ly. whether we are offering this as a
bribe to the Comptroller and Auditor-
General and whether he will there-
fore be_tempted to temper hig criti-
cism, skall we say, of Government’s
conduct of affairs. I would appeal
to the hon. Member opposite not to
indulge in these kinds of suspicions.
It is not fair to the individual con-
cerned. I do not make any mention
of fairness to the Government, be-
cause it is the business of hon. Mem~
bers opposite to attack the Govern-
ment whenever an opportunity pre-
sents itself. My hon. friend is hot
very particular whether it is dia-
lectical or otherwise. I do suggest
that it is unfair to the officer con-
cerned,

Shri 8. §. More: I made it very
clear thatI had nothing to say against
the incumbent of the present office
personally. I only sald that Gov-
ernment was acting in a manner which
gave ample roorfi for such suspiclon.
Even this particular article of the
Constitution is based upon that sort
of suspicion: otherwise, there would
have been no reason for it. This sus-
picion existed in the minds of the Con-
stitution-makers themselves.

Shri C. D. Deshmukh: The suspicion
is against the Government, if I mav say
s0. and not against the officer. When
that article is supfosed to protect the
officer, the suspicion must be directed
against someone who is competent to
affect the conditions of service of that
officer. All that I am saying to the hon
Member is that he should not say any-
thing which casts a reflection............

Shri 8. 8. More: But I have not
done so.

Shri C. D. Deshmukh: ...... or from
which a reflectjon can be inferred. as
I do infer, against thre officer con-
cerned. He himself says that he has
never seen him. I would go on to
say that he has never even consider-
ed what kind of work he is doing, be-
cause if he had done that

Shri 8. 8. More: That is a reflection
on me.

Dr. 8. P. Mookerjee: He is suspect-
ing you.

i Dr. M. M. Das: You are insinuat-
ng.



Shri 'C. D, Deshmiukh: I seriously
nean what I say, namely, that it is
1ot right to say lightly that this kind
»f thing has (a) either arisen or (b)
8 likely to put some kind of temp-
:ation in the way of the Comptroller
ind Auditor-General.

Dr. S. P. Mookerjee: Then you need
aot have brought in this Bill and you
rouid have let the term expire.

Shri C. D, Deshmukh: 1 hate to
mention personal matiers, but the
Auditor-General has been  writing
not enly to me but to the Prime Minis-
ter, saying that he would like to be
away. . ithat is to say, he would like tu
be relieved of his responsibilities on
the expiration of his regular tenure
of five years., and it is only at our
request that if Parliament agrees and
approves of this he is staying on and
we hope that he might be induced
to stay on. Therefore, I think that
the only criterion that one should
adopt i1n this matter is the criterion
of public interest, and in regard to
this 1 have given sufficient proof to
hon. Members o show that we should
beneiit by his continued assistance
to us over the course of a year. It has
not hecen, I might contess to the
House, 100 easy to make the choice of
a suitable successor. and I am over-
whelmed and weighed down by a
sense of my own responsibility as
Finance Minister in view of this ver
rapidly expanding. scale of expendi-
ture in the public sphere.

| MRr. DEPUTY-SPEAKER in the Chair]

Dr. S. P. Mookerjee:’ In such a
gituation, would it not be better, ins-
tead of coming again next year for
another year's extension, to have two
years now in the Bill?

Shri C. D. Deshmukh: As in all
other things, a golden mean is very
difficult to find. 1 thought that witn-
in one year one ought to be able to
make a choice and train the officer
and give him some kind of training
by placing him as a Deputy or maybe
in any other capacity under the coms-
ptrol.er and Auditor-General. One
caunot have people, however deserv-
ing they may be, for keeps and there-
fore, after a great deal of considera-
tion and as I said, also Influenced by
the provision that has been made ‘n
regar;] 1o Mémbers of the Public Ser-
vice Commission. we came to the conr
clusion that the termm ought to be
six years. I shall not consider it ne-
cessary to give even an assurance to
the House that we had no other
motive except public interest, because
even to g've that kind of assurance
would be a kind of implied acceptance
of the charge which was levelled
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against us, if not againsi the Com-
ptroller and Auditor-General, by the
hon. Member opposite.

1 now come to the last point, iz,
whether there is any case for refer-
ring this Bill to a Select Committee.
I myself do not think there is any-
thing very much now that is leit,
In other words in a short Bill like
this the House itself becomes tlre
Select Committee. There are hon.
Members who always express them-
selves on all the issues that are like-
ly to ar'se and I do not think there

,is anything further to be gained by

sending this Bill to a Select Commit-
tee, especially to a Select Committee
which excludes the Mover of the Bill.
as I understood the hon. Member's
motion to be. Now. that is a very
extraordinary procedure, but I have
no doubt the hon. Member......

Shrli Vallatharas: I have no objec-
tion to have the hon. Minister.

Shri C. D. Deshmukh: I am not ac-
cepting the motion: therefore, there
is no question of adding to the Select
Committee. 1 oppose it and I cons'-
der it to be cntirely superfluous and
unnecessary.

i Mr. Deputy-Speaker: The question
B

“That the Bill be referred to o
Select Committee consgisting of |
Shri B. Das, Shri Hirendra Nath
Mukerjee, Shri Frank Ahnfhony,
Shri Purushottamdas Tandon
and the Mover. with instructions
to report by the 8th May, 1953.”

The motion was negatived.
uplr. Deputy-Speaker: The question

“That . the Bill to regulate cer-
tain conditions of service of the
Comptroller and Auditor-General
tt:if I!;dia. be taken into considera-

on.

The motion was adopted.

Clause 2.— (Term of office etc.)

Mr. Deputy-Speaker: Is the hon.
Member Shri Vallatharas moving his
amendment? .

I
8hri Vallatharas: The flest amend-
ment I am not moving because by a
mistake in typing it is out as “sixte
vears.” 1 have submitted an othes
amendment whichr I am moving.
L ]

Mr. Deputy-Speaker: This {s the
amendment of which notice has heen
given; there are no more amendme~ts,
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Shri Vallatharas: I detected this
mistake this morning and I have given
notice of a fresh amendment this
rhorning.

Mr. Deputy-Speaker: I am not
waiving notice so far as that amend-
ment is concerned. Between sixty
and sixty-five it makes a world of
difference.

The question is:

“That clause 2 stand part of
the BilL”

The motion was adopted.
Clause 2 was added to the Bill.
Clause 3, —(Pension etc.)

Shri C. D. Deshmukh: I beg to
move:

In page 2,

(i) lines 2 and 3, after “Auditor-
General” insert; “such service in
respect of the Comptroller and Au-
ditor-General holding office, imme-
diately before the commencement of
this Act, being computed from the
16th day of August, 1948"; and

(ii) for lines 4 to 6, substitute:

“Provided that the aggregate of all
pensions payable to the Comptroller
and Auditor-General shall not—

(i) iIn the case of a member
of the Indian Civil Service,
exceed one thousand pounds
sterling per annum; or

(ii) in the case of a member of
any other service, exceed
twelve thousand. rupees per
annum.”

The meaning of the first amend-
ment is quite clear. This provision
we want to be made specifically ap-
plicable to the present Comptroller
and Auditor-General who assumed
sffice on the 15th of August 1948.

The second amendment_is only
clarificatory in the sense that it is
meant to protect a higher pension for
the officers of the Indian Civil Ser-
vice. if such an officer is appointed
as Comptroller and Auditor-General.
1t is in accordunce with the Constitu-
tion and the guarantees that have
been glven.

]

Shri K. K. Basu: The hon, the
Finance Minister in his reply to the
debate said that a . tenure for the
office .is preferable. In view' of the
fact that a period of six years' tenure
is proposed to be fixed, the pension
of the officer should be calculated on
the basis of six years’' service in that
post instead of making a special pro-
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vision in the case of an' I.C.S. officer.
I find that the present incumbent of
the office is not an officer of the Indian
Civil Service. Then what is the point
in giving this guarantee and special
privilege for the members of the
Indian Civil Service. I suggest thrat
the pension should be calculated on
thex basis of the service put in as Au-
ditor-General and if necessary we
would rather have a non-I1.C.S. officer
and very likely we may get them.

h;h‘h-. Deputy-Speaker: The question

In page 2,

(i) lines 2 and 3, after “Auditor-
General” insert: ‘“suchh service in
respect of the Comptroller and Au-
ditor-General holding office, imme-
diately before the commencement of
this Act, being computed from the
15th day of August, 1943"; and

(ii) for lines 4 to 6, substitute:

“Provided that the aggregate of all
pensions payable to the Comptroller
and Auditor-General shall not,—

(1) in the case of a member of

. the Indian Civil Service ex-

ceed one thousand pounds
sterling per annum; or

(i) in the case of a member of
any other service, exceed
twelve thousand rupees per
annum.”

The motion was adopted.
Mr. Deputy-Speaker: The question

.

“That clause 3, as amended,

stand part of the BilL”
The motion was adopted.

Clause 3, as amended, was ndded
. to the BIill

New Clause 3A

Shri Vallatharas: I beg -to move:
In page 2, after line 6, insert:
after line 6, insert:

“3A. Notwithstanding anything io
clause (1) of article 148 of the Con~
stitution of India, the President may
by order remove from office the
Comptroller and Auditor-General if
ttlle Comptroller and Auditor-Gener-
a —

(a) is adjudged an Insolvent, or

(b) engaged during his term of
office in any paid employ-
ment outside the duties of his

* office; or .
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(c) Is, in the opinion of the Pre-
sident, unfit to continue in
office by reason of infirmity
of mind or body.”

Mr, Deputy-Speaker: 1 thought in
the general discussion the hon. Mem-
ber has referred to these points.

Shri Vallatharas: I have referred
1o them only cursorily. 1 wish to
make special reference to these points.
1 shall be very brief.

The Statement of Objects and Rea-
sons states that this office must be
brought in conformity witk the sta-
tutory office of the Public Service
‘Commission, What 1 have submitted
here are found in the relevant arti-
cle relating to the Commission, that
.all the saregua.ds that are given in
respect of the office should be sub-
Jject to the President’s discretion who
in addition will have ‘this additional
power. As I have already stated
three kinds of persons can be eligible
to this office: (1) an officer already
in the Audit Department; (2) an
officer in any other Government ser-
vice (3) an outsider. The Finance
Minister made us wunderstand that
ordinarily a member in the Audit
Department itself will be chosen and
will be given preference. Supposing
& case arises when a third person is
appointed. It is only in that case
that these provisions are necessary.
‘That provision was found necessary
in respect of the Public Service Com-
mission Members. So, a similar pro-
vision is necessary in respect of this
post also, if the person chosen is a
non-Government servant. In that
way it is very important and powers
‘must be given to the President.

Shri C. D, Deshmukh: I would sub-
mit that this is ultra vires of the Con-
stitution, because a law of Parliament
cannot supersede the provisions of
the Constitution and it lays down the
clear procedure for the removal of
the Comptroller and Auditor-General
in article 148(1) which says that the
‘Comptroller and Auditor-General of
India *“shall only be removed from

office in like manner and on the like -

grounds as a Judge of the Supreme
Court”, This procedure is laid down
in article 124(4) of the Constitution.

Shri T. T. Krishnamachari: We
have definitely laid down that he can
be removed in the manner laid down
in article' 124(4). We cannot - lay
down additional reasons for his being
removed by a Presidential order which
is wvirtually an executive order.

Mr. Deputy-Speaker: He gives addi-
tional grounds for his removal.
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“A Judge of the Supreme Court
shall not be removed {from his.
office except by an order of the
President passed after an address
by each House of Parliament
supported by a majority of
the total membership of that
House and by a majority of
not less than two-thirds of
the members of that House pre-
sent and voting has been presen-
ted to the President in the same
session for such removal on the
gro nd of proved misbehaviour

capacity.”

Sllri C. D. Deshmukh: That covers
everything.

Shri Va.lla-ihins Incapacity does
not cover insolvency and insanity. .

Shri T. T. Krishnamachari: Imbe-
cility of any sort.

Mr. Deputy-Speaker: Notwith-
standing being insane, is he capable
of doing the work?

I am only concerned with the point
of order. Hon. Members will kindly
see also what the Finance Minister
says. He refers to article 148(3). It

8ays:

“The salary and other condi-
tions of service of the Comptrol-
ler and Auditor-General shall
be such as may be determined
by Parliament by law and, until
they are so determined, shall be
as specified in the Second Sche-
dule”.

1s not this another form of saying
thai he shall cease to be a servant if
he 15 adjudged an Insolvent or is in-
sane?

Shri C. D, Deshmukh: I was refer-
ring to article 148(1) which says that
he “shall only be removed from office
in like manner and on the like grounds
as a Judge of the Supreme Court”.

Shri T. T. Krishnamachari: It is ex-
cluded from conditions of service.

Pandit Thakur Das Bhargava (Gur-
gaon): We cannot add to it.

Mr. Deputy-Speaker: What about
this condition?

Shrl C. D. Deshmukh: We cannot
put anything here other than the one
which has already been provided for,

Mr. Deputy-Speaker: T do not want
to take upon myself the responsibili-
ty of deciding the point of order.

Shri C. D. Deshmukh: In that case
I oppose the amendment.
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JAr,  Depuiy-spcaker: The hon.
the lipance Wiinister thinks that tne
Wwora C.acapacity’ is sulliciently com-
prenensive and liberal. It aoes noc
mean that however high the office
nugni ve, inciuding a Supreme Lour.
vuage, 11 he 1s adjudged an insolveny
or is insanc he is still capable of doing
e work. 1 am dot able to decide the
point of oraer,

Shri Vallatharas: Under article 316,
even iough Government officers are
nvolved, 1t says, notwithstanding......
elc., i he comes under any one ot
these conditions he may be removed,
+hat is the provision. I am not sug-
gesung anything new. It is already

there and I want it to be inserted
nere

Mr. Deputy-Speaker: There is a
difference of opimnion. I leave it to
the House.

The question 1s:
In page 2, after line 6, insert:
after line 6, insert:

“3A. Notwithsianding anything in
clause (1) of article 148 of the Con-
stitution of India, the President may
by order remove from office the
Comptroller and Auditor-Genergl it
:l:e Comptroller and Auditor-Gener-

(a) is adjudged an insolvent, or

(b) engaged during h{; term of

in any pa employ-

ment outside the duties ort' %’is
office; or

(c) is. In the opinion of the Pre-
sulrcli‘gnt.bunﬂt to c;mtinue in

e by reason of infi
of mind or body.” RO,

The motion was negatived,

Clause 4, clause 1, the Ti
Enacting l"cn-mulaB i;.\.w_-re adttil:dutrg g:
1.

Shri C. D. Deshmukh: 1 beg to
move:

at the Bill, as amended,
passed.” ed. be

Mr. Deputy-Speaker: Motion moved:

“That the Bill, as amended, be
passed.”

Shri H, N. Mukerjee (Calcutta
North-East): T do not want {o take
much of the time of the House. but
1 want to refer to one point on which
I fear the Finance Minister has not
given us satisfaction. That point re-
lates to the report of the Public Ac-
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counts Committiee—it was laid before
ne riouse, L inink, last Lecember—to
wilich reterence was made in several
speecnes In wne course of the discus-
sion thus morming. This report of ihe
ruolic Accounts Committee included
also a siatement by the Comptroiler
and Audiior-General recommending
very strongly that there should be a
change in the apparatus of the ad-
ministration and that Accounts and
Audit should be separated here and
now. The Comptroller and Auditor-
General had gone forward even o
state—and 1 think that statement was
quoted by Shri Basu—that even
though a certain amount of extra ex-
penditure might be involved in this
process of very desirable exchequer
control, the results would more than
compensate the very small amount of
expenditure which would be necessi-
tated. The Comptroller and Auditor-
wueaeral had suggested that he was pre-
pared to work with a staff which
would not be very large. And as a
result of it the strain on the exchequer
would not be high at all.

The Public Accounts Committee
made very strongly worded comments
on the position as it exists today. I
want also to say in this connection
that it is to my mind very undesirable
that we in this House do not get these
days an opportunity to discuss the re-
ports of the Public Accounts Com-
mittee when they are presented to this
House. 1 find—] was going through
some of the old proceedings of this
House—that there used to be fairly im-
portant discusslons based upon the re-
ports of the Public Accounts Commit-
tee as presented to the House. This
report of the Public Accounts Com-
mittee which suggested, on the basis
of the recommendation by the Comp-
troller and Auditor-General himself,
certain basic changes in the apparatus
of our audit system, has not been dis-
cussed in this House. We have not
had an opportunity because the Gov-
ernment somehow appears to try to
discard a convention which was well
established that the reports of the
Public Accounts Committee would be
laid before the House and there would
be some time given for the discussion
thereon. We have not had an oppor-
tunity of discussing that report bus
we have at any rate the most un-
equivocal statement on the high au-
thority of the Comptroller and Audi-
tor-General that this process of bifur-
cation of audit and accounts can be
done here and now.

We have heard the Finance Minister
pointing out certain difficulties in the
way but I am sure those difficulties
are by no means insuperable. TIf that
is so. T want from the Finance Minis-
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ter a stronger and more specific state-.

ment in regard to the steps which the
Government contemplate about this
matcer, ‘That is the point and I want
.again to reiterate our demand that
wanenever reports of such bodies as the
Public Accounts Committee, which is
4 Committee of this House, are plac-
.ed betore this House, it is the duty of
the Government—a duty which Gov-
ernment was periorming earlier but
dor some reason or other it is discard-
ing today—to find some time when
the House can go into the report, dis-
«<uss the implications and significance
-0t that report. If we had an oppor-
tumty in regard to the report o which
-a reference has been made, then sure-
ly this question of separation of audit
and accounts would have been thrash-
ed out constructively and perhaps the
Finance Minister might have been in
A position to make a statement very
- much more satisfactory than what he
has made today,

Shri C. D. Deshmukh: So far as the
statement that the reports of the Pub-
lic Accounts Commitiee should be
«<onsidered in the House is concerned,
1 personally have a great deal of sym-
pathy for that peint of view. I am
not personally responsible for fixing
the business of the House. I believe
«even Leaders of the Opposition have a
hand in it but so far as I am concern-
ed, I would not be sorry if oppor-
tunities were givén to the House to
consider the reports of the Public
Accounts Committee. These are
‘valuable reports and I think this is
-a matter which 1 would urge before
those who are responsible for hand-
ling the business of the House.

In regard to the second point, as I
have said, the Comptroller and the
Auditor-General has been for several
years urging that payment should not
be made by his Department and in
fact, his department is concerned only,
to a very little extent, to make pay-
ments, that is to say’'at certain capital
«cities; but even in regard to this he
has been pressing that he should be
relieved of the work. I am free to
confess, speaking on behalf of the
‘Central Government, that we have felt
that there are certain administrative
difficulties and perhaps a question of
additional expense but I would like
to add that here, it is not only the

_Central Government that is concerned,
the State Governments also have to
agree to such separation and we find
that it is the State Governments who
have been most reluctant because
they have far greater confidence in
the audit officers than in their own
disbursing officers. have not
been able to train a cadre. Only a
month ago. the Chief Minister of a
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certain State appealed to the Central
Government for the continuance of
pre-audit in his State.

Shri B. S. Murthy
Madras?

Shri C. D. Deshmukh: Unless I am
pressed, I would not like to name the
State. .

Dr. S. P. Mookerjee: How many
have accepted the principle?

Shri C. D. Deshmukh: I am coming
to that. I will quote what he says.
It is wwe Government of Saurashtra.
When | am quoting, it is no use not
stating the name—that is not fair to
the House:

"My Government is of the view
that what is really required is the
extension of the system of pre-
audit in the interests of real audit
of expenditure rather than cur-
tailment thereof”.

LS

That is their view. So. the Chief
Minister's letter showed greater faith
in the Audit Department than even,
1 might say, in his own administra-
tlve arrangements that the State it-
self might be able to make and there
have been similar reluctances on the
ﬂart of some other State Governments.

ow, am I as well to name them?
This is a public matter; this is the
view they hold: Madras, Bengal and
Bombay. They have also been unwil-
ling to take over disbursement work
done by the Audit Department. Hold-
ing as he does very strong views on
the matter, the Comptroller and Au-
diton-General is still hoping to convin-
ce the State Governments by giving
them a scheme which will ensure extra
safeguards. That is why I said that this
is an important matter. They are attach-
ing much more importance to the ser-
vices which are rendered in this res-
pect by the Comptroller and Auditor-
General because coordination follows
almost automatically as all payments
are under one authority. But, I take
note of the desire expressed by the hon,
Member, especially as that coincides
with the desire very strongly pressed
on us by the Comptroller and Auditor-
General, and may be......

Dr. 8. P. Mookerjee: And the Finan-
ce Minister also

Shri C. D. Desbmukh: Yes: in prin-
ciple. I think it is very sound. After
we get this Bill passed. I will sce what
we can do to further this very desi-
rable object.

s Mr. Deputy-Spesker: The question

(Eluru): Is it

_"“That the Blll, as amended. be
passed.”
The motion was adopted.
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PATIALA AND EAST PUNJAB
STATES UNION LEGISLATURE (DE-
LEGATION OF POWERS) BILL

The Minister of Home Affairs and
States (Dr. Katju): I beg to move:

“That the Bill to confer on the
President the power of the Legis-
lature of the Statesof Patiala and
East Punjab States Union to make
laws, be taken into consideration.”

The House will have noticed from
the Statement of Objects and Reasans
that we have followed closely the pre-
.cedent of 1951 when the President
assumed the superintendence of the
Punjab State and this House enacted
a law to enable him to delegate au-
thority. In this particular case, the
propousal is very simple namely, in-
stead of coming to Parliament for every
single Bill which relates to this State
and thus occupy the time of the House
at interpinable length, the President
would enact legislation and then, the
Act passed by the President would
be laid on the Table of the House as
soon as may be—that means what it
says; that is to say, without the least
possible delay—and the House would
be provided with an opportunity of
discussing that measure. If both the
Houses of Parliament carry out any
modification, the President’s Act would
be modified to that extent, I submit
that this is a matter of some urgency
because the Administrator there has
-several pieces of legislation which are
of importance, dealing with agrarian
matters, and other administrative
matters, and if they were to be placed
before the House, it will take a long
time. We want to have them passed
early. There may be pieces of legis-
lation after the House has risen with-
in a few weeks and this Bill would
-come to function.

1 pMm

Notices of seven amendments have
been given. The House will take
them into consideration. Some doubts
have been expressed, namely, that
there may be delay in placing the Pre-
sident’s Act on the Table of the House.
As T said just now, I do not propose
that there should be any delay. And
the Government would provide time
for almost immediate consideration
after the placing of the Bill before
the House,

Mr. Deputy-Speaker: Motion moved:
“That the Bill to confer on the
President the power of the Legis-
Jature of the State of Patiala and
East Punjab States Union to make
laws, be taken into consideration.”

Sardar Hukam Singh (Kapurthala—
Bhatinda): T wish we could have got
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some details of the legislation that is
proposed to be undertaxen by the Pre-
sident so that we could have formed
some idea whether really Parliament
could not devote such time as is re-
quired for the passing of that legisla-
tion.
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The hon. Minister has, in his open-
'ing remarks, observed that this is a
very formal Bill. Really not only is
it tormal, it is very short and sweet,

\ but the implications that it contains

[

are formidaple ana some questions of
principle also are involved. We have
been given a precedent, that in the case
of Funjab, when the President took over
the administration, we had a similar
Bill. But [ may be permitted to point
out that the circumsiances that were
present then are not existing now. At
that time at least we imade the alle-
gation—and we make it even now—
that elections were coming and for
that purpose, to win the elections. it
was considered that the Legislature or
the Government that was in power at
that time, though it was a Congress
Goverzment, was not competent enough
to carry the masses with them and
win those elections, and so that Assem-
bly was dissolved and that legislation,
which was a vote-catching scheme, had
to be gone through. The ordinary
course of putting it before Parliament
was not adopted, but the powers were
conferred on the Government. Even
now we have that difference. We have
accused—at least thre Members on this
side—that the proclamation that has
been made and the circumstances in
which that has been made are not very
clear and clean, We have accused,
and even now we do accuse, that all
these things have been brought about
to create an atmosphere where the
Congress can win; and we have made
certain allegations and those have been
repudiated by the other side that that
is not their intention.

We were told when this was being
discussed by the hon. Minister that
the President’s rule—I am reading
{505151 the debates of the 12th March,

“The President’s rule
guing to be a sort of permanent
thing. We do not want it. If the
Delimitation Commisgion had not
been in between. we might have
had an election in four ' months,
But now the Delimitation Com-
mission is functioning and under
the Parliamentary statute we can-
not have a re-election or a General
Election till the Commission re-
ports. That may be a matter of
months. But we want to let the
people take over the manage-

is not
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ment of their own affairs and in
the course of six months hand
over to you a purified administra-
tion so that people could go about
in a sense of security and work
in their villages. And they can
undergo the pangs of a General
Election completely in a free and
unfettered manner.”

People have looked forward to that
promise, that it would be {fulfilled.
The maximum period that was en-
visaged in that statement was six
montHs. Agailn, in another .place we
were told that what the Government
was anxious about was that this ad-
ministratian should improve, there
should be stability in the services and
security—they might feel that they are
secure and nothing peculiar or noth-
ing more would be done during this
period which is only transitional. Now
without telling us what that legisla-
tion is which is pending or which is
up their sleeves. which they want to
bring, a Bill has been brought forward
that the powers be conferred on the
President. By the Proclamation, the
President made a declaration that
these powers would be exercisable by
Parliament, Now in our turn, we are
asked to confer the same powers back
on the President, on the plea that Par-
liament may not find time to take up
that legislation. If we were told what
that legislation is, how much time it
is really to take, what questions this
Bill is likely to involve, ete., then
perhaps Parliament might Y“rave an
opportunity to judge for themselves
which of the Bills can wait until the
Assembly is restored. and people have
their choice to have legislation through
their own representatives; and what
legislation is so important that it can-
not wailt till that time comes when
the Government s restored
own real representatives, Those facts
have not been given to us. and on this
plea. I do not think there is sufficient
Justification. for us to d over those
powers of legislation to the President.
When T say that. T am reminded of an
old story when an old woman ap-
proached a Moehul Emperor. and told
him that she had been unfairly treat-
ed in a remote corner of the country,
and the Fmperor told her that that avas
too far from his capital......

Pandit Thakur Das Bhargava (Gur-
gaon): He was Subuktagin.

Bardar Hukam Singh:
stand corrected.

Dr. Katju: You better give another
story, not of an old weman.

Dr. 5. P. Mookerjee (Calcutta South-
EFast): Of an old man.

Maybe, T
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Sardar Hukam Singh: The Emperor
told her that it was too far from his
capital, and so he could not look to
that business, or grant her justice.
The old woman immediately ‘came out
and said 'Why keep that part under
your realm, if you are not prepared
or competent to deal with such a re-
mote corner. Give it up. and leave
it for others’. If Parliament has no
time to dea) with this legislation, and
cannot devote even a day or two, over
this PEPSU business, then why should
we have assumed those powers, and
taken it up on ourselves saying that
‘we shall manage it? At that time,
we were told by the hon. Minister that
it would not be left neglected, and
would be looked, after by Parliament,
by both the Houses, that are very
vigilant, and are to check evevything
that is placed before them. But;now

simply by a summary procedure, a brief

Bill or an innocent Bill is brought for-
ward by which we are told we should

hand over those powers to the Presi.
dent.

In slause 8 (2) we find: .

“In the exercise of the said
power, the President may, from
time to time, whether Parliament
is or is not I1n session, enact as a
President’'s Act a Bill containing
such provisions as he considers
necessary.”

Whether Parliament is or is not in
session, the powers are to be conferred
on the President. Even article 123
which confers Ordinance-making
powers on the President provides that
that can be done only when Parlia-
ment is not in session. Here we are
authorising the President. It could be
understood if it had been done when
Parliament was not in session and if
the legislation was necessary and ur-
gent. But Parliament is in session
and without taking Parliament into
confldence, the President passes an
enactment and it becomes {aw imme-
diately. And the only safeguard that
:150 ;;;t;védeda w::lcli; I mean to say ig

eguard at all, is in ela
clauses (3) and (4) use 3 sub-

“Every Act enacteq by the Pre-
sident under sub-section (2) shall,
as soon as_may be after enact.

ment, be laid bef
of Parliament” ang Coch House

“Either House of Parliament
may, by resolution passed within
seven days from the date on
which the Act has been lald be- "’
fore it under sub-section (3).
direct any modifications to be
made in the Act and if the modifl-
cations are agreed to by the other

L4
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House of Parliament = during the
gession In which tne Act has been
80 laid before it, such moditications
shall be given etfect to by the Pre-
sident by enacting an amending
Act under sub-secuon (2)."

Now, 1t looks all right, that it wouid
after ail be placed before the Houses
of Paruament, Bul as a precedent
has already been cited, I can also
count upon the same precedent—the
experience that we gained when this
procedure was adopted in respect of
Punjab. Though we could convince
the hon. Minister that the legislation
that was being undertaken was defec-
tive, though the Ministers at that time
could nout explain the reasonableness or
the leasibilily oI cerlaln provisions in
that AcCl, DeCcaudse ey nad veen adop-
ted, because tney uad  alleady be-
come law and because they were 1n
operation, therejure, noboay was pre-
pared I consiaer them in & manner
that would pe 1108t sullable unaer wie
circumsiances,. Nobody was prepared
to 1laterlere with the legisiation hat
had been adoptled. rlere 1t 1s not a
case ol any Bil coming beiore Parlia-
ment and it being considered by .lne
Members. It becomes law and .akes
atlect immediately that a Bill 1s en-
acted by the President. and then after-
wards we are told that if we, both
Houses of Parliament, propose any
amendments, then it would be by some
emending Bill that the same legisia-
tion would be enacted. But our ex-
perience shows that at that time it is
not eftective. Parliament cannot have
any power to influence that legislation
%t bad already been adopted at that

e.

There are two amendments proposed
here. One is by my hon. friend, Mr.
Hiren Mukerjee, that there should be
a Committee of ten persons and they
should be taken into confidence when
any Bill is to be formulated. The
other is by my hon. friend, Pandit
Thakur Das Bhargava, that at least
those Members who belong to that
area of PEPSU may be taken into
confidence before legislation is enacted.
I do fcel that so far as Panditil's
amendment is concerned, some such
amendment ought to be adopted and
Members should have an opportunity,
If the previous proposal that I put
forward—because I oppose the Bill al-
together—is not accepted. I do not
want that it should be given over to
the President. The precedent of Pun-

(Delegation of Powers) Bill.
_,»-

jab should not hold at all, because L
nave said already we had lears that
(hat was done under specias  circum-
stances because the Congress wanted
to win the elections and there were
certaln agrarian relforms that 1t wanted
to rush through, It would not be
disclosing any confidence or any secret
wnen 1 say that they were placed be-
fore a Committee of Members of Par-
lLiament, we discussed it aiso—and Pan-
ditji was there—and then certainly
we were told that it would not be
taken up as that was an important
piece of legislation. But subsequent-
ly. I can say now on the floor of the
House, the:.Member in charge told me
personally that he could not resist,
that there was great pressure and
that that was going to be passed; and
therefore, if I wanted I could juin and
get credit; otherwise, it would be done
in spite of my opposition

Ch. Ranbir Singh ('Rohtak): You
agreed.

Sardar Hukam Singh: I also joined
to take some part of the credit. I
agreed there, because I was told that
the elections were coming and I would
be left behind and the Congress was
going to win. Therefore, that legis-
lation was passed. So what I mean
to say is.........

An Hon. Member: That is a slur.

Sardar Hukam Singh: I have many
slurs,

I want to say that that should not
be taken as a precedent because it
was done under peculiar circumstan-
ces. This cannot be a plea that Par-
1i§‘inent has no time to pass that legis-
ation.

Mr. Deputy-Speaker: Is the hon.
Member likely to take some more time?

Sardar Hukam Singh: Certainly,

Mr. Deputy-Speaker: Then the
House will now stand adjourned......

Pandit Thakur Das Bhargava: May
I know, Sir. whether tomorrow.........

Mr.” Deputy-Speaker: This will be
taken up tomorrow before other work
is taken up after questions.

The House then adjourned till a
Quarter Past Eight of the Clock on
Thursday, the 30th April, 1953.




